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MINISTRY OF RAILWAYS 

Explanatory notes on excesses over certain voted grants end charged 
appropriations during 1957-58 as shown in paras 8 & 9 (pages 
G & 7)  of Audit Report. Railways, 1959. 

GENERAL 

Apart from the detailed explanations for the excesses under 
different individual grants/appropriations which follows, it is neces- 
sary to make certain general introductory observations. The ex- 
cesses in Grant Nos. 7, 9, 12 and 15 are quite small, being below 
1 per cent, while the excesses in Grant Nos. 4 and 16 also are only 
1.47 per cent and 1.33 per cent respectively. The only significant 
excesses are in Grant Nos. 5, 8 and 17. The aforesaid excesses and 
the observations in the succeeding paragraphs are with reference to 
figures as shown in Para 8 (Page 6)--Chapter I of Audit Report, 
Railways, 1959 but the excesses which require regularisation by the 
Parliament are shown in the attached Annexure I after including 
the misclassification indicated in the detailed appropriation ac- 
counts-Annexure J . 

2. An Explanatory Memorandum, giving detailed information in 
regard to certain excesses which had occurred in 1955-56 and 
1956-57 and indicating also the remedial action taken in pursuance 
of PAC's 9th Report (Particularly paras 5--6 thereof), has been 
furnished to the Public Accounts Committee with reference to Lok 
Sabha Secretariat's 0. M. No. 2 (IX) (2) PACi58, dated 24-11-58. 
Railway Board's derni-official letters to General Managers of Rail- 
ways dated 29th August. 1958 and 9th October 1958, copies of which 
were sent with the aforesaid Memorandum (copies enclosed again 
for ready reference) contain the directives issued for improving the 
machinery for estimating and for budgetary control' of expenditure. 
These dircctivrs were issued immediately after it was known that 
excesses had occurred in 1957-58; they incidentally meet the points 
raised in paragraphs 267 to 269 of  the P -4 C.'s 15th Report (2nd 
Lok Sabha), which itre part oi the proceedings of the 14th sitting 
of the Committee held on 3sth July. 1958. The results of the reme- 
dial action t a k m .  it is hoped, will be reflected in the accounts for 
11958-59. 



3. As regards the excess in Grant No. &Repairs & Maintenance-, 
Sub-para (10) of the enclosure to Railway Board's directive of 9th 
October, 1958 referred to in the preceding paragraph, conveyed 
remedial instructions in respect of this grant. The Ministry of Rail- 
ways plead that, during a time of developing economy, when there 
has been a progressive and large increase in the volume of Rail- 
way assets, the assessment of the corresponding increase in the ex- 
penditure on repairs and maintenance has been somewhat d8icult. 
This, amongst other things, explains the excesses under this grant 
in the last few years, to which the PAC drew attention at their 
14th sitting on 25th July (para 269 of PAC's 15th Report, 1958-59, 
Second Lok Sabha). The capital-at-charge of Railways at the end 
of 1953-54 was Rs. 869.30 crores, which increased to Rs. 1,222.44 
crores at  the end of 195738; it will be seen that, even allowing for 
the factor of increase in prices, there has been a large and rapid 
increase in the quantum of railway assets. I t  is submitted that an 
excess of 3-87 per cent under Grant No. 5, as a result of repairs and 
maintenance expenditure in respect of different Railway assets 
having exceeded even revised anticipations in the year, arose in 
the aforesaid context of a developing economy, in spite of all reason- 
able efforts that were made. Only a small portion of the excess 
(less than one per cent) was due to items for which the estimation 
could have been better. Admittedly, the situation calls for fresh 
and improved methods of estimating and control of expenditure, 
and it is hoped that the remedial instructions already referred to 
which were issued with this end in view, will meet this require- 
ment. 

4. It is also necessary, in this introductory portion of the expla- 
natory note, to make mcntlon of the excesses in Grants 16 and 17 
which relate to expenditure met from Capital & Depreciation Re- 
serve Fund. In thls connection. reference is invited to paragraphs 
4 and 5 of the PAC's 15th Report 1958-59 (Second Lok Sabha) deal- 
ing with "Savings over I'otcd Grants and unnecessary Supplemen- 
tarq- Grants". In 1955-56. thcrt, were savings wlth reference to both 
the h a 1  and original grants in the case of Grant No. 16 and savings 
with reference to  the final grant in the case of Grant No. 17; while 
in 1956-57, there were savings ovcr even the original grants in the 
case of both Grants 16 and 17 W~th  a view to obviate such savings, 
and having regard to the requirements for the increased tempo of 
work with the approach of the peak period of the 2nd Five Year 
Plan, the arrangements for procurement of stores were geared up. 
As a result of such remedial actlon, the pendulum swung to the 
other side to an extent which could not be correctly anticipated- 
While the Ministry of Railways are fully alive to the need for 
avoiding both over-estimation and under-estimation in the budget 



provisions, they would plead the practical dieaculties arising from 
the very large magnitude of expenditure, particularly under Grants 
16 and 17, and the fact that measures to  counteract dilution of 05%- 
cers and staff, in spite of every effort, could not fully keep pace with 
the progressive increase in the tempo of work. A large proportion 
of the cost of works includes the vnlue of materials, considering 
that Railways have to make purchases thtough various procurement 
agencies, viz., wings of W. H. & S. Ministry in India and abroad, con- 
tractors etc., estimating in regard to stores has to be made on the 
best available data. In such a situation, the non-receipt of debit or 
stores, or receipt of stores and debits to a greater or a smaller ex- 
tent than anticipated, cannot be altogether avoided, and variations 
between even the final estimates and actuals thus occur. The Pub- 
lic Accounts Committee have appreciated this point; in Recommen- 
dation No. 4 (Appendix 11) of their Fifteenth Report, 1958-59 
(Second Lok Sabha), they have directed the Ministry of W. H. & S. 
to ask the purchasing organisations abroad to furnish reports to the 
indenting Ministries in regard to the availability of stores and 
shipments every fortnight from the end of January and weekly 
in the month of March. I t  is hoped tRat this procedure, which has 
since been introduced, will obviate appreciable variations. Another 
significant fact in respect of Grant No. 16 should also be mentioned. 
The Accountant General, Central Revenues, debited the Ministry 
of Railways with Rs. 6.16 crores in the accounts for 1957-58, on the 
basis of particulars supplied by the Iron & Steel Controller, in res- 
pect of supply of steel received up to 28-2-58 and supply expected 
to be received during March 1958 against TCM orders. On further 
examination, it has now been admitted by the Price & Accowb 
Officer of the Iron & Steel Controller that there was an excess debit 
against the Ministry of Railways to the extent of nearly 1.6 crores 
and that suitable reversal adjustment will be made. Out of the 
total excess of Rs. 5.09 crores in Grant No. 16, an amount of Rs. 3.19 
crores represented the aforesaid debits for cost of steel supplied 
against TCM operational agreement; out of this amount of Rs. 3.19 
crores, nearly Rs. 1.6 crores or about half was due to the anticipa- 
tions of the Iron & Stccl Controller proving to be in excess of 
actual arrivals. The difficulty of the Railways, who were less 
directly in touch with the position than the Iron & Steel Controller. 
will, therefore, be appreciated when considering the remaining 
portion of the excas for which the Railways are answerable. The 
lack of coordination with thc Iron & Steel Controller. which partly 
accounted for the excess referred to, will be obviated in future as 
the supplies of steel against later TCM operation agreements, a n  
k i n g  obtained by the Railways dn-ect through the agency of India 
Supply Mission, Washington. 



Excess of Rs. 46,54,785 over Grant No. 4-Revenue--Working Ex- 
penses-Administration 

The excess is about 464 lahs i.e. 1.570 of the final grant of 31,75 
lakhs. 

Apart from certain items of expenditure on account of office con- 
tingencies (6 lakhs) and engagement of additional staff (24 lakhs), 
which could have been estimated closely towards the close of the 
year and provided for a t  the time of final modification and this has 
been taken up with the Railways concerned, the excess was due to 
(a) heavier contingent expenditure consequent upon engagement of 
additional staff found to be unavoidably necessary and adjustment 
of certain arrear contingent bills (214 lakhs), (b) payment of more' 
wages, travelling and other compensatory allowances and 
changes in personnel c?c. towards the close of the year (181 lakhs) 
and aggregate of other minor factors (1: lakhs) which could not 
be assessed more precisely in the final estimates. 

These excesses r i l r e  partly offset by a saving due to expenditure 
relating to the year, but booked erroneously in the accounts for 
1958-59 (3 lakhs). 

Excess of Rs. 3,89,92,255 over Grant No. 5-Revenue-Working Ex- 
penses-Repairs and Maintenances 

The excess of about 3,90 lakhs, is about 3.9'1; over the final grant 
of 1,00-67 crores. Of this an aggregate excess of 861 lahs was in 
respect of certain items for which the estimation could have been 
better. The question of individual responsibility in this respect has 
been taken up with the railways concerned. Debits on account of 
stores and workshop repairs which cover a large proportion of this 
grant can be adjusted until March Accounts are finally closed by 
about July. There are therefore practical difficulties in making pre- 
cise forecast of expenditure under this grant even at the time of 
final modifications. The balance of the excess was due to more ex- 
penditure on repairs and mzintenance of rolling stock than anti- 
cipated (803 lakhs) increase in expenditure due to more repairs 
to track, bridges, semice and residential buildings, etc. (81 lakhs), 
more expenditure on maintenance of electrical. telecommunication 
and signalling services etc. owing mainly to adjustment of heacy 
debits towards the close of the vear (523 lakhs), adjustment of more 
freight charges on revenue stores (42 lakhs) and adjustment of 
more debits in respect of overcharges and undercharges on-cost and 
manufacture and repairs (231 lakhs). Excess was also due to ex'- 
penditure in respect of cwtain temporary works and freight charges 



not transferred from this grant in  the accounts for the year (104 
lakhs), erroneous adjustments in  respect of certain other items indi- 
vidually of small magnitude (50 lakhs) and aggregate of other 
minor items (7% lakhs). 

Excess of Rs. 54,962 under 'charged' Appropriation No. &Revenue 
-Working Expenses-Operating Staff 

Certain payments decreed by courts during the year were pro- 
vided for and initially booked by the Central Railway as 'voted' 
instead of 'charged'. This error came to notice after March 1958, 
when it was too late to make necessary provision under the 'Charg- 
ed' appropriation. As, however the accounts for a gear are clos- 
ed some months after the month of March, there was time to rectify 
t h ~  accounting error before the final c iwinq  of the year's accounts 
and the necessary adjustment was carried out. Under !.he extant 
rules, correct classification has to be followed in accounts irres- 
pective of whether the provision has been made under the correct 
unit or not. 

Excess of Rs. 49,22$38 over Grant No. 7-Revenu-Working Ex- 
penses--Opera tion (Fuel) 

The excess of about 494 lakhs is less than 1% of the ha1 grant 
of 53.86 crores. This included an excess of 153 lakhs on account 
of provision in respect of expenditure on coal (1 18 lakhs) and other 
fuel (4 lakhs) not having been made adequately. The balance of 
the excess occurred on account of (a )  more freight charges owing 
to adjustments made towards the tlose of the vear in respect of 
certain freight bills including those relating to pre\ lous years 
(421 lakhs) and lncrease in the rate of consumption of coal and 
receipt of coal by longer routes (21 lakhs); (b) payment for supply 
of electric energy to a firm not received contrary to expectations 
(124 lakhs) ; (c) increased 'cost of coal' due chiefly to increase in the 
average rate of consumption of coal (123 lakhs) ; and (d )  write-off 
of certain losses sanctioned in April 1958 acrounted for during the 
year under report (33 lakhs) 

These excesses wcrc partly offset bv savings due to (a) ndjust- 
ment of more credits in respect of supply o f  coal rccelved from a 
State  Government (253 lakhs): ( b )  l a s  recript of debits In respect of 
fuel ctc. ( 1 4  lakhs) and sal is  tas .  e s c i w  duty on coal etc ( 8  lakhs); 
(c )  jlucluat~ons In ndjusimtwt through stock adjustment account (5 

lakhs): (d)  cxpcr~c.ht~~l~c rrlntlng to this grant crl-oneousiy adjusted 
undw other grants (5  lakhs) : and ( c )  other minor variations ( 3  lakh). 



Excess of Rs. 1,33,53,349 over Grant No. 8-Revenue-WorLinq Ex- 
penses-aperation other than Staff and Fuel 

The excess of about 1, 33t l a b  is about 7.4% over the final 
voted grant of 18,04 lakhs. Besides under estimating in respect of 
certain items of expenditure aggregating 39+ lakhs, the excess was 
due to (a) more payments in respect of compensation claims for 
goods lost or damaged as a result of a special drive which was ini- 
tiated during the closing months of the year for expeditious settle- 
ment of claims (522 lakhs) in view of public complaints, in respect 
of which the requirement of funds could not be precisely gauged, 
(b) more expenditure on clothing, uniforms, consumable stores etc., 
owing to the increase in the cost of materials, engagement of addi- 
tional staff unavoidably found necessary, etc. (323 lakhs), (c) pur- 
chase of electric energy at higher cost and more consumption of coal 
in power houses towards the close of the year (94 lakhs), (d) cre- 
dits through Stock Adjustment Account being less than anticipated 
(44 lakhs), (e) more debits adjusted towards the close of the year 
fn respect of supply of stationery, forms etc. (4 lakhs), and (f)  car- 
riage of revenue stores (3 lakhs). These excesses were partly re- 
duced by savings due to non-adjustment of certain bills in res- 
pect of printing charges originally kept under suspense (6f  lakhs), 
less expenditure under handling, collection and delivery of goods 
owing chiefly to delay in the receipt and passing of bills etc. (5f 
lakhs), and aggregate of other minor items ( f  lakh). 

Excess of Rs. 24,00,827 over Grant No. 9-RevenuhWorking Ex- 
penses-Miscellaneous Expenses 

The excess is about 24 lakhs i.e. less than 15 of the final grant 
of 27,12 lakhs. A saving of about 9 lakhs was expected, and funds 
to that extent were surrendered at the time of final estimates but 
this did not materialise. 

The above excess was made up of compensating excesses and 
savings the more important of which was an excess of 593 lakhs 
under 'Suspense' and a saving of 263 lakhs under other heads. The 
excess under 'Suspense' was due mainly to adjustment under this 
head of more debits awaiting adjustment to final heads for want of 
acceptance, full particulars, allocation etc. (49 lakhs), inadvertent 
underestimation of provision for certain transactions (21 Inkhs) 
which has been taken up with the Railways, certain expenditure re- 
lating to other grants erroneously adjusted under this head (4 
ZaMs), certain freight charges provisionally booked under this head 
not cleared during the year (3) lakhs), and expenditure in respect 



of certain compensation claims booked under this head against prb 
vision under charged (1 lakh). This excess was partly offset by ad- 
justment of more revenue liabilities to final heads towards the close 
of the year (19 lakhs). 

The excess under 'Suspense' was partly absorbed by savings un- 
der final heads due to adjustment of less contribution to Provident 
Fund than expected in respect of staff confirmed with retrospective 
effect (201 lakhs), non-utilisation of provision in respect of certain 
freight bills not passed owing to delay in their verification, accept- 
ance etc. (89 lakhs), inadvertent omission to modify provision in 
respect of certain expenditure, on expansion of catering arrange- 
ment and payments of special contribution of Provident Fund (31 
lakhs), and aggregate of minor factors (34 lakhs). 

These savings were partly offset by excesses on account of more 
payment of gratuities and special contribution to Provident Fund 
than anticipated (5 lakhs) and more expenditure under catering 
owing to extension of catering services, increase in prices etc. (4f 
lakhs) . 

Excess of Rs. 15,74,370 over Grant No. 12-Revenue--Dividend P a p  
able to General Revenues 

Dividend payable to General Revenues on the Loan Capital of 
Railway undertaking is computed on the basis of the capital expen- 
diture to end of the previous year and half of that incurred during 
the year concerned subject to certain minor adjustments. Thus, 
the actual payment on account of dividend to General Revenues is 
dependent inter alia on the Capital outlay incurred during the year. 

During the year under report, a supplementary grant of 
Rs. 45-46 lakhs was taken due partly to the increase in the Capital 
outlay during the year under report anticipated in the revised esti- 
mate and partly to the  (ap~tal-at-charge on 141957 being higher 
than anticipated owing to the increase in the actual outlay during 
1956-57 over the revised estimates of the year and revision of ad 
hoc balances as on 15-8-1 947 (date of Partition). This, however, 
proved insumcient as the amount of dividend actually paid exceed- 
ed the final grant by 15.74 lakhs. owing to the capital outlay actually 
incurred during the year being more than adopted in the revised 
ostimate (22.41 lakhs) partly offset by decrease on account of differ- 
ence between the ad hoc and revised capital-at-charge as on 15-8-1947 
bslng less than expected, resulting in less write-back of Divi- 
dend Payable to General Revenues, during the year (6.27 la&). 



8 
Excess of 45,002 under 'Charged' Appropriation No. 15--Constrac- 

tion of New Lines 

As per enhanced compensation decreed by the court, additional 
payments amounting to Rs. 45,002 were made to the owners of land 
acquired foi- a project. This amount, along with payments to other 
land owners, were initially booked as 'voted'. As a result of review 
of expenditure made in July. 1958, it was observed that the afore- 
said amount of Rs. 45,002 should have been treated as 'charged'. The 
amount was accordingly adjusted as 'charged' before the final clos- 
ing of the year's accounts. but it was not possible at that stage to 
make necessary provision under the 'Charged' appropriation. 

Excess of Rs. 11.89,205 over grant No. 15--Construction of New Lines 

The excess of about 12 lakhs is only about 1''; o f  the final p a n t  
of 20.34 crores. 

At the time of final estimates. a saving of 69.95 lakhs was expect- 
ed due chiefly to slow progress of works owing to less supply of 
materials etc: funds to that extent were surrendered. This saving, 
however, did not materialise, and actually the expenditure exceed- 
ed the final grant as a result of provision in respect of adjustment 
of debits for stores, and more payments to certain contractors on 
the basis of progress of their works, etc. not having been accurately 
assessed (83 lakhs), greater progress of certain works than expect- 
ed towards the close of the year (303 lakhs) and aggregate of minor 
items (13 lakhs). 

Besides the saving of 70 lakhs mentioned above, the excesses 
were partly reduced as a result of savings owing to debits for supply 
of materials and customs duty etc. thereon, received towards the close 
of the year being less than expected (313 lakhs), omission to carry 
out a certain write-back adjustment ( I$  lakhs) and certain expendi- 
ture adjus:ed as 'charged' after the close of tho ycar ( f, lakh). 

Excess of Rs. 5,801 under 'charged' Appropriation No. l6-Opcn Line 
Works--Additions 

Excess was due to payments made under thc 'Payment of Wages 
Act' in respwt o f  certain cases finalistd before 31 -9- 1458. contrar? 
to cxpecta'. .. i. 
Excess of ':4 5.08.90,813 over Grant Nu. 16-0pen I h c  Works- 

Additions 

The excess of about 5.W lakhs IS anlv abc~ut 1.3' r uf thr Iirial 
grant of 3,82.33 crores. It occurred under Stores Suspense (8,6731 
1akh.i) and Mar1ufactut.c Suspense (2,11+ lakhsj; thew excesses were 



partly offset by savings under rolling stock (3,914 lakhs), Works 
(59f lakhs), Miscellaneous Advances (1,183 lakhs) and a small sav- 
ing of one lakh under purchase of Kalighat Falta Railway. The 
question of Axing responsibility for failures in budgeting has been 
taken up with the Railways. 

2. The bulk of the excess under 'Stores Suspense' was due to re- 
celpt of materials and debits for their cost towards the close of the  
year being more than expected (8,041 lakhs) of which the more 
~mportant items were (a) an excess of 3,181 lakhs representing 
debits, for the cost of steel supplied against a T.C.M. operational 
agreement, raised by the civil Accountant General in accounts for 
Marc!! 1958 on the basis of the information furnished by the Iron & 
Steel Controller to the Ministry of Finance but full provision had 
not been made for this debit which was actually received in the 
month of May 1958 and adjusted in March '59. As it has turned 
out, however, the debits raised by the Accountant General, Central 
Revenue, in this connection, on the basis of Iron & Steel Control- 
ler's expectations of arrival of shipments upto 31-3-1958, are now 
reported to be substantially in excess (about Rs. 160 lakhs) of the 
\value of the materials actually received bv the Railways The opera- 
tion of T.C.A. aid for the year 1957 has been taken over bv the Rail- 
way Board from the Iron & Steel Controller-IS.M./Washmgton 
now functlonrng as Railway bIinlstrv's agen- for t h ~ s  purpose and 
such lapses are less llkely to recur, (b) an excess of 1.23 lakhs on 
account of improvemcnt in supply of matcnais towards the close of 
the year for which adequate prorlslcm was not made in the final 
estlrnatc, and (c) underestlmatlon of 111 nvlslon In respect of certain 
deb~:s for supply of rnaterlals (91 lakhs) 

Esc-ess also occurred owing :o ccrtain \t-orb-stules havlug 
been crroncously passccl througn .Stc,r.t..; S:i:.pense' on 2 certain Rail- 
way (44 lakhs). mom rna!t*rials rcturncd fri:~n work, t )\yards the 
close of the year ( 1  l j lakhs) :tnd aggregate ,)f other nlinor factors 
(71 lakhs). 

3. Excess under 'hilanufacture Suspense' cxxurrd u ~ - l n g  to adjust- 
ment of more dcblts for ~ ~ 1 s t  of btorcs drawn for manufacture etc. 
and customs duty etc. thereon (2021 lakhs). which included 334 
lakhs on account o f  undercstirnation or omisslon of provision. more 
payments on nccoun: of incrcast In rates o f  dearness allowance to 
staff drawing Rs. 300 tar Ics sanctioned as intcrim relief (7f lakhs). 
certain write-back adjust.-jent taken erroneously under 'credits o r  
recoveries' (3 lakhs) and aggregate of other minor factors (4  lakh); 
partly offset by erroneous adjustment of certain credits as minus 
debits (14 l.khs). 



4. The saving of 3,914 lakhs under Rolling Stock was due to 
:adjustment of less debits received for cost of stock, customs duty, 
freight etc. charges than indicated in the forecasts raised towards 
the close of the year mainly under 'Imported' items; this included 
non-adjustment of certain debits (103 lakhs) and partly offset by 
certain expenditure booked erroneously under this grant instead of 
grant 17 (53 lakhs). 

5. The saving of 594 lakhs under Works was due to credits tor 
the cost of certain land received from the Defence Department to- 
wards the close of the year (57 lakhs), adjustment of less debits 
received for supply of materials, plant and machinery etc. (274 
lakhs) and aggregate of other minor factors (10 lakhs); partly offset 
by underestimation of provision for debits for cost of materials etc. 
(324 lakhs) and aggregate of other minor variation (24 lakhs). 

6. The saving of 1183 lakhs under Miscellaneous Advances 
(capital) was due to less amounts placed under this head for want of 
allocation particulars etc. including overestimation of provision to 
the extent of 22 lakhs. 

7. There is a minor saving of 1 lakh under 'Purchase of Kalighat 
Falta Railway'. 

Excess of Rs. 5.53,63,131 over grant No. 17---Open Line Works- 
Replacements 

The excess of 5.533 lakhs was 7.1 per cent of the final grant of 
78.58 crores and occurred under 'Rolling Stock' (44 lakhs) and 
'Works' (5,092 lakhs) . The question of fixing responsibility for 
failures in budgeting has been taken up with the Railways. 

The excess of 44 lakhs under 'Rolling Stock' was due to debits 
brought to account in respect of cost of stock, erection and fre~ght 
charges. customs duty etc. having proved to be more than provided 
for in the final estimates, based on the forecasts received towards 
the close of the year (413 lakhs), underestimation of provision (41 
lakhs) and aggregate of minor items (43 lakhs) offset by expendi- 
ture relating to this grant booked inadvertently under p a n t  16 (53 
lakhs) . 

The excess of 5,093 l a b  under 'Works' occurred as a result of 
greater progress of track renewals etc. works, consequent upon sup 
ply of materials towards the close of the year having improved to 
an extent not anticipated (3691 lakhs) and debits for material8 
received and adjusted in the accounts of the year being heavier than 



expected (141+ lakhs) partly offset by aggregate of minor factors 
(I+ lakhs). While an excess of 1,419 lakhs included in the aforesaid 
factors was due to underestimation of provision for 'certain items, it 
has to be stated that i t  was not possible to forecast with reasonable 
degree of accuracy the extent to which the materials would become 
available and the debits would be booked to track and other works, 
particularly in the background of the previous two years' experience 
of considerable shortfalls in the receipt of supply for materials and 
.debits therefor. Actually on a certain Railway, excess (57 lakhs) 
occurred on account of improvement in supply of materials towards 
the close of the year for which adequate provision was not ma& in 
the h a 1  estimates. 

Another Railway carried out, by taking special measures towards 
the close of the year, the adjustment of stores debits on the basis of 
the allocation on the Issue notes and provision for this could not be 
adequately made in the final modification (112 lakhs) . 

This has been seen by Audit. 

NEW DELHI; 
dated 16th July, 1959. 

Director, Finance, 
Railway Board. 



Annerure I 

Summary statement of Exccssa over cored G r a m  as shown rtt para 8 of the Audit Report, 1959 as well as of kcester aftm takitg 
Into uccoqnt Misclussijications 

Real Percent- Perm- ,, 
excess ageof tage &g 
after excess of real 

No. and Name of Original Supplementary Final Expenditure Excess taking (Col. excess 
the grant grant grant grant into 6 to 4) 7 E 

ale 4) . 
misclas- 

sifications 



8.--Revenue-Working 
E-Operat ion 
Other than St& 
and Fuel . 

12.--Revenue--Dividend 
payable to Genera1 
Revenua . 

r 5.--Construction of 
New Lines . 

16.--Omn Line Works 

1 7 . 4 p e n  Line Works- 
Replacements . 63,96,35,000 14,62,04,000 78,58,39,aoo 84,12,02,131 5,53,63,131 

---- --- -.---.--- -- - - 
NOTE.-Detailed Statements showing how the figures of real cxccsses after taking into account the Misclassifications have 

been arrived at under various Grants, are on the pages following. 
:4p (Ail Ls---2 



State?nent of misclassi~catiorts of Rs. 25,ooo and over which aflect t h  
excesses as slwwn in the Appropriation Accounrs of Railways for 1957-58. 

S1. . Particulars Arnoun t 
No. 

Rs. 

I Excess shown in Appropriation A/cs. Audit Repon 
Railways, 195-Para 8 (Page 6) . 46~54,785 

2 Deducr- 
Expenditure relating to other grants booked under this 

grant 
(13 Certain expenditure relating to Grant 16 adjusted 

erroneously under this Grant 84452 
(ii) Expenditure booked erroneously under Grant 4 

instead of Grant 6 . 
(iii) Certain expenditure wrongly 

Grant 4 instead of Grant 6 . 
(iv) Certain expenditure wrongly 

Grant 4 instead of Grnnt 5 

24,577 
booked under 

32,682 
booked under 

46,846 

3 Real excess required to be rcgularised 
(1x2) * 

by Parliament 
. 44,66,228 



S1. 
No. 

Particulars Amount 

I Excess shown in the Appropriation Accounts . 3,89992955 

z (a)  Deduct- 
Expenditure relating to other Grants booked under this 

grant. 
( i)  Expenditure relating to Grant 7 booked wrongly 

under Grant 5', . 1,15488 
(id Certain expenditure pertaining to Grant 17 

wrongly booked under Grant 5 . 28497 
(iii) Certain expenditure taken erroneously under 

Grant5instcadofGrant8 . . . 94998 
(iv) Certain expenditure erroneously booked under 

Grnnt 5 instead of Grant 13 . 572543 
(v )  Cost of certain stores adjusted twice 88,649 
(m3 Certain expenditure relating to Grant 14 booked 

erroneously under Grant 5 . 409844 

(vii) Provision for 8: boclking of expenditure pertain- 
ing to other grants cm;neculy under this Grant 45,998 

(&ti) Excess debit due to wrong valuation of certain 
material . I ,61,982 

(is) Adjustment of certain expdi ture  twice through 
insdvcrtance . 71 >OOO 

(x) Freight c h a m  pertaining to uwrks initially 
kep undcr this Grant not having been transferred 
during the ycar 549,529 
Omission to carry out certain ad jusrment in 
rcspca of cost af temporary quaners subst- 
quently decided to be treated as permanent 4,744- 



Rs. 
(xii) Omission to carry out adjustment of debits 

for transfer of materials etc., &tween works 
"Khandwa Hingoli cons1 rua im" and 
''Mathum Delhj Doubling Phase 111" from 
Grant 5 to Grants 13 & 18 98,3 17 

(&I] Non-adjustment of certain expenditure re- 
lating to grant 8 during I he year . 5 ~ 6 2 ~ 5  74 

TOTAL (a) . 23,89,973 

(b) Add- 
Items of misclassifications which should have been 

debited to this Grant instead of other Grants. 
(;] Cenain recoveries from the State Govt . emne- 

ously credited to Abstract 'A' inswad of to 
earnings . 24,71 1 

(it] Omission to carry out adjusrments of debits for 
transfer of ma~erials etc., between works "Khan- 
dwa Hingcli Construction" and "Ma1 h u a  Dclhi 
Doubling Phase 111" from Grant 7 to Grant 5 . 189444 

(ii;] Certain charges adjusted erroneously under 
Grant 14 instead of Grant 5 . 33,336 

( iv) Booking of expenditure undcr Abstract C 
3001 to 3040 (Grant No. 6) instead of undcr 
Abstract C 21 I I (Grant No. 5) . 28,528 

(v) Cenain expenditure aroncly booked undcr 
Grant 4 instead of Grant 5 . 46,846 

1 ,s 1,867 - 
3 Real excess required to be rcgularised by Parliammt 

(I)-2(aj + 2@). . . 3,67,54,149 



S1. Particulars Amount 
No. Rs. 

-- 

I. Excess shown in App. A /cs . . 
2. (a) Deducr- 

Expmditure relating to other Grants booked under this 
grant : 

( i )  Cost of coal and old sleepers issued to engines 
adjusted twicc in the A!cs. for March, '58 . 

(6) Add- 
Z r a ~  of mis-classificafias which should have been de- 

bited ro rhrs Grant instead ro othzr Grants :- 
( i )  Ccrtain credits for rrmterials released from works 

not chargeable to revenue and credits on ac- 
count of electric energy wcre not excluded from 
the s c o p  oft  hc grant . 

(ii) Expenditure relating to Grant 7 booked wrongly 
undcr Grant 5 . 

(iii) Certain credits cm~ncously taken under the 
grant instead c;f credit or rccovcries 

(iv) C w a i n  charges erroneously booked under 
G m t  g (Suspenw) instead of Grant 7 . . 



GRANT NO. ~-RBVBNUH-WORKIE~O EXI?BNSBS-OPERATION OTHER THAN 
STAFF & FUEL (VOTED) 

S1. Particulars Amount 
No. 

Rs . - 
I Excess shown in the App. Alcs. . 1,3343349 

2 Deduct- 
(a) Expenditure relating to other Grants booked under 

this Grant: 
(13 Wrong booking of expdr. relating to charged 

under voted . 2,17965 
(ii) Wrong booking of expdr. relating to charged 

under voted . I ,26,023 

(b) Add- 
Ifems of mis-cl~rti':arions which should b e  been de- 

bited to this Grarrr insread of orher Gramrs :- 
(r] Certain expdr. t a k a  erroneously under Grant 5 

instead of Grant 8 . 94,998 
(ii) Expdr. booked erroneously under Grant 6 

instead of Grant 8 35413 
(iii) Certain expdr. relating to Grant 8 a d j u a d  

crroneouslyun&r Grant 16 . 6 2 6  442 
(lo) Non-ad justment of certain expenditure relatiag 

to Grant 5 during the year 5962,574 

Real excess re uircd to be rcgularised by Parliament 
(I) - 2(8) + 2&) 1 ~ 3 ~ 2 9 , 2 8 8  



S1. 
No. Particulars 

Amount 

I .  Exccss shown in the Appropriation Accc~unt . - 24,00,827 

2. (a) Dcducr- 
Fmendirure relating to orhcr grants buokrd,under this 

grant :- 

(i) Wrong baoking of ccrtain freight chargcs under 
Grant 9 instcad of Grant 16 . 3.249653 

(ii) G n a i n  chargcs erroneously booked under Grant 
9 (Suspense) instead of Grant 7 . 3795469 

( i i i )  Ccrtain expenditure birokcd erroneously under 
Grant 9 instcad of Grant ro . 60,706 

j i w )  Certain charged cxpcndirure crroncously treated 
as voted 657077 

( b )  Add- 
Irm of m~s-z laut f i~~at im~ mhkh s lmld  hmc bem 
dcbrrcd to [his grant insrcud of orhcr grants :- 



SL Amount 
No. Particulars 

I 2 
-- - 3 --- 

Rs. 

Excess shown in the Appropriation Accounts . . I 1,89,205 

Ad&- 

Items of mis-classificationr which should have been 
debited ro this grant instead of other pants :- 

( i )  Expenditure relating to Grant IS booked 
erroneously under Grant 16 41,033 

(ii) Certain charges not transferred from Grant 18 
to Grant 15 . 3,258044 

Real excess required to be regularised by Parliemcnt 
(I )  t ( 2 )  . . ~S,SSs279 



GRANT NO. I ~ - - ~ A P I T ~ L - -  OPEN LINE WORKS-ADDITIONS-(~OTED) 

S1. 
No. 

Particulars Amount 

Excess shown in the Appropriation Account - 5,08,90,8 13 

2 (a) Deduct- 
Expenditure relating to other grants booked under this 

grant :- 
(13 Certain expenditure erroneously booked under 

Grant 16 instead of Grant 17 . 1 ,02,g3 

(it] Certain expenditure booked erroneously under 
Grants 16 & 18 instead of Grant 17 . - ' 3,98,896 

(iii) Certain expenditure relating to Gram 17 erro- 
neously adjusrcd under Grant 16 5192478 

(iv) Expenditure relating to Grant 18 bookcd crro- 
neously under Grant 16 81,881 

(v)  Expenditure relating rc, Grant I 5 booked eno- 
ncously under Grant 16 41,030 

(4 Certain Expenditure rclaring to Grant 8 adjus- 
tcd crroncwusly under Grant 16 626,242 

(vii) Ccnain expcncbture pertaining to Grant 2 err* 
ncously bokcd under Grant 1 6  68,416 

2 (b) Add- 
I t m u  of mis-ckasstfiatim which should have been 
d a t e d  to this g t m  insfcad qf other p a n r s  :- 

(13 Cenaincxpen&turcrelatingto Grant 16 "Manu- 
facture Suspcnsc Capitol" adjusted erro- 
neously un&r Grant 4 84,452 

(19 Expen<iiturc relating to Grant 16 booked 
crrorrcuusly undcrGrmt 14  712-47 

(iii) Wrong b k i n g  of ccrtain Expenditure under 
Grant 14 instead of Grant I 6 26,664 



(iii) Certain expenditure erroneously booked under 
grant 16 instead of grant 17 I W@73 

(k) Certain expenditure pertaining to grant 
17 wrongly booked under grant 5 28497 

(v) Certain expenditure hoked erroneously under 
grants 16 & I 8 instead of grant 17 . 4,35047 

(4 Expenditure relating to grant 17 booked 
erroneously under Grant I 4 319914 

(vii) Certain expenditure relating to pant  17 'I 
erroneously adjusted under Grant r 6 5,929478 

(viii) Freight charges initially adjustcd under 
Grant 5; not transferred to this Grant 
during the year 368,364 

3. Real excess required to be regularised by Par- 
liament (I-2a -! 2b) . 5,6695,048 



MEMORANDUM 

Excess over Voted Grants-Appropriation Accounts 1955-56 and 
1956-57 Part I (Review)-Audit Reports 1957 and 1958 

In  the Lok Sabha Sectt. O.M. No. 2(II) (2)PAC/58 dated 24-11-58 
it was desired that the PAC should be furnished with details of 
the types of faults or irregularities for which it was suggested that 
disciplinary action be taken against Officers in not exercising pro- 
per budgetary and financial control during the period under review. 
The matter has been further examined in detail as desired, and the 
required information is set out below:- 

1. Eastern Railway.-(i) A provision for accommodation of 
debit of 3.12 thousand in respect of certain charges for some elec- 
trical works was made under grant 18, while provision for contra- 
adjustment of minus debit under grant No. 5 was not made under 
a misapprehension. The senior accountant incharge of the OfRce 
held responsible for the omission having retired. no disciplinary 
action could be taken against him. 

(ii) A provision of 38.29 in respect of a certain work had been 
made under grant 16; but subs~quently, on the basis of the alloca- 
tion in the detailed estimate, the work was found to fall under grant 
17. wherein necessary provision was duly made, without, how- 
ever, surrender in^ the provisinn under .grant 16. The examination 
of the case ha5 revealed that t hc  dealing clerk did not surrender the 
provision undrr grant 16 dtic the verbal orders of the Chief 
Clerk. The latter retired on 11-7-1958 and was finally settled up 
immediately thereafter In the circumstances. the dealing clerk 
could not be he'd dircctlv responsible. but he has been warned, 
as he should have obtained instructions in writing in regard to such 
a large amount. 

2. North-Eastern Rn;ltray.-Inadequate provision to the extent 
of 4,91 thousand under grant 5 comprised of two items triz. 2.20 and 
2.71. Thc item of 2.20 related to expenditure on ghatshifts which 
had to be i n c u r d  to avoid dislocation of trafRc efc. The q u i r e -  
ments of funds were not estimated accuratelv for budqetan- pur- 
poses Thc Chief Clerk. Budgct. has been held responsible for the 
defwt in estimating in this case, but a warning was considered sum- 
dent as it is difficult to budget for expenditure on ghatshifts with 



any reasonable degree of precision. In the case of the other item 
of 2,71, the excess expenditure was due to unusually heavy repairs 
to workshop machinery on account of its intensive use, for which 
provision could not be made in the absence of a proper procedure 
for maintaining liability registers for revenue expenditure such as 
has since been instituted. Individual responsibility for the omis- 
sion could not, therefore, be justifiably fixed. 

(ii) The original provision of 25,00 in respect of the work '80 
coaches body shells to be furnished and equipped' had been made 
under grant 17-Replacements, instead of grant l&Additions, but 
was subsequently transferred to grant 16 and the expenditure cor- 
rectly booked thereunder. The individuals responsible, both in the 
Mechanical Engineering and Accounts Offices, have been warned, 
and the warning noted in their personal records. 

3. As regards the other items of the above Railways, as also 
those of the Northern and the Western Railways, the failure occur- 
red generally due to unusual factors or expectations which did not 
materialize, and particularly due to the procedure having fallen 
into ineffective lines without the maintenance 'of liability registers, 
etc. Instructions have been issued for the upkeep of a systematic re- 
cord of the liabilities incurred against grants in the form of a regis- 
ter and of other relevant events affecting the budget grant. It may 
not be out of place to add that, on the Western Railway, the intm 
duction of the divisional system in the middle of the year, involv- 
ing large scale administrative re-organisation, as a result of which 
transfers of s t .  took place, the work in the Budget and Expendi- 
ture sections of the divisional offices was affected during the transi- 
tion period. 

4. With regard to the excesses under 'charged' Appropriation 
Nos. 8 and 9 dealt with in the concluding sub-para of para 5 of the 
P.A.C.'s (1958-59) 9th Report, reference is invited to Ministry of Rail- 
ways' O.M. No. 58-B(C)-2498/II/9th Report dated 6-11-1958, where- 
in the action taken in the matter was reported. As a result of fur- 
ther examination of the matter, it has been observed that this was 
not strictly a case of omission to make provision in the budget or 
revised estimates, but rather a case of provision having been made 
under the 'voted' portion of the grant instead of the 'charged' 
appropriation. The P.AC.'s observations have been noted for gul- 
dance. 

The great importance of budgetary control over expenditure wan 
brought to the personal notice of Ceneral Managers at the General 
Managers' Meeting with the Railway Board in August, 1958. h 8 



regult of this and of other measures taken and directives issued in 
the course of 1958-59 (vide list enclosed), the Railway Ministry trust 
that there will be substantial improvement in the accounts for 
1958-59. I ! 

! 
I 

DA: Aa above. 

Director, Finonce, 
Railway Board. 

List of directives issued in connection wirth Budgetary Control over 
expenditure etc. 

1. D.F.'s D.O. letter No. 5843-4109 dated 29-8-1958 to the Gene- 
ral Managers. 

2. F.C.'s D.O. letter No. 58-B-41091Pt. dated 9-10-1958 to the 
General Managers. 

3. F.C.'s D.O. letter No. 58-B-4257 dated 1741959 to the 
General Managers.. . . . . . . . (not enclosed). 

- - - - -- .- - 

copy 
C. T. VENUGOPAL, GOVER-T OF INDIA 

Director, Finance. MINISTRY OF RAILWAYS 
(Railway Board) 

D.O. No. 5 8 - M l 0 9 .  New Delhi, dated 29-8-1958. 
My dear 

SUB: -Budgetary Control 
I enclose a note indicating the important points on which action 

is required as a result of the deliberations at Board's meeting with 
the F.A. & C.A.Os. on 14th and 15th August, 1958. 

This connects with item 6(i)  of the agenda discussed at the 
recent meeting of the Board with General Managers. 

No. 3&B-4109. 

Yours sincerely, 
Sd/- C. T. VENUGOPAL. 

New Delhi, dated 29-8-1958. 

Copy with a copy of the note to Shri 
F.A. & C.A.O. Railway. 

Sd/- C. T- VENUGOPAL, 
Director, Finance, 

DA: One Railway Bmd. 



NOTE 

Having worked well within the budget proportion upto Feb- 
ruary, 1959, there was such heavy expenditure in March Accounts 
that excesses have resulted both under the Working Expenses 
and under Works Grants. The Final Modification Estimates 
submitted by the Railway did not also give any inkling of such 
heavy excesses. Suitable and effective means have, therefore, to be 
ensured so as to eliminate in future to the maximum extent the 
lacunae hindering proper budgetary control. While the rush of 
expenditure adjustment in March accounts is not unusual, the 
steadily increasing importance of budgetary control requires that 
detailed estimates of March adjustments are prepared as reason- 
ably correctly as possible, in advance. with a view to perfecting the 
machinery for budgetary control to the utmost extent. 

The various details requiring special attention are surnmarised 
below. Many of these are covered by extent rules and orders and 
are being observed to a greater or lesser extent in practice. They 
are, however, set forth below, for the sake of completeness, to 
ensure that they are strictly observed in all respects:- 

(a) Expenditure incurred is not always brought to account and 
booked promptly, due to delays in preparing and/or passing bills-- 
caused also by delays in taking measurements in the case of con- 
tractors' bills for works-and due to delays in adjustments of stores 
etc. As a result, in such cases the expenditure booked in the 
accounts for a period is considerablv below the expenditure actually 
incurred in that period. The estimates made with reference to the 
expenditure booked become largely surmises both on this account 
and because of the absence of adequate records of stores requisitions 
issued and other liabilities incurred. The net result is that reason- 
ably correct assumptions at the time the Budget returns are prepar- 
ed are vitiated. 

(b) After the estimates are fixed, expenditure is not regulated 
strictly with reference to the funds allotted. There may be indis- 
criminate and uncontrolled issue of stores or there may be unregu- 
lated enthusiasm to show satisfactory statistics of performance in 
connection with say, claims payment drives or settlement drives 
etc., without appreciating that all thesc drives arc subject to the 
ovemding condition of availability of budgetary Grants. Any 



more general assurance of executive officers that funds will be 
found by re-appropriation, should not be accepted without question 
by Accounts & Finance Ofllcers, who should insist and verify that 
speciAc savings are available for re-appropriation. 

For check over expenditure not covered by the grant, expendi- 
ture should be divided under the following two categories 'avoidable 
expenditure' and 'Unavoidable expenditure'. As for avoidable ex- 
penditure, the Accounts Officer should address the administrative 
Offtcer concerned suggesting postponement of the expenditure. If 
still the administrative officer insists on incurring the expenditure, 
the Accounts Ofilcer should request the Administrative Officer to 
add- the G.M. or the Railway Board for additional funds before 
incurring the expenditure. In very important cases of this nature. 
the FA&CAO could advise F.C. also demi-officially. As for unavoid- 
able expenditure the accounts ofRcer should request the adminis- 
trative oPBcer concerned to apprise the G.M. or the Railway Board, as 
the case may be, of the position (vide paras 311-315 of the Indian 
Railway Code for the Accounts Code Part 1-1957 issue. 

( c )  A great disturbing factor often is the adjustment for stores 
issues. The theoretically correct position is that requisitions from 
Departments should show the allocation; the Stores Department 
should refuse to supply stores unless this requirement is fulfilled. It 
transpires, however, that this requirement is often not obsenwd. As 
a result, the monthly summaries issued by the Stores Accounts Offl- 
ces are not accepted and allocated for months together by the Depart- 
ments and these heavy adjustments are not reflected in the accounts 
and are postponed to the last month or months of the year. While 
it is appreciated that it may not bc feasible in all cases to refuse 
to issue stores because of absence of allocations, i t  should be ensur- 
ed, through regular periodical review b) COSb1'-A&CAO in consul- 
tation with the departments concerned, that such cases are reduc- 
ed to the minimum and gradually eliminated. 

(d) Liability Registers should be maintained by each spending 
officer on the Division even in regard to working expenses. 

(el Copies of letters llkcly to result eventually in payments etc . 
and therefore, having financial implications, should be sent to the 
FA & CAO or the Accounts Officer concerned and not merely copies 
of actual sanctions to fresh expenditure' The FA&CAOs/DAOs on 
their part will review the daily summan. of Railway Board's dak 
to soe which letters prima facic* have General Manager's financial 
fmplicatinns, so that copies thereof can be obtained at once and 
kept in view at the time of framing the estimates. A suggestion 
whether the Railway Board, instead of sending 2 copies of financial 
lllgO(Aj) L . S . 4  



sanction to General Managers (1 copy meant for FA&CAOs) can- 
not endorse the copy for FA&CAO direct to the FA&CAO instead 
of routing i t  through the General Manager, is being looked into. 

(f) The provision for credits on account of freight on railway 
coal is made in the Railway Board's office. The present procedure 
should be looked into in order to effect improvements, if any. 

(g )  The directive to Railways that 'detailed' estimates should 
be prepared for each new work to be included in the Works Pro- 
gramme for 1950-60 (contained in the minutes of the recent 
FA&CAOs' Conference) be clarified, in order to ensure that this con- 
forms with the extent orders of the Railway Board. 

(h) The feasibility of maintaining allocation registers demand- 
wise should be looked into in the Board's Office, also whether de- 
mands 16 and 17 can be combined into a single demand. 

(i) Shri Pothann (FA&CAO-W. Rly.) in collaboration with Shri 
Sunder Raj (Dy. C.A.0.-C. Rly.) will look into the question 
of improving the estimates of earnings by obviating to the 
utmost extent possible the difficulties of individual Railways in 
framing estimates of and/or sham of f;lrrign traffic earnings. The 
arrear adjustments of Earning from "through" Iraffic transactions 
also vitiate estimates of Earnings, and ~t is css t~~t in l  that those 
arrear adjustments should bc i~s~esscd and indicat~d clcarly by each 
Railway to all other Rlvs. at the time of :hc rev is4  cstimntes. 

(.'" A meeting of the D?-. FAK.CA0:; of ihc R!vs. may he con- 
ventd shortlv by Shri Ajit  S in rh .  s(! !ha? : h r  prowdur-r ndnptcd on 
the S R!v. where budgetinq .;rt.ms to hc more rral;stic than on other 
R!ys., may be discussed. N. Rly. would circ.ul:cic. ;1 notc in th i s  con- 
nectlon, which would be the bwis for the discu:;sion 

(k) As regards financial contrc\), In virw rt: t bra dctt*rir~rating 
financial position. the u t m o ~ t  vi@lnncrb 1s ncvcg~sary tn inqisting on 
full just~fication for the cs~endi ture ,  whether on cstablishmcnt, or 
on Stores etc. 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
J. Dayal, 
Financial Com- 
missioner. 

D.O. No. 58-B-4109/Pt. New Delhi, dated 9-10-1958. 
My dear 
Yw will recollect that when we discussed the matter of 'Financial 

and Budgetary Control' in our meeting in August last, I indicated 
certain unsatisfactory trends on the basis of the preliminary actuals 
for 1957-58 available at the time. We have since received 
the 'Actual' figures for the year and the position revealed by these 
is quite disconcerting. 

2. The m~ryliis nf abuut 31 crores as anticipated at the time of the 
Budget Estimate, and 22 crores at  the time of the Revised Estimate. 
now stands at only 13.38 crures. -4s to the "Works" Grants the 
position has worsened, the net exces  expenditure being 16.50 crores 
is: spite o f  the fact that fairly largc supplerncntar~ grants had been 
taken. 

In this connection, I havc t o  observe that, evrn at the time of the 
Final hloti.t".cat i cs!irr:atc.; 1:itt. in >larch this yertr, t!:c Raillvay 
Administrntions w r w  not n\v:irc i>f t h e  magnitude of the rtsrcsses 
eith4.1 ~?!?dt+r the Ordinary Working Espcnscs cr un:!rr :lit. V'ork-, 
(;r:ints. 

3. 1 cannctt. thcrcforc., f i t s ! ~ ,  f i ~ l i ? ~  th7: one of t n t  reasons for 
th is  is that the existing prr~c.~.!lvr*~ f:iils t ' l  msure that 511 types of 
chnrgcs pnrticulnrly t h  ),st: pcrt.!iriin:: t . l  S:or~~.;. arc 2:; properly 
and timrl!. t a k w  !:,)itb o f  t o  c.r?.l!,ii> thc c-;tim?tcs t t l  I \ < .  prcpred  
with any rcnscma\)lc. Clc-!:rc+tt ( 1 :  ; ~ c . L . I I ~  jc\-. All C;r.?cral S I ~ : ~ ~ c t . r s  had 
i i r r t h t d  at thtb :'111;?11:'! rtlw!inq t h . ~ t  thc csisting rnnchl:ncry for 
bud~:c~tin~y and i~ucrc.I~. l! ip :t  \v:itr!l i)vc'r the pr!vres:: ty)cnditurl. 
r?is-c~-r.i~ hudgrt ~lrovisicrn rcquircd improvement. and they kindly 
unclrrt~jc~k to ltrok irlto thr* rnnttw. 

4. Thc question of h:nv thr !mct~ct:~ry cmtrol  cou!d be irnurovcd 
was rtr.c.ntly thr  subiccr nf tliscu.;sitm which the hidi t ionnl  Mem- 
twr, Finnncc. hati with thc Dt*. Finnncinl Ad\viscrs of the. vnri~us  
Railwnys. A notch, bnzt.:! on thc cnnclusions arrived at t h ? .  wxt ing  
and dctniling the  steps to be tnkcn irl this direction. is c'il+:l r.ipd. I 
shall be grateful i f  you would kindly give urgent and careful con. 
aideration to thv chrtngcs indicated in this note, and iin1c.s.: vou have 
any remarks. I would like you t o  intrduce them on y u r  Rqilways 
as early as possible. I fccl confident that with your hrlu and 
interest In the matter we shall be able to present a more satisfactory 
picture in regard tn the year 1958-59. Yours sincerely, 
Encl: One Note (4 sheets) Sd, (J. Daval) 



Note on the ad hoc and epecial measurer for Budpting proeedwe 
aad control of expenditure ojrcac& Budget, W d e s  the Code Ruler 

on the subject 

Budgeting Procedure 
1. There should be an officer under each Controlling authority 

and Head of Department for the proper compilation of budget esti- 
mates in the discharge of their responsibility in terms of Rule 
50842, both in the Headquarters and in the Divisions. The predse 
arrangements would be as per h n e x u r e  'A' to the memorandum 
circulated recently by Dy. F.A., Northern Railway to Dy. F.As. of 
other Railways which will apply mutatis mutandis to Railways 
working on a District pattern. 

2. Under the Officer referred to In (1) above, a machinery should 
be set up in the Divisions as well as in the Head Office, which 
should secure co-ordination between the working departments and 
the Budget Branches. The Budget Branch should keep a register 
where all developments and factors advised by the working bran- 
ches, such as additional staff, additional trains, rising prices, increase 
in tender rates etc. which would lead to variations agalnst thc 
sanctioned grants, are available so that the necessary provision 1s 
watched in the relevant estimates. 

3. There should be a machinery whereby all sanctioned and policy 
decisions from the Railway Board and other local authorities, having 
a bearing on the Budget, are advised to the Budget Branch at Head- 
quarters and the Divisions. 

Oniers and instructions which might issue from the Board late 
in the financial year but which have budgetary repercussions should 
be followed up immediately On a particular railway during 1957- 
58 provision was not made on the basis of an order which issu& 
from the Railway Board in December of the year. 

4 For proper appreciation of additional funds demanded through 
the various estimates, and the justification for such demand, an 11- 
column statement prescribed on the Northern Railway (Anncxure 
'D' to the Memorandum ibid). should also bc adopted by the other- 
Railways. 

5. For a check made on the adequacy of provisions madr I U  t h ~  
verious Budget estimates with reference to the tren& of expendl- 
ture En the past months and other periodical and special factors, a 
mforma prescribed on the Northern Railway (Annexure 'E' to the 
Memorandum ib id) ,  should also be introduced on other Railways 

The Dy. F.A. should call the Budget meetings at  appropriate 
lcsd where the various estimates, air., the budget, the August Re- * and the Revised Estimates and Final Modification may be dis- 
ccrsred and finalised 



6. A register should be maintained by the Budget Branch urrQr 
each controlling authority showing the sanctioned budget and pro- 
gress of expenditure against each demand head from month to 
month to keep an eye on the trends of expenditure, vis-a& Budget 
@ant, as also to serve as a guide for assessment of the monthly 
Budget proportion for future years. Specimen form of the register 
maintained on the Northern Railway is available with Dy. F A -  of 
other Railways. 

7. A convention should be established that Stores Depots should 
not entertain indents or requisitions unless they bear allocation of 
the work or service concerned. These instructions should imme- 
diately issue through a Joint Administrative & Accounts Procedure 
Order. 

8. Verification of recaving officials should be obtained on the 
lssue Vouchers accompanying daily summaries received from Stores 
-4ccounts Officer, without waiting for the monthly debit schedule. 
Where the debits have been accepted provisionally in absence of 
the detailed allocation, a register should be maintained by the Exe- 
cutive where such items would be entered in order to see that the 
amount is adjusted in Accounts against the detailed allocation with- 
out delay. Accounts Otficer would review this register occasionally 
in  order to ensure that i t  is maintained properly and serves the 
purpose behind it. 

9 A Stores Labili ty-cum-Chaslng Hegister should be maintained 
on each railway by the Stores Branch of the spending authority for 
the Revenue Working Expenses as well as for Works Grants, in the 
forms in which i t  is in vogue on the Northern Railway. specimen 
form whertnf is available with Dy F A .  of other Railways, with 
one more column showing the "Anticipated Delivery Date" added 
to it. The registers will ht~ utilised t o  ascertain unliquidated lia- 
bilities and liabilities which are not expected tt* mature during the 
c o u w  of the financial vear. Action to make necessary adjustment 
in Budget provision ~ho\rld tw initiated right from Revised 
Ertimntes 

The feasibility and ut  111ty c r t  rna~utalnrng similar Liability 
Registers for other then stows liabilit~es should be investigated by 
the R a i l ~ i t y  Administrations in consultation with their F.A. & 
C.A.O. and a rr-port sent to  the Railway Board under a D.O. cover 
by 10th N-ber, 19.58. tv Additional Memher (Finance). 

10. In respect of Demand No. L W a y  and Works, the system on 
tbs Northern Railway ma king y rovisions separately for regular main- 
knrncs on the bash of the Units of assets and Unit coets should be 



adopted by other Railways. Statement showing the technique is 
available with Dy. F.As. of other Railways. 

Similarly, for the maintenance of Rolling Stock, the procedure of 
segregating the provision of regular maintenance and periodical over- 
hauls should be adopted on other railways. 

11. As regards budgeting under 'Stores Suspense' and other Sus- 
pense heads, the procedure indicated in Procedure Order No. 6. 
dated 26th April, 1955, copy at Annexure 'F' of the memorandum 
ibid, should be adopted by other Railways. 

Works which are included in the Works Programme should be 
split up under Cash and Stores so that a proper assessment of the 
store requirements of a railway can be made. Detailed estimates 
for the works inc!uded in the Works Programme approved by the 
Board should be got out expeditiously. 

12. The Controller of Stores of each Railway should maintain an 
indent-cum-chasing register for watching progress and compliance of 
the requisitions placed with the various sources u i  supply. The 
form of the register in vogue on the Northern Railway is available 
with Dy. F.As. of other Railways. Action to make necessary adjust- 
ment in Budget estimates should be initiated right from Revised 
Estimates. 

Control over ezpenditure vis-a-vis Budget Estinuztes. 

13. Where the sanctioned grants fail short of the cstimatps sub- 
mitted by the Administration, the fact should be blwught out 
prominently in the letter of allotments to the controlling authorities 
and they should be asked lo  takc prompt measures to limit the ex- 
penditure within the sanctioned grant in terms of para. 423 GI. 

14. The financial rev1eu-s shouid be compiled monthly from Auqust 
onwards except for the month of November when the Revised Esti- 
mate is prepared and the month of March when the year closes. 
These should be prepared Department-wise in a form devised in 
consultation with the Heads of Departments concerned and should 
also indicate the position of the various grants affecting that Depart- 
ment. A summary for the Railway/Division as a whole should also 
be prepared in Headquarters office. A statement should be prepared 
by the Executive every month for discussion at the Principal Mcers ' /  
Divisional Oflicers' meeting showing correlation of expenditure on 
works as shown in the Engineers Works Registers with their physical 
progress. This should be done in the case of works casting Rs. 50,000 
m d  over. 



, The overall appraisal should be made in a covering note by the 
Dy. F.A. which should highlight the broad factors causing variations, 
bringing out permanent and temporary variations separately. The 
wmnsibi l i ty  of the spsnding authority in the matter of non- 
existence of funds, over-spending and control over expenditure as 
per rules 427 to 430, 433 and 434 of the General Code should be 
mentioned in every financial review. 

15. Budget proportion should be fixed, splitting up the fluctuating 
2nd non-fluctuating portion of expenditure relating to adjustments 
which are usually made in the last 213 months of the financial year, 
and even after March, till the closing of the final accounts, and a 
proportion of the Budget should be segregated and kept aside for 
these adjustments. Based on the estimates of adjustments, budget 
proportion should be worked out only for the residua1 allotment. 

16. These review:; should be discussed in the Principal m c e r s '  
meeting with General Manager at  the Headquarter level and in the 
Divisional OfRcers' meeting with the Divisional Superintendent at  
Divisional level. 

The draft minutes of the meeting of the P.O.M. and D.O.M. 
referred to should be vetted by the F.A. & C.A.O.ID.A.0. 

17. It is suggested that both in the Divisions and at Headquarters, 
the graphs should be prepared showing: 

( a )  progress of expenditure monthly demand-wise, viss-uir 
the sanctioned grant and budget proportion, for the 
Railway/Division as a whole. Progress of earnings 
monthly vis-a-vis the sanctioned estimate and the Budget 
proportion for the Railway as a whole should also be 
shown in a separate column. 

( h ,  Prngress of espendlture monthly demand-wise and depart- 
ment-wise nis-a-2% the sanctioned Budget and budget 
proportinn of that department. 

( c )  For the last three years showing the budget estimate, re- 
vised estimate, final grant and the actuals for each 
demand to highlight the growth of expenditure. 

A departmcnt-wise graph referred to at (b) above should be sent 
tc: the Heads of Departments every month for information and return. 

In these graphs unliquidated liabilities as advised by the Eke- 
cutive should also be shown in pencil. This factor should also be 
prominently brought out in the financial reviews. 



Demand-wise graphs as a t  (a) above for the whole Railway should 
be put up to the General Manager through S.D.G.M. every month 
from the beginning of December onwards with a note by Dy. F.A. 
bringing out where excesses and lapses or increase or shortfall in 
ear:lings are indicated from the trends. 

18. The estimates of adjustments should be obtained from the 
Executive before the Budget proportion is worked out and these 
should be kept in view when making necessary adjustments in 
Rudgei provision at various stages. 

19. The advisability of D.O. contact with FA & C.AOs. of other 
Railways from December onwards inviting debits if there are any 
to be raised against the railway concerned should be considered. 

20. Betore making re-appropriations it is necessary that savinlps 
are located under specific works or services, the exact amount of 
savings is given and the reasons therefor and that the allotment 
under particular sub-head under which savings are anticipated is 
reduced accordingly before re-appropriation is made under any other 
sub-head. 

21. It is reiterated that the highest respect should be glven to the 
Budget orders issued by the Railway Board and allotments made 
!herein and any apprehension of excess should be promptly brought 
to the notice of the Head of the Department and Gent.ra1 Manager 
by the spending authorities for necessary action 

22. Llst of the various sources from which dcb~ts are expected by 
the various railways should be kept In a reg~stcr w ~ t h  the quantum 
of anticipated debits shown therern A reference should be made to 
such sources from December onwards at  glven mtcrvais In order to 
find out what debits would cventuall? meter-talist. from those 
quarzers. 

;L7. 11 1s =.en that the tbstln~atc. lor c.lrd11.s and rwover ics  ullricr 
Works Gronb particularly undc.1 Demand No 16 IS far from rralistic 
As the estimates for c n d ~ t s  h a w  a repercussion from tht. ways and 
means angle on the pier) allotment of the rarlways as ;1 wh01~ .  
ern*@ should \w iaid on making i t  reallstlc estlmatt. o f  such 
credit6 The progresb of reallsation of credlts should rc.ccoivrt the 
same attentjon In RNubcial revlews etc. as expenditure. 



MINISTRY OF RAILWAYS 

A note stating the procedure followed in the Railways in the mutter. 
of budget provision for maintenance of residential buildings, viz. 
annual repairs etc. Has any ceiling, therefor or pmcentage of 
the total capital coal involved been laid down in  this behalf? 

The procedure for budgeting for cost of repairs and main main- 
tenance c ~ f  residential buildings followed on most of the Railways 
is given below:- - 

The provision for a particular year is made on the basis of 
the actual expenditure figures for the previous three 
vears, together with an assessment of what additional 
provision will be required in the ensuing vear taking 
into account the following factors:- 

( i )  Any additions to the total number of residential build- 
ings that may have been made. as a result of construe:- 
ing new staff quarters. taking into consideration the 
year when such residential buildings were completed, 
and assessing the amount of expenditure that wili be 
involved in the maintenance of these additional assets. 

r 11 Any increase in wages and cost of materials. 
~ c c o ~ d i n g  to another prucedure a fixed rate per unit of 100 sq. ft. 

t,t plinth area of such buildmgs is taken as a criterion for working 
out the, budget requirement for maintenance of the residential 
mllt1,ngs in a particular yea1 

2 The questwn of ultrrducln~ a wufonn plwedure for ;-ing 
the funds I cqutred for annual r e p r s  and maintenance of residential 
buildings on radwoya, w t h  referenw to capltal cost etc on fixation 
of W b I e  cwlmg In th~s rtspect on Imes s~rmlar to the system 
existing in the CPWD (and the M.E.S.). ts also under active 
mnstdcration; recently Rai 1 ways have been addressed to collect 
detatlcd data and submit the same with comments on relabid factors 
(e.g., heavy rainfall, vicious black cotton soil, nature of materials 
used m original construction). 



3. A pr im facie review of data readily available, which pertains 
to 1955-515 (kindly see statement attached), indicates that the annual 
cost of repiiirs and maintenance varies from about 2.4 per cent. of 
the capital cost on the Southern Railway to about 9 per cent. on the 
combined North-eastern Railway. (The latter Railway has since 
been bifurcated into the North-eastern and Northeast Frontier Rail- 
ways). To understand the large variations in percentage in proper 
perspxtivc, due allowance will have to be made for the fact that the 
bulk of die quarters were built in the old days when the cost of 
construction was low, thus relatively under-stating the capital cost 
in reiaciu~~ to repairs and maintenance expenditure incurred a t  pre- 
sent-day level of high prices and thus correspondingly over-stating 
the percentage of the latter to the former. Other important factors 
explaining the large variations are special climatic or soil conditions 
rec-ssitating a higher building cost and other local conditions such 
as the tvpe of construction adopted by some of the original Company 
Railways !eaci~ng to higher maintenance costs (as for instance In 
certain jurisdictions of the combined North-eastern Railway). There 
is also the factor of a large number of temporary and semi-permanznt 
quarters on certain railways. like those on the Assam Section of 
the former Vo!-?h-eastern Railway (present Northeast Frontier Rail- 
way) which include quarters built during. and inherited from tbc 
war gears and which involve relatively high maintenance costs 

4. It will be appreciated that there are some 3.76,000 res~den:ial 
quarters distributed over practically every State in India and in- 
herited from such widely varying conditions as referred to in 'he 
forcecling pamgraph. The fixlng of any uniform ceiling for repairs 
and maintenance, for the purpose of annua! budget, either as a per- 
centage ot the total capital cost or o!hcrwise. thcrcfort. requires care- 
ful consic!eration for which purpose detailcd data h:~vc\ k n  called 
for from the Railways. 

This has been seen by Audit who have observtd :hat facts and 
figu;es contained in this note are under verification 

E n d .  One statement. Addit roiral Memba.. Fttcatwe. 

I Railway Board. 



Statement showing Railway-wise expenditure on repairs and main- 
tenat~ce of residential buildings in 1955-56 expressed as a pmcm- 
tage of the total capital cost of the buildings as on 31-3-1956 

Railway Total capital cost of res d-ntial Cost of repa rs and maintenance 
bu~ld.ngs as on 31- 3-56 ;iy 1955-56. 

Cenn a1 
Sou: h-Eastern 
Norrh-Eautcm 
Eocrern 
Sou hem 
Nor hem 

@ Taken from he Capital & Retcnuc accounts of residential buildings for 1955-56. 
Taken t'm:n the Capital Rc Kcrwiue I\ccozmts (Finmad Statements) of Railways 

r g ~ 5 - ~ 6 . - A w ~ i t m g  verification by A<id,t. 
** Approx. figurn @oes not ~ncludc chss IV quar:erc). 



APPENDIX V 
NO. PII-I 1 (16) 157 

GOVERNMMT 01 IUDIA 
MINISTRY OF WORKS, HOUSING & SUPPLY 

Note for the Public Accounts Committee-Para 15 of Audit R m  
(Railways) , 1959-Az~oidable expenditwe on seu freight 

Question : 

(i) The pachng specifications which were received from the 
Czechoslovakian firm by the D.G.I.S.D.. London, on 21st March, 1956 
were referred to the Railway Adviser only on the 26th June. 1956. 
What were the reasons for the inordinate delay? 

(ii) It was reported to the Committee that the file on the subject 
conbaining the quotations from the shipping concern was marked to 
the Railway Adviser on the 4th May. 1956 but actually reached him 
on 26th June, 1956. Have the reasons for this delay been investigat- 
ed? If so! with what result? 

( i )  and (11). In accordance with the procedure followed by the 
I.S.D., the shipping spec~f ica t io~ subrnltted by the Czechoslovakian 
firm, received in the Department on the 21st March. 1956 were refer- 
red to the Conference Lines on the same day The Conference Lines 
submitted their quotatmn for  freight on the 20th April. 1958, which 
was received in the I.S.D.. on the 2191 April, 1956 Finally. the Con- 
ference Lines quotation for t h ~ s  part~cular contracr was acccbptcd t,y 
the Depaqtment, on the 29th May. 1956 

Meanwhile, the specificatlclns were referred tu the Rccilwity Adviser 
on the 4th May. 1956 Although thcrr. IS no record of the Railway 
Adviser h a w  seen the f i l t h  on that date or immediately thereafter, 
it appeara from further mlnutcs recorded on the Ble, that the samtb 
had been withdrawn for discussrons with the br lway  Adviser regard- 
ing specification submitted by another firm for certain other types of 
wagons. These discussions between the Railway Adviser and the 
Shipping Branch of the Department were recorded in a minute on the 
Ale on the 17th May, 1956. The minutm of the diwudom wets elm 



endorsed by the Railway Adviser on the 11th June, 1956. It  is also 
men from the file that further discussions with the Railway Adviser 
had taken place on the 26th June, 1956, and a t  the instance of the 
then Assistant Rai lmy Adviser, a comparative statement was drawn 
up by the I.S.D., showing the different specifications and the relative 
freight payable. After examination of these details, the Railway 
Adviser gave his recommendations on the 5th July, 1956, to the effect 
that the first 750 wagons should be packed according to the specifica- 
tions followed by Messrs SirnrneringGmz-Pauker, in order to avoid 
assembly delays and cost in India. 

It  will thus be appreciated that it is not correct to say that the 
specifkations received on the 21st March, 1956, were referred to the 
Railway Adviser only on the 26th June, 1956, and that the shipping 
specifications, though marked to the Railway Adviser on the 4th 
my, 1956, did not reach him till the 26th June, 1956. On the other 
hand, minutes of the various discussions recorded in the Ale 
(Annexure I) referred to above, will show that the shipping specifica- 
tions had been under consideration by the Railway Adviser all the 
time. 
Qw!.?tiun: 

(iii) What action was taken by the D.G.I.S.D., on the letter from 
the Mechanical Enginecr. Visakhapatnam, dated the 18th July, 1956, 
in which he had suggested that the wagons might be packed accord- 
ing to the British specifications? Was this letter shown to the 
Railway Adviser also? If so. what was his reaction? 

Rerirarks : 
( i i i )  The letter, dated 18th July.  1956. from the Mechanical 

Engineer, Visakhapatnam. was addressed to the Railway Board, with 
a copy to the I.S.D. !.tmrlon. No action was taken by the Depart- 
ment on this letter as it was considered that this was only a recom- 
menchtion to the Railway Board, and, therefore, a final decision from 
the Board had to be awaited. Furthermore, the Department felt 
that the Mechanical Engineer's recommendation was another view 
opposed to that of the Railway Adviser about the relative charges of 
the re-assembly of the wagons on urrival in India. This letter was. 
however, not shown to the Railway Adviser by the Department. 

Quest ion:  
(iv) Has any responsibility been fixed 111 the D.G.I.S.D.'s Office for 

the loss of the Ministry of Railways (Railway Board) letter of 24th 
August, 1956, in which the D.G.I.S.D. was instructed to adopt the 
British Packing specification? A copy of the report furnished by 
the deer who investigated into this matter mav also be furnished. 



Remarks: 
(iv) The matter relating to the loss of the letter, dated 24-8-1954 

from the Railway Board has been thoroughly investigated, but it has 
not been possible to Ax responsibility for the same. A copy each of 
the report, dated 23-4-1958 made by the then Deputy Director General, 
Director General's obserwtions, dated the 13th May, 1958 thereon and 
the Ministry's decision, dated the 26th Mag, 1958 are submitted for 
perusal (Annexures 11, I11 and IV). 

2. I t  may be mentioned that an  investigation on the possibility 
of effecting some saving on freight by modifying packing specifications 
was undertaken by the I.S.D., London on the 7th August, 1959, and 
recommendations were sent to this Ministry. It uppears that whole 
matter in respect of shipping is so complex that it is not possible to 
adopt or lay down any standards for the method of packing for ship 
ment of such stores. This Ministry and the Ministry of Railways 
have, therefore, tentatively decided that the I.S.D. should confine 
their attempts to making a compamtive study of semi-dismantled 
items and the rates ior fully erected items (viz., heavy-lift items, 
such as locomotives, wagons, coaches, underframes etc.) wherever 
possible, and take advantage of saving in freight on the basis of their 
past experience. 

3. Audit hwe,  however. made the following comments in this 
connection: - 

"There arc no notings In the file of the Dlrector General, I.S.D., 
London on the disposal of  the letter of the 18th July, 
1956 from the Mechanical Engincer incharge of the erec- 
tian of the wagons nt \'isakhapntnam. It is also not 
correct to say that t h e  \.icavs o f  the  Mechanical Engineer 
were opposed to those held by the Railway Adviser 
inasmuch as  the only doubt the Rnilwsy Adviser had war 
about the cost of rc-assembly of the wagons in India and 
this doubt was resolved in the letter of the Mechanical 
Engineer wherein the latter had clearly stated that the 
cost of erection in India would remain the same irrespec- 
tive of the degree of dis-assembly o f  the wagons for the 
purpose of shipping." 

NEW DLWII; 
The 28th November, 1959. J t .  Secy. to the Gwt. of India. 



EXTRACTS FROM FILE S.2187155 (I.S.D., LONDON) 

Min. 66A. 
Shipping specifications for "0" type wagons to be supplied by 

Strojexport, Prague (doc. 63) and for "CR type wagons to be sup- 
plied by Metalexport, Warsaw (doc. 65) are in the file for your kind 
approval. I t  is understood from the firms that our Resident Inspec- 
tors agree with these specifications- 

(Sd.1-) P. SINGH, 
SHP-WAG. 

The 19th June, 1956. * 
H.A. 

Min. 68. 
Regarding thr  supply of C.R. type wagons from Poland, a discus- 

sion w.is hr4d between Mr. Ranerjee (Frt. Section), Mr. Da Costa 
(R.A.) and Mr. Desai (hl;:taltxport's Representative) and it was 
agreed that the systcrn of packing followed by Mcssrs Pressed Steel 
Co. of the U.K.. also supplying the similar type of wagons are more 
advantaccous to this Dcpartmtmt A copy . f Prcsscd Steel's specifica- 
tion w:4s hlncicul ovc;. t o  hlr T)t,s-~i r:d h l .  \vas rec;u.-.stcd to follow 
Mcssrs. Pressed Steel's spwilica t?on hlr .  Desai stated that few 
wagons have already txwn packcrt according to thcx specification at 
doc. ti5 and it \ci-crul(i h. rather diflicult ftlr the supplier to unpack 
them and repack according t o  .l.ics~rs. Pressed Steel's specification. 
It has, thcrefr~re. I~twn su,cct~sttd t:?. R . A .  that thosc \vhich are already 
pac.ki.rt may bt ship1)cd :IS i t  1s. but 3It.ssx-s. Pressed Steel's specifica- 
tion must be followrul for a11 rhta lritcr shipments. 

As advised b y  R A. a ccpy (if hlessss Pressed Steel's specification 
has been forwasdrd to our Resident Inspector. ?rIr Fmt. and a copy 
of thr same is at doc. 70 
1. SHP/WAG Ltd. 
2. R.A. 

Tlw 17th May, 1956. 
(Sd.1-) R. G .  DA COSTA, 

The 11th June, 1956. 
a a 



According to Strojexport Specification at doc. 71, the Freight for 
50 wagons to Vizag @ new tariff rate less 15 per cent. will be 
£4$16-160 nett. 

We are shipping similar types of wagons from U.K. to Vizag (Met. 
Camrnell) for which we pay Frt. £3,099-1-10 nett. per unit of 50 a t  
new tariff rate less 15 per cent. 

(Sd./-) R. BANERJEE, 
SHPIFRT, 

The 19th J m e .  1956. 

Min. 74. 

EXRUCT OP Mm. 95 OF S.1132/55 (I.S.D., LONDON) 

"Advise Strojexport that shipping specification of Simmering 
Graz Pauker should be followed. Copy for R.I.B. Inspector in 
Vienna." 

The 19th June. 1956. 

Min. 76. 

Asst. R.A., Mr. Puri, has advised me to draw a competitive state- 
ment showing freight calculated on the shipping specifications sub- 
mitted by different Suppliers for '0' type wagons. Accordingly. a 
statement is given below, the freight being based per unit of 50. 

Metro Camrnell ( 15-3-56 rate) t3.099-1-10 Nett. Born. 
Simmering Graz Pauker C 4,814-0-0 Nett. Born 
Strojexport C4.916-14-0 Nett. Born. 

From the above statement, it will be observed that Measrs Metro 
Carnmell's Specification is undoubtedly advantageous to this Depart- 
ment. Three extra photostatic copies of Metro Carnmell's specifica- 
tions are attached at doc. 75 for R.A who might need them for any 
action which might be necessary. 

(a/-) R BANERJEE, 
SHPIFRT. 

The 26th June. 1Q!M. 



2. RA. 
The question now is whether Strojexport should follow Min. 74 

(i.e., S. G. Paukers' specification) or whether they should follow 
Metro-Cammell's specification. The latter cost less freight. 

R.A. may kindly advise the Inspector of his decision and this 
Department will then inform Strojexport. Spare copies of both 
specifications are in the file. 

(Sd./-) P. SINGH, 
SHPIWAG, 

Tlze 26th June, 1956. 

The Inspector in Czechoslovakia has been asked to arrunge for the 
first 750 wagons to be packed accordmg to the Simmering Graz- 
Pauker Shipping Sprmficatlom SO as t o  avoid assembly delays and 
ct~sts in India. 

Instructions regardmg the halunce of the wagons will issue on 
hvaring from the Director-. Railway Equipment. 

Two copies each o f  the hletropolitan-Camn~ell Carriage and Wagon 
Specifications and of the S~mmering Graz-Pauker Specifications have 
been detached from the Stores File S.3187 for despatch to the Director, 
RE., and Mr. T C. Pant. 

(Sd . ! - I  R .  C;- DA COSTA, 
R..4.  to the H.C. f o ~  India. 

The 5 t h  July, 1956. 



Report on an inquiry held in regard to  the loss of Railway Board 
letter No. 55/649/14/RE. dated 24-8-56 addressed to the D.G.I.S.D., 
London 

1. As directed by D.G., I have, in conjunction with Mr. Guzdar, 
Director (Shipping), inquired into the circumstances leading to the 
loss of the above quoted letter with a view to determining who was 
responsible for the loss. 

2. All incoming mail is first received in the Centml Registry. The 
practice in this Department is to diarise only those communications 
emanating from Departments etc., in India. The missing letter is 
entered in the C.R. Diary for the 31st August, 1956, and there is a note 
against the entry that the letter was passed to Rai lmy Inspection 
Branch on the same day, though actually it ought to have gone to the 
Railway Adviser as it referred to his letter No. RA W IOITATRA, 
dated 5-7-56. From the C.R. letters go to Sections and officers con- 
cerned by messenger. No record accompanies letters sent out and 
C.R. get no receipts for what they send. This was in accordance 
with the general practice in this Department. Going on the assump- 
tion that the letter was duly handed over to the R.I.B., the person in 
charge of the Branch at that time (Mr. Sharma) wlas questioned. 
He explained that no sectional record of any incoming communication 
was kept, and he had no knowledge of the missing letter. If the 
letter had been received by him, and since it quoted an R.A.'s refer- 
ence number, he said he would huve put it in hi; out-tray to the R.A. 
Again, from here a messenger would have taken the letter and placed 
it in the R.A.'s in-tray. My enquiries show that the then R . k  
(Mr. Da Costa) himself dealt with communications such as the miss- 
ing letter. He kept his own files and was assisted by a P.A. sltting 
in his room. Mr. IT3. Costa having gone back to India is not avail- 
able for questioning. The P.A. at the time (Miss Herchenrodcr) 
has also been gone since December 1956. Such records as are 
available in R.A.'s office have been gone through but there is no 
trace of the missing letter. 

3. My efforts to try and track down the letter from the time it 
was passed on by the C.R. having failed, I then went back to the 
originel point of receipt (C.R.) to question the diarist who, according 
to  the records, is the only person known to have handled the letter in 



this Department. But here too, I struck a blank wall because I 
found that the person concerned (Miss Pathak) left the ofRce in 
November, 1957. 

4. It is clear from what has been stated above and while there is 
evidence that the letter was received in the Department and marked 
to a particular Branch, there is nothing to show that the Branch con- 
cerned received it, so no responsibility can be fixed on the Branch 
concerned or any one in it. It has to be assumed that if R.I.B. had 
received the letter they would have passed it on to R.A. and it would 
h w e  found its way on to the appropriate file. The only logical con- 
clusion is that the letter got lost in the C.R. itself after being diarised 
or by the messenger who carried it from the C.R. on the ground floor 
to R.I.B. on the second floor of our building. Miss Pathak having 
gone and it being impossible to establish which of the messengers 
carried the letter, it is not possible to fix responsibilities on any 
particular individual. 

5. The enquiry reveals a weakness in the present system of 
handling and distributing incoming communications. True, it saves 
some time and labour, but when an important communication goes 
astray, it is not possible. under the present system, to trace it, not to 
fix responsibility. Even at the risk of adding a little to the work 
of the C.R. and our Branches and Sections, a system will have to be 
introduced to ensure first that C.R. get a receipt for communications, 
etc. handed over to Branches and Sections and second that the 
Branches and Sections have a record of what they receive. Given 
these two things, ~t becomes relatively easy to establish where res- 
ponsibility lies if a letter goes astray or is not duly actioned by the 
Branch or Section concerned. The system proposed to be introduced 
is to lnstruct the C.R to diarise all  communications in triplicate 
(carbon copies) Sectmn-wise. Each Section's dak will be sccom- 
panied by two carbon copies of the diary sheet. The Section in 
charge will check the entries with the dak handed over and sign and 
return as a sectional record in a loose leaf folder. The C.R. will 
mainta~n Section-wise the receipted dim?; sheets returned to them. 
It will be their responsibility to ensure that they get back properly 
reoeipted diary sheets for all dak sent out. 

(Sd./-) J. BYRNE, 
Deput?~ Director Ge~reral, 

The 23rd April. 1958. 



India Store Department, Londor.. 

Ref: S.29861561 JDS / DG 13th May, 1958. 
My dear Kumammangalan~, 

Please refer to your endorsement on your letter No. PII-ll(16) 157 
dated the 6th February. 1958, addressed to the Director of Audit, 
Indian Accounts in the U.K., on the subject of Audit para on Wagons 
"0" type. As required by the Ministry I had a thorough and detailed 
enquiry instituted by J. Byrne, Deputy Director-General (Defence and 
Administration). He has gone into the ~ n a t t e r  very thoroughly e n d  
questioned all available officials concerned. I enclose a copy of his 
report dated 23rd April. You would see from this that there is a weak 
point in the registration of communications but it is not as if this h )s 
been due to any oversight or lack of study of the matters involveci. 
Major Gill, Director of Purchase (Administration). whom I asked to  
examine the implications of' giving effect to the recommendation of 
the  D.D.G. made in para 5 of his enquiry report. has made the 
following comments:- 

"-4s directed by D G., I have niade enquiries from D P ( R )  who 
was the officer in charge Administration prior to March 
1957 and was advised that a system of registmtion of 
letters similar to the one now proposed by DDG (D&A) 
was in being in India Store Department upto March, 1953. 
I t  appears that the staff in Registry Branch in those days 
was unable to cope with the large number of dvrily 
receipts and despatches and consequently there was a 
considerable accumulation of letters in Registry Branch 
and as they could not find any solution to the  problem 
without any increase in staff i t  was decided tlmt the  
registration of Mails should be discontinued and after 
opening of letters they were passed immediately to the  
Branches concerned. The change-over from the old 
system to the present one resulted in approximately 
10,000 letters being released from Registry at once. 

The  system proposed by DDG (DA) is practically foolproof 
and is desirable but it will mean an increase in the staff 
in Registry Branch and possibly some assistance to the 
Branches also if the normal work of the Department is 



not to sufFer. Even after the proposed system is intm 
duced there is no guarantee that letters will not get last 
but pin-pointing of responsibility will undoubtedly be- 
come much simpler. 

1)DG (DA) has suggested that the system of registration 
should apply to all incoming letters. If the system is t o  
function properly it seems essential that outgoing corn- 
munications from Branches should also be properly 
receipted. It may happen that some letter which should 
have reached the indentor in India or a firm is signed 
and issued but does not reach Registry Branch for on- 
ward despatch. In such cases it would be equally diffi- 
cult to pin-point responsibility. 

A rough assessment of the extra clerks required for this pur- 
pose is four in Registry and possibly one in I.W. and an 
additional clerk for HAL and V.P. Directorates. The 
Draft Orders for introducing the new registration sys- 
tem will be prepared if D.G. agrees in principle that we 
must introduce the system even if it means additional 
staff being asked for." 

As you would see, up to 1953 we had a system something like that 
recommended by the D.D.G. now but it had to be abandoned for the 
over-all advantage of getting things done quickly. This is, as you 
know, the perennial problem in administration: whether we should 
make such complete arrangements to prevent particular defects ans- 
ing that in the process of tying up everything we demage the main 
purpose, that is, of achieving things quickly; it is quite possible so to  
frame rules as to prevent as far  as humanly possible loss of papers, 
yet the effect of such rules would be to hold up business or a t  least 
considerably slow down the progress of work. In such circumstances 
it is hardly satisfying that in order to create a safety wall for the 
officials in the Department we have given up the main objection, that 
is of very quick efficient functioning of the Department. On the other 
hand, it can be that in order to  achieve things quickly and in a desire 
to increase the tempo of work. such lacuna in business may be left 
as may really create a situation something like the present. There- 
fore a balanced view has to be taken. If we have the system of 
registration as recommended by DDG both for the incoming and out- 
going letters (for the principle will apply to both) six or seven extra 
clerks will be required. As you know there has been considerable 
retrenchment of late in the interest of economy and it was a job so 
to re-order business and re-allocate it as to get the maximum out of 
the reduced staff. If six or seven persons are now diverted and put 
on this work, which though theoretically justifiable and perhaps the 



sd 
onty answer to o situatbn as the present one, you would see that 
there would be a reduction of actual workers on actual work. Also, 
though this loss is most regrettable, it should not be imagined that 
these are frequent occurrences and it still remains arguable whether, 
bwause this loss has happened we should now go the whole hog and 
divert six or seven persons to achieve more rigidity on this side; end 
yet I feel that even on administrative principle it is objectionable that 
there should be a lacuna like this whether the loss of an important 
paper may occur and responsibility cannot be fixed. Perhaps in view 
of the present case arising there will be no choice but to give effect 
to the recommendations of the DDG (end divert six or seven persons 
to registration work. However, before I do this I would like to 
know your reactions. 

I write this to you not to present you with a problem but because 
of the very anxious thoughts I have been having on matters like 
these. There are many matters in a big Department where even 
though foolproof arrangements do not exist, business goes on very 
well and profitably for Government and yet if something goes wrong 
one can always place one's finger on some lacuna somewhere. 

For example, here is a matter which both from a theoretical and 
practical angle seems to me of even greater importance than the point 
involved in the present case. This is about the issue of tender 
enquiries to firms. When I joined this Department I was struck at a 
very early stnge by the limited responses which ure got in some cases 
where limited tender enquiries issue. Of the firms addressed, some 
quote and some are good enough to write that they cannot quote but 
there are usually a number of firms who do not reply at all. Now 
there is nothing to ensure that the tender enquiry has reached these 
firms. It is quite possible to imagine that some firm who could quote 
did not get the enquiry at all, where the enquiry miscarried or was 
not posted through negligence or otherwise. I therefore suggested in 
a discussion with Heads of Brunches that we might institute the sys- 
tem of sending registered acknowledgement-due enquiries. There 
was considerable opposition to this for it is obvious that for safe- 
guarding a few occasional cases which might arise we shall be incur- 
ring a heavy running expenditure. I therefore abandoned my plan 
on the over-all consideration that as business was going on all right 
everything cannot be regulated by rules without blocking up pro- 
gress, and also as some trust has to be the basis of all business. Now 
i t  is quite possible that in some case of limited tender enquiry a firm 
who could quote comes up later saying that the enquiry did not reach 
it. In such a case an Enquiry Officer would not And it difficult to 
put his finger on the obvious weakness which exists in the issue of 
tender enquiries a t  present. This example I only give you to suggest 
that evcrythmg ir not regulated by rules even in a Government 



.Department, otherwise there would be further accumulation of what 
may mostly turn out to be infructuous activity. There is so much 
criticism about rules and regulations ,in Government Departments 
and yet when you investigate into the origin of a rule you always 
find that it was devised to meet some very remote and rare contin- 
gency; and yet when you multiply such rules the accumulative effect 
is rather to slow down business and make it cumbersome which 
result is not compensated for in practice by the prevention of defects 
which very rarely arise and for which these various rules were 
framed. 

To take another case, which to my mind is of great importance. 
There is no recording of receipts or issues at the Central Registry 

cet India House. A number of officers and branches sit at  India House, 
including Financial Adviser, Legal Adviser, Deputy High Commis- 
sioner, etc. Our files are marked to these Officers and taken by the 
Despatch Rider from the Registry in India Store Department and 
then deposited at a central place at India House. Here the files are 
sorted out and sent out to respective officers where the respective 
officer's sections register the receipts. Now if a file is marked out 
from the India Store D:partment Registry but is not marked in, say 
at the Financial Adviser's Section, it will not be possible to trace 
where it was lost. There will be no entry in the Central Registry in 
India House neither of receipt from I. S. D., nor its issue to a particu- 
lar officer. This serious matter I have discussed with the Establish- 
ment Officer who pleaded inability to set up e recording machinery 
because it would require a tremendous number of men and there was 
n o  staff available. The matter is still under discussion for it has 
security, financial and administrative aspects. (This Registry at 
I n d k  House registers only receipts of letters marked to "the High 
Commission". but not others). However, in principle it is necessary 
that ii an  office handles files and receipts from one Department to 
another it should have a record but here also, as I said, is the problem 
of man-po~vcr. In fact there have been several occasions when files 
could not be traced and it his  given us an anxious time to locate the 
files; but fortunately so far there have been no losses and files have 
been traced. 

However, in view of this case having arisen I shall be willing to 
give effect to the recommendations made by the DDG. 

Sd/- J. D. SHUKLA. 
Shri J. C. Kumaramangalam, 
Deputy Secretary to the Govt. of India, 
Ministry of Works, Housing and Supply, 
New Delhi. 



By Dip. Air Bag 
J. G. Kurnaramangalam, Ministry of 
Deputy Secretary. Works, Housing & Supply 

NO. PI1-ll(16) 157. 
New Delhi, the 24th May, 1958, 

26&- 

My dear Shukla, 

Please refer to your d.0. letter No. S. 2986/56JDS/DG dated 13-5-58 
on the subject of audit para on Wagons '0' type vis-a-vis loss of 
papers in the ISD. 

We appreciate the position as contained in your letter and agree 
that the ISD need not for the present introduce a fool-proof procedure 
for registration of letters, in accordance with the suggestions of Shri 
Byrne as this will only be possible if either staff is withdmwn from 
regular purchase work for this purpose or additional staff is sanction- 
ed for the Mission. We would not like to prejudice your efficiency 
in day-to-day purchase work merely to introduce a procedure the 
expenditure on which may not be commensurate with the returns, 
considering the very infrequent occasions on which documents are 
missing. I t  is also not possible, in view of the financial stringency 
premiling at present, to create additional posts for this purpose. 

Yours sincerely, 
Sd ,'- J. G. KUMARAMANGALAM. 

Shri J. D. Shukla, ICS., 
DG, ISD.. 
London. 



APPENDIX V1 
MINISTRY OF RAILWAYS 

Para 15 of Audit Report, Railways, lS59-Avoidable expenditure ort 
sea freight 

1. (i) What action was taken in the Railway Board's Office on 
the Railway Adviser's letter of 14th December, 1955, 
seeking certain clarifications as to the economic method 
of packing of wagons? (The letter was addressed to 
the Inspecting OfIicer, Vienna and copy endorsed to the 
Railway Board). 

(ii) A copy each of the letter referred to above and the noting 
thereon in the relevant files in the Railway Board's 
office may also be furnished. 

Dealing first with sub-item (ii), a copy is enclosed of Railway 
Adviser's lctter No. RA/W/TCA dated 14th December, 1955 to the 
Rail ways Inspecting Officer at Vienna (Austria) the endorsement 
of wh~ch to the Railway Board reads as follows:- 

"Copy for information to the Director, Railway Equipment, 
Railway Board, Ministry of Railways, New Delhi. I t  
may be noted that the two suppliers of '0' type wagons 
under TCA Scheme have adopted different degrees of 
assembly and that i t  is not quite clear which is the 
cheaper method to adopt. In one case there are savings 
in shipping costs-in the other savings of time and cost 
in erection. I am instructing both firms to continue their 
present methods and we await in due course the actual 
statement of costs for shipment and erection for guid- 
ance in future". 



2. The above letter dated 14th December, 1055 from the Railway 
Adviser, London, dealt with the packing specifications adopted by 
Messrs. Simmering-Graz-Pauker of Austria as compared to that of 
Messrs. Metro-Cammell of U.K. I t  made no reference to the packing 
specifications of Messrs Strojexport of Czechoslovakia whose wagon 
supply contract is the one under reference in the Audit Para. In 
fact, there could have been no such reference, as the Strojexport's 
proposed packing specification was received, by the India Stores 
Department only on 21st March, 1956 and was referred to the 
Railway Adviser for technical acceptance on 4th May, 1956. It  is 
admitted, however, that had the Railway Board issued any directive 
with reference to the Railway Adviser's endorsement of 14th 
December, 1955, this directive would have served as a guide when 
the packing specification by MIS. Strojexport was received in March, 
1956. 

3. The noting in the relevant files in the Railway Board's Office 
in connection with the CB of Railway Adviser's letter of 14-12-55 
which he endorsed to the Railway Board is reproduced below:- 

"We may perhaps await the actual statement of costs for 
shipment and erection as suggested by Railway 
Adviser. As no further action is called for, the P.U.C. 
may be filed. J.D.M.E. may also see. 

Sd./- V. C. PARA1PJAPE. 
(Dy. Director, Rly. Equipment I )  

21 / I  
J .D .M.E .  (W.) 

D.D.R.E.(I). may please show this to O.S.D. (Wagon Erection) 
when he comes here on the 23rd or 24th January. 

Sd./- L. T. MADNANI. 
(Jt. Director, Mech. Engg. W!shops). 

1311 
D.D.R.E. ( I )  

Put up when Mr. Mathur is here. 
Sd.1- V. C. PARANJAPE, 

1311 
File put up on 23rd January, 1956 as desired. 
Shown to 0 . S  D. (Wagon Erection) ." 

4. I t  would be seen from the above notings that the copy of 
Railway Adviser's letter of 14th December, 1955 was given due and 



prompt attention by responsible ofhers. It is admitted, however, 
that unfortunately it was not readily appreciated that the charges 
paid for the ~ ~ m b l y  of the wagons, under the contract executed 
in July, 1955 would be the same irrespective of the degree of 
knocked-down condition in which they were received. The omis- 
sion to connect with the terms of the relevant wagon erection con- 
tract appears to be due to a bonafide belief that the actual statement 
of costs of shipment would be received in due course from the 
Railway Adviser, whose letter of 14th December, 1955 had only 
indicated shipment costs approximately and whose endorsement 
had expressly stated "I am instructing both firms to continue their 
present methods and we await in due course the actual statement 
of costs for shipment and erection for guidance in future". On the 
face of it, therefore, this endorsement did not call for any imme- 
diate action; the construction put by the Railway Adviser, in his 
letter No. RA/W/O/TATRA dated 5th July, 1956, that he had asked 
for some "guidance", in his earlier letter of 14th December, 1955, 
does not therefore, appear to be strictly correct. It was only in 
his aforesaid second letter of 5th July, 1956 that he furnished up-to- 
date shipping costs and indicated that it appeared to him that the 
Metro-Cammell packing specification would be cheaper in over-all 
picture. In the circumstances the Ministry of Railways submit 
with all due respect that there was no negligence or disregard of 
Government's interest, on the part of any of the officers who dealt 
with Railway Adviser's endorsement of 14th December, 1955. The 
Railway Adviser, while sending his subsequent letter of 5th July, 
19.56 to the Railway Board, endorsed a copy to the Officer-in-Charge 
of the Wagon Assembly Plant, who replied promptly-on 18th July, 
1 9 5 6 t o  the Railway Board. with a copy to I.S.D., London-re- 
commending that the Metro-Cammell specification for packing 
should be adopted. This recommendation was considered by the 
Railway Board in consultation with their Internal Finance. and the 
decision of the Board to the adoption of Metro-Cammell packing 
specltication. provided no extra expenditure was involved due to 
this change-over. was communicated to the I.S.D., London in Board's 
letter of 24th August, 1956. The interval between the date of 
receipt of the recommendation of the wagon assembly plant officer's 
letter dated 18th July. 1956 in the Railwav Board's Office and 24th 
August, 1956, the date on which this recommendation was supported 
and endorsed in a letter from Railway Board to D.G.I.S.D.. London, 
could probably have been curtailed somewhat, but time was taken 
in the necessary processes of Secretarml procedure involving con- 
sultation between the Stores, Mechanical, and Finance Directorates. 
The entire time taken after receipt of Railway Adviser's specific 



reference dated 5th July, 19% was thus quite reasonable. I t  is 
unfortunate that the Railway Adviser did not couch his earlier 
h l te r  as a specific reference as he did later and did not also endorse. 
a copy of his letter to the Officer-in-Charge, Wagon Assembly Plant.. 

This has been seen by Audit who have observed as under:- 

"It is clear from the penultimate sentence of the Railway 
Adviser's letter of 14th December, 1955 to the Railway's: ' 
Inspecting Officer at  Vienna that the purpose of endors- 
ing this letter to the Railway Board was to obtain the- 
over-all costs of the wagons in India for guidance in 
future contracts. The Railway Adviser knew the costs 
of shipping and he had indicated the same in his letter. 
He was only not sure about the erection costs in India, 
and on this point the Railway Board were in a position 
to issue necessary instructions to the Railway Adviser 
in view of the fact that the contract for erection of 
these wagons at fixed rates was awarded by them on 
28th July, 1955." 

DA: As above. 
Additional Member. Finance, 

Railway Board. 

New Delhi, 
Dated 5th September, 1959. 
[Case No. 57-B (C) -30621. 

Copy of D.O. letter No. RA, W ,  TCA, dated 14th December, 1955 from 
Railway Adviser, D.G.I.S.D.. London, addressed to  K .  S .  Rajan, 
Esq., C ; o  Wiener Lokomotivfabrik. Brunner Str. 57, Vienna, 
Austria. 

RE: Shipment of "0" type wagons under Amerjcan Aid. 

I have to thank you for your letter of the 2nd December, with 
the packing list proposed and being followed by Simmering-Graz- 
Pauker for their knock-down "0" type wagons and have compared 
it with the Metro-Carnmell list in consultation with the Shipping. 
Department here. 

It is noted that Simmering-Graz-Pauker are undertaking a larger 
degree of assembly which will make a substantial reduction in the 
assembly work in India, but on account of this unit their p a c b  



sccupy a larger volume. There are two considerations in the assess- 
ment of shipping costs-namely weight and volume whichever is 
higher. The present Metro-Cammell shipment costs 254.11s. 4d. per 
wagon whereas the less compact packing from Simmering-Graz- 
Pauker will cost £82. 4s. l ld .  I t  is different in cost for shipment 
per wagon of approximately 274 pounds but it is likely that the 
speedier erection and reduced work in assembly in India will cost 
approximately the same and that the overall cost of the wagons 
will be similar as far as the Indian Railways are concerned. 

Perhaps you could arrange for the scroll irons to be left un- 
assembled in order to reduce the volume of the underframe packs. 
If after this change you can keep the difference in shipping costs 
to below £ 24 per wagon I expect S.G.P. pack will not prove worse 
than the Metro-Cammell arrangement. 

At this stage it is undesirable to make any other change as we 
have ~nsufficient data on the total costs to determine precisely what 
is the most economical method. Such data would not be avai!able 
from lndia till after all t he  wagons have been delivered and it is 
necessary therefore to make an urgent declsion so as to avoid delays 
in shipment For the present we are allowing Metro-Cammell also 
to continue to ship exactly as they have been doing. These are 
the first shipments of "0" type wagons and 7 will ask the D~rector- 
Railway Equipment to obtain the actual over-all costs in India and 
to vass them to this office for guidance in any future contract. 

With kind regards. 

Copy for information to the D~rector, Ra~lway Equipment, Rail- 
way Board. Ministry of Ra~lways. New Delhi. It may be noted 
that the two suppliers of "0" type wagons under T.C.A. Scheme 
h a ~ e  adopted d~fferent degrees of assembly and that 11 1s not quite 
clear whlch is the cheaper method to adopt. In one case there are 
saylugs of shlpp~ng costs-in the other savings of time and cost 
In t-rection I am instruct~ng both firms to contlnue their present 
methods a r ~ d  we await in due course the actual statement of costs 
for shipmcnt and ercction for gu:dance in future 



RAILWAY ADVISER TO THE HIGH COMMISSIONER FOR INDIA 
Government Building, 
Bromyard Avenue, 
Acton, London, W.3. 

5th July, 1956. 
Ref: No. RA/W/O/TATRA. 
The Director, Railway Equipment, 
Railway Board, 
Ministry of Railways, 
New Delhi. 
Dear Sir, 
RE. Method of Packaging "0" type wagons for despatch in knocked- 

down condition 
Will you kindly refer to my letter RA/W/TCA of the 14th 

December, 1955, to our Inspector in Vienna and a copy to you in 
which I asked for some guidance regarding the best method of 
packaging '0' type wagons so as to cut down transport costs or 
alternatively erection cost and time. 

At that time we compared the costs for shipping according to 
the Metropolitan-Cammel Specification for shipment and according 
to the Simmering-Graz-Pauker arrangement. I attach one copy 
of each of these shipping specifications for your study and for- pass- 
ing on to the wagon assembly plant for further scrutiny. In 
December our Estimates of the difference in shipping costs was ap- 
proximately f 271 per wagon in favour of the Metropolitan- 
Cammel arrangement but it will be noted that in this arrangement 
the body sides are not ril~etted as complete sub-assemblies and the 
firm were despatching the panels, angle irons. stanchions and doors 
separately. This arrangement would result in estra assembly work 
in India with increased costs for erection and extra time in pro- 
duction. 

We were not definite at this end which of the two arrangements 
would be cheaper and so did not compel Simmering-Graz-Paukcr to 
fall into line with the Metropolitan-Cammel Shipping Specifications. 
Since December freight charges have risen and the latest figures 
given to us by the Shipping Section of the I.S.D. based on units of 
50 knocked down wagons is: 

Metropoli tan-Cammel . . .f 3099. 1s. 1Od. 
Simmering-Craz-Pauker . . .& 4814. 0s. Od. 

This gives an average difference in shipping costs of f 34 and it 
would appear to me now that it would be cheaper in overall picture 
to ask Strojexport who are now building '0' type wagons for us, 
to pack these wagons according to the Metropolitan-Carnmel Ship- 
ping Specifications. Initially Strojexport have been given the 
Simmering-Graz-Pauker Shipping Specification to follow and so 



that they can proceed with their planning they will be asked t~ 
make these arrangements applicable for the first 750 wagons. W e  
hope that in the meantime you would indicate whether the present 
arrangement should continue or whether it would be better for the. 
firm to pack according to the Metropolitan-Cammel Shipping Speci- 
fication. On the Stores File I am noting that the Simmering- Graz- 
Pauker Specification will be applicable for the first 750 wagons and' 
that further instructions will issue for the balance. 

Yours faithfully, 
Sd.1- R. G. da COSTA, 

Railway Adviser to the High Commissioner for India. 

Copy for information to:- 
(1) The Chief Mechanical Engineer, 

Indian Railway Wagon Assembly Plant, 
Vizagapatam. 

(2) T. C. Pant. Esq., 
Senior Indian Railway Inspecting Officer, 
C o Skoda Works. PLZEN, Czechoslovakia, with one copy 
each of the Metropolitan-Cammel & Simmering-Graz- 
Pauker Shipping Specifications. He may kindly examine 
with Tatra the possibility of arranging a cut-in point in 
the shipping arrangements in case the Board desires a 
change o17er to the Metropolitan Shipping Specification. 

(3 )  D.G.I.S.D. for Stores File No. S. 2187 



APPENDIX VII 
MINISTRY OF RAILWAYS 

MEMORANDUM 
Para 16 of the Audit Report. 195GExtra expenditure in the 

purchase of locomotive component parts and assemblies 

The tenders received front the manufacturing firms were open- 
ed in the Railway Board's oflrce on the 6th  March, 1957. 
What were the reasons for the delay in inaking a ~ e f e r -  
e w e  to the Ministry of Ftnance for the release of foreign 
exchange on the 14th May. 1957, when it was clear from 
the tenders that the offers were open only upto Blst 
May, 1957. Has awl responsibility been fixed in this 
case? 

After the tenders were opened on 6th March, 1957, detailed 
item-wise abstracts showing the Registrat~on No. of tender, name 
s f  the firm, delivery particulars, particulars of items and remarks 
in regard to terms of payment etc. offered by each firm, had to be 
prepared and submitted for check by the Finance Branch of the 
Railway Board's office. Consider~ng that these statements covered 
52 items (some of the items covering more than one sub-item), 
in respect of tenders from 9 firms, the clerical work involved was 
considerable and took about 4 weeks; checking these in detail in 
the Finance Branch also involved a great deal of work and took a 
further week. Immediately after this work was complcted, the 
lowest 55 quotations of the val.ious firms were sent, on 12th April, 
1957, to the Research. Design and Standardisation Organisation. 
Chittaranjan for their technical advice. As has been indicated in 
the Audit Para., the technical report in respect of the quotations 
was  received from that Organisation on the 27th April, 1957. 

2. The draft note to the Ministry of Finance, for obtaining foreign 
exchange sanction. had in the meantime been framed and put up 
"by the Deputy Director of Stores (then Equipmpnt) Directorate of 
the Railway Board's Office on 20th April, 1957; it was amended by 
the Joint Director. Finance concerned and returned on 26th April, 
1957 for incorporating information as to how many locomotives 
were likely to be "helped". The intervening period between 20th 
and 26th April, 1957-which included Sundav 21st April, 1957- 



'incidentally also covered the time for the movement of the Aies 
from one building of the Railway Board's OPRce 'to another (uiz. 
State Entry Road off connaught Circus to North Block of Central 
-Secretariat). On 4th May, 1957-again allowing time for transit of 
the files-the Deputy Director, Stores, asked for the advice of the 
Joint Director, Mechanical with reference to the information which 
&the Joint Director, Finance, had suggested, on 26th April, 1957, for 
inclusion. A fresh draft note to the Ministry of Finance, framed 
by the Joint Director, Mechanical, on 13th May, 1957, was amended 
#on 8th May, 1957, under the direction of Joint Director, F i n a n c e  
7th May, 1957 being Sunday-to incorporate the class-wise holding 
<of locomotives over 10 to 16 years old (as on 31st March, 1957). 
After the information was worked out and incorporated in the 
draft, the fair copy was signed by Joint Direc*, Finance on l l t h  
May, 1957; but this actually was despatched to the Ministry of 
Finance on 14th May, 1957 after two intervening holidays (12th 
May, 1957, Sunday and 13th May, 1957 being Buddha Purnima). 
.In the result, therefore, it took 24 days in three different Direc- 
torates of the Railway Board's Office for the note of the. Ministry 
of Finance to be finalised and issued (v iz .  from 20th April, 1957 to 
14th May. 1957). but i t  will be appreciated that advance action for 
preparing this draft had been taken on 20th April, 1957 pen- 
receipt of the technical report which. as already mentioned. was 
received from the Research, Design & Standardisation Organisation 
(Loco Wing), Chittaranjan only on 27th April. 1957. It 'will also 
be appreciated that there was no undue delay in finalising the draft 
note to the Ministry of Finance (after 27th April. 1957 and upto 
14th May. 1957). having regard to the attempts made in the differ- 
c~nt directorates of the Railway Board's Office to revise and enlarge 
the draft so as to cover all possible enquiries that the Ministry of 
Finance wew likely t(-I make in the then acute foreign exchange . ,. 
posit ion. 

, . I .  

3 As indicated in the foregoing paragraph. th,e note- lo* the 
Ministry of Finance, though issued on 14th May. 1957, had actually 
been signed on l l t h  May. 1957, on which date i t  was not known 
that a letter from the local representative of the British firm was 
being issued on the same date expressing the inability of their 
principals to extend the validity of their offer heyond 31st May. 
1957. The Railway Ministry's note to the Ministry of Finance was 
issued in the belief that the firms. when requested to keep their 
offers open upto 30th June. 1957, would comply w&h' the request 
in accordance with what was known, and is still known, to be the 
position in regard to many of such requests. It was, therefore. 
legitimately assumed that there was sufficient time (i.e. before 30th 
1430 ( Ai ) LS--5. 



June, 1957 within which the Ministry of Finance could give t h e  
sanction. The Arms including the British firm had been requested 
by 8th May, 1957 for extending the validity of their tenders. 

4. The letter of l l th  May, 1957 was received from the British 
Firm on 14th May, 1957. Another letter of 16th May, of the British 
Firm's local representative-enclosing copy of their earlier letter of 
l l th  May, 1957 and agreeing to extend the availability period 
beyond 31st May, 1957 but subject to a price increase of 10 per cent. 
was received on 17th May, 1957 by the Dy. Director, Railway Stores. 
It unfortunately did not occur to this officer that this letter should 
be sent immediately on to the Finance Branch of the Railway 
Board's ofice for alerting the Ministry of Finance in regard to giv- . 
ing foreign exchange sanction in advance of 31st May, 1957. Neces- 
sary procedural improvement is being effected to ensure that all 
such letters from tenderers agreeing to extend the date of validity 
of the tenders subject to a price increase. are immediately brought 
to the notice of the Finance Branch of the Railway Board's Otfice 
and that the notings etc. in that connection also prominentlv stamp- 
ed to indicate the fact. 

5. Summarising, the Mlnistry of Railways submit that the time 
taken between 6th March, 1957 (the date of opening of the tenders) 
and 14th May, 1957 (the date on which the Ministry of Finance 
were addressed for release of foreign exchange) was occupied in 
making necessary and reasonable enquiries by the oflicers of the 
Stores, Mechanical and Finance branches of the Railway Board's 
Office. There could. perhaps, have been some curtailment in the 
time taken, after the technical report on the quotations had been 
received that is, after 27th AprJ, 1957. but considering the large 
value of the tender, which ran Into several lakhs of rupees, the 
Ministry of Railways plead that the time taken for the different 
processes and stages of work, in *he course of Secretariat procedure. 
was not unreasonable and that there was no delay such as can be 
ascribed to inattention or neglect in any particular quarter. 

This has been seen by Audit. 

Additional Member, Finance, 
Railway Board. 

[Case NO. 59-B (C) -31 161. 
NEW Dnstr, 

Dated November. 1959. 



APPENDIX VIII 

MINISTRY OF RAILWAYS 

Arrears in the recovery of rent for land leased for growing food 
crops--para. 30 of the Audit Report, 1959 

What progress has bee11 acltieced in  the recovery of arrears of 
rents front the State G o ~ ~ c r ~ ~ ~ n e n t . ~  171 respect of lands leased 
fw Grow More Food c-rops? 

Railways arc mak~ng spcc~al efforts t o  approach the Revenue 
Authorities in the State at appropriate levels to obtain the requisite 
information (regarding area which have been leased out each year, 
rents fixed therefor, amounts due to Railways, which has not been 
given by t h e  Statc Go\-ernmcnts In many cases) to enable the 
Railways to  maintain a watch over wcovery of amounts due. 

In regard to thc realisation of rents the remittances are made 
in~tially In the local Treasuries. The amounts due to the 
Railways are p a . 4  on through the Accountants General concerned; 
and in I ertain cases though the parties are said to have remitted 
the amounts. the credits have not been passed on to the Railways. 
In a number o f  cases it has also been found that full particulars of 
rents rcalised have not been made available. thus making it difficult 
to link the transactions. The Railway Board's instructions issued 
on 29th June, 1959 enjoin on the Railways to maintain registers to 
record the areas of land handed over and the amounts together with 
the period for which they are outstanding as also to tighten up the 
procedural machinery so as to link the payment with the dues. 
Vigorous efforts are being made by Railways to bring the recover- 
ies up to date The latest position obtaining on each of the Railways 
is as follows:- 

Central Baiiway 
On the information now avmlable, against an amount of 

Rs. 879833 due to the Railway from 195152 upto the end of 1958- 
58, an amount of Rs. 2052.53 has been recovered. 

Eastern Railwry 
An amount of Rs. 91,998-09 has so far been received from the 

different Accountants General for the period from 1953-54 upto 



June, 1959. A further amount of Rs. 137,814.18 is reported to have 
been remitted, but they could not be linked up with credit advices. 
The Accountants General concerned have been requested to furnish 
particulars of bank adwices through which credits have been 
afforded. 

Northern Railway 
Excepting Delhi Division, information in respect of which is 

not yet available, against the rent due Rs. 117,895.83 for the 
period between 1949 and 1959, the actual realisation of rent has 
been of the order of Rs. 89,003.08, while an amount of Rs. 1,702.70 
is still to be credited to the Railway. The cultivators. however, are 
reported to have deposited the amount with the civil authorities 
The civil authorities concerned are being reminded by the Railway 
to clarify the position and arrange credit to the Railway of all back 
dues. . . 
North-Eastern Railway 

An amount of Rs. 6,90374 is due as rent from 1951-52 to 1957-58 
on the basis of assessments so far known to thc Railway. Of this, 
credits to the tune of Rs. 4.17.572 have been realised by the Rail- 
way, while an amount of Rs. 1,14,648, which is stated to have been 
remitted in the treasuries in Bihar State, has not so far been passed 
on by the Accountant General to the Railway. 

Northeast Frontier Railway 

The Railway has deputed staff to the concerned offices to collect 
full data. An amount of Rs. 35,157.21 has so far befm deposited 
by the State Governments. but remittance particulars for a major 
portion of this have not been made available either by the treasuries 
or b;v the Accountants G e n ~ r a l  The mattcr- 1s under  rcftwvwc 
with the State Governments. 

Southem Railway 

During the period from 1942-43 to 1958-59. t h v  amount o f  w n t  
due is approximately Rs. 5.28.526.67 Thc realisation of payments 
has been of the order of Rs. 1,42.897-98. In addition, the Railwav 
has received credit to the extent of Rs 76,973.16 in respect of which 
it has not been possible to link up details of fasli number. \.illage. 
year etc. 

South Emtun Railway 

The credits realised from 1942-43 onwards upto 30th June. 1959 
so f a r  are in the region of Rs. 15,406.65. while remittances are  of the 



order of Rs. 18,057.15 have been intimated and the particulars re- 
garding the credit of the latter amount are under verification. 

Western Railway 
The assessment of rent recoverable from Bombay State is about 

Hs. 9,889.08 pertaining to the period of 1950-51 to 19S40, of which 
credit of the order of Rs. 7,496:59 has been realised. 

The question regarding levy of rent and the realisation thereof 
in respect of land leased out in Rajasthan State has been under 
protracted correspondence between the Railway and the State Gov- 
ernment. In addition to requesting the Rajasthan Government to 
issue instructions to the Collectors to h a h e  the rate of rent, the 
Western Railway Administration proposes to depute a senior officer 
for a high level meeting with the senior officers concerned of the 
Rajasthan Government. 

Summarising the position roughly is that so far known, arrears 
of rent of the order of Rs. 13-55 lakhs are due to the Railways 
(excluding the Eastern. South Eastern and Northeast Frontier 
Railways whose figures are yet to be advised by State Govern- 
ments) The realisation of rent credited to the Railways so far is 
about Rs. 10.35 lakhs (including Rs. 2.98 lakhs for the three Rail- 
ways). A further sum of Rs. 1.16 lakhs is stated to have been 
c- red~td  to Treasuries. though not passed on to the Railways yet-. 

As this Memorandum contains only tentative figures furnished 
by Railways which it may not be possible for Audit to verify 
readily. the Memorandum is sent direct without Audit verification. 

Director, Finance, 
Railway Board. 

NEW DEW, 
Dated the 7th September. 1959. 
[Case No. 59-B (C) -31071. 



APPENDIX IX 

MINISTRY OF RAILWAYS 

A note giving the detailed reasons for the continued losses being' 
incurred by the Railway Administrations on account of depart - 
mental catering and the specific memares adopted to iinprove 
the position. 

Departmental catering on ihe present scale was introduced on the 
Railways in pursuance of the recommendations of the High Powered 
Committee on Catering which was appointed in 1953 to go into all 
aspects of catering and to advise appropriate measures for alround 
improvement in catering arrangements on Indian Railways 

2. In the year 1955. the railways were accordingly directed to pra- 
gressively introduce the departmental catering from 1-7-1955. 

3. The object underlying the introduct:on of departmental catering 
on Railways on which i t  was no: functioning previously was to set 
the standards for the supply of wholesome food a t  reasonable p r ~ a s  

It was aimed. at the .same time to run the  organtsation on a "no 
profit no loss" basis; and the Railways were specifically asked to take 
the necessary measures to this end. The objective of 'no profit, no 
loss' in the long run was also made clear by the Railway Corruption 
Enquiry Committee in the following terms:- 

"Refreshments and meals on trains should be provlded a t  popu- 
lar prices by the department and departmental catering 
should provide a wide range of food and snacks Aim 
should be to run catering establishments on 'no profit, no 
loss' basis in the long run. To start with if the depart- 
mental catering suffers any loss, it may be considered as 
spent on advertisement and partly put to account of pas- 
senger amenities". 

4. Some of the measures which were then suggested by the Rail- 
way B a u d  to ec~nornjse in expenditure were:- 

( i )  The departmental organisation should not be mode top 
keav) and expnditure cm stafT etc., must be modest and 



not disproportionate to the volume of business to be catered 
for. 

(ii) Different types of catering, such as Refreshment Cars, Reg 
taurants, Refreshment Rooms, and vending, where neces- 
sary, may be combined to form an economic unit for depart- 
mental working. 

(iii) At ii station chosen for departmental working, the entire 
catering and vending arrangements including the sale of 
other articles, such as Pan, Bidi, Cigarettes, aerated waters 
etc.. should be departmentalised. But the sale of fruits 
should be excluded from the scope of departmental cater- 
ing, both on account of difficulty in controlling the purchase 
pricc ant1 :hc dificulty in making allowances for wastage 
du(. t o  clc;t.r~oration 

(11.1  W ~ t h  ;I  \.len t : ~  kwplng down establishment costs, the 
\xmiing o f  eatables should be done. so far as possible, 
through vendors appointed on commission basis. 

(1.1 W h t w  atry dmlng car- service is taken up for departmental 
ivorklnp the. entire run should be serviced by one Railway. 

( \ . I )  Supply 01 I r n .  tood to the  staff In the departmental estab- 
l~shments newly ~ntroduced should be avoided. 

( \ . ~ I J  .4ppointn1ent o f  part-1.m~ workers. where wholetime staff 
nrc not justiti~d. should bc considered 

(viii) Esecution of certain works, 4.9.. of utensils and 
sening o f  ~ne:l!s, should be arranged on contract basis, as 
far 3s juw!ble. 

(i) Stag L't).41~ Thc s:afl w b t s  arc high owing t o  the application 
of the p a  scales applicable :o the other Central Govern- 
ment srrvants and their service conditions. The contractors 
wert* yaylng thelr staff much less The Railways have nct 
m l y  to pay t h e r  stag at the comparatively higher prescrib 
r*d scales of p n .  but also bear the cost of leave, relief ?or 
c.c>tnplying \r ~ t h  Hours nf Employment Regulations etc. 

The staff costs a ~ n o u n t d  to about Rs. 50.83.000 in the year 
1957-58. At the wages paid by the contractors the a V .  

cwts would only have been about Rs. 25 lakhs in that year- 



In other words, if the financial results of departmental catering. 
establishments are judged on the basis of what the contrac- 
tors were paying to their s M ,  there would be no loss but 
some profit, even without any allowance for the better 
quality of food served. 

(ii) Improved service to the public and better quality of food- 
studs in departm~ntal catering establishments. 

Apart from better service responsive to public opinion, the qua- 
lity of ingredients used in the preparation of foodstuffs in 
the departmental catering establishments is generally 
accepted as being very much better and more wholesome 
than what was being used by the contrai.tors. Making 
available provision of good quality has naturally added to 
the costs. 

prices. 
The cost of foodstuffs has gone up betwet9:i i95.i and 1958 

The rise in tht. price of t h t  important cornrnod~tit.s has been as 
under:- 

3. No. Cornmod , es 

I. H cc, rncdiunl qua1 : \ 
I Cllcutta: - . Whcm. medrum qua1 t \  
,:f-fapur) .. Sugar (T;anpur 

6. The departmental catering already e x ~ : c d  from a long time 
back on the S ~ u t h  Eastern and Southern Railways It  was intrcduccd 
on a few units on the Eastern and Northern Hallways In 1955-56 and 
similarly on thc Central, Western and North-eastern b j l ~ r i i p  during 
1956-57. Some more units were taken over in 1957-58 

7. In terms of absolute amounts the losses have risen with more 
units being brought under departmental working; but as the Railways 
gained experience and as a result of economy inherent in fairly large- 
acak operation as also as a mult  of specific steps taken. the losses; 



have tended to  show a decline in terms of percentage of turnover as 
detailed below: 

Year Sale turnover L-08s Perceatrge of the losr 
rothe turnover 

NOTE: The figures for 1955-56 arc as furnished by the Railway 
Administrations along with their Budget Estimates for 1957-58, and 
those for the remalnlng years have been taken from Annexure 'C' to 
Demand No 9 as i t  appcnrs rn thr  b o o k  of Demands for Grants for 
l958-S9 and 1959-60. 

8. A c t ~ v e  steps arcb b a n g  taktm t o  ixduce the losses In the working 
of departmental cntwing cstabl~shments 

9 .4n Oftictbr on Spt.c.1;11 I h t y  \vas appomted in 1958 and asked to  
m a k e  rchcomn~cndatlons. among other th~ngs.  on the feasibility of 
reducmg substant~ally. ~f not e l ~ m ~ n a t i n g  a1;ogether. the Iosses being 
~ncurred on dcpnrtnwntal rnrcbrmq Hi? recommendations have since 
b c m  rccclvcd and ac t~on  I \  k i n g  taken on them 

I 0  Hrrl;idly. the* nicAaburt.. :h,i! :rtt 'r c l i w  t~;ivcl been. m d  are bctlng 
t n k t w  t o  irnprovrx thta financ~al rtwl:s I J ~  departmental catering, are:- 

( v )  Use of chenpcr fornu of fuel. with suitable types of ovens; 

(vi) Increasing the sales by varlous measures such as, offering of 
larger varieties of dishes. snacks etc; and 



(vii) Arranging for the Proflt and Loss accounts to be kept regu- 
larly on the basis of each departmental catering unit, so as 
to make the concerned staff economy conscious. 

11. So far, no general increase in the prices of foodstuf% sold at 
the catering establishments has been made, as it has hen considered 
that all avenues of economy should first be explored. 

12. This has been seen by Audit who have observed that the com- 
putation that on the basis of wages paid by contractors, ,the sm 
cost would only have been about Rs. 25 Id-5s in 1957-58, and the con- 
clusion that on this basis departmental catering is not running at a 
loss and also the statement that costs have gone up owing to the use 
of better quality of ingredients in the foodstuff prepared by the 
departmental catering establishments than what was being used by 
the contractors, made in sub-paras ( i )  and ( i i )  of Para 5.  are not sus- 
ceptible of verification by Audit. 

Additional Member, Finance, 
Railway Board. 

NEW DELHI; 
Dated 6-9-1959. 

(Case No. 59-B-3130). 



APPENDIX X 
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M E M O R A N D U M  

Para 7 of the Audit Report (Railways)-1957-Southern Railway- 
Excessive rates for handling work paid to a contractor at a station 

Refereilce Serial Nos. 6 and 7 of the Recommendattous 1 1 1  the 15th 
Report of the P~ihlic Accounts C o ~ n m i t t e ~  (2nd Lok Sahha) 
1958-59. 

A clause providing for the termination of contracts by either party. 
on gwing notice covering a stipulated period without assigning any 
reasons, is included, as a rule, in most contracts ciz. Engineering con- 
tracts. Catering contracts, ctc.. executed by Railway Administrations. 
The Railway Ministry thus generally observe in substance the direc- 
tions of the Public Accounts Committee as embodied in Para. 68 of 
their Tenth Report (1953-54). As regards including a provision inva- 
riably in all agreements strictly on the lintrs suggested by the Com- 
mittee 7 . k . .  "providing for revision in the agreement. whenever con- 
sidered necessary according to circumstances, by the contracting part- 
ies," it is understood that the Ministry of Communications to whom 
the Committee's recommendation was specifically addressed with 
reference to an agreement entered into by that Ministry with a pri- 
vate party, have sent a report to the Lok Sabha Secretariat setting 
forth certain difficulties in regard t o  adopting the recommendation 
literally. 

:! The general form of hantillng contracts. on wh~ch the particular 
ukpement under reference was based contalncd no provision for ter- 
mination of the contract. except on :he ground of unsatisfactory ser- 
vice This was based on the view held at the tune the Standard Form 
of Agrmment for handling contracts was drafted, that provision of a 
ternlinatian clause without assigning any reason might adversely 
affect the interests of the Ra~lw-ay, since in times of scarcity of labour 
and rise in wages etc.. it may five the contractors an opportunity to 
terminate their contracts before they run their full course The @- 
tlon has since been changed by the inclusion of a c l a w  in handling 
contracts, as in other railway contracts generally. for t e rmin th  ad 
agreements without assigning any reason on three months' notice by 
either party. 



3. As regards the question of disciplinary action against the st& 
who were responsible for the incorporation of the liberal provision 
for two separate payments in the Agreement, the ad-hoc committee 
consisting of two Additional Members of the Railway Board and the  
General Manager came to the following conclusions: 

"I. The loss resulted from want of due care and thorough- 
ness on the part of the Tender Committee consisting 
of three senior scale officers from the three departments 
(Engineering, Traffic and Accounts) in dealing with 
this matter, when the recommended acceptance of the 
rates in a tender, without relating it to the relevant 
clause of the Agreement. 

11. We do not hold the Regional Traffic Superintendent who 
supported and forwarded the recommendations of the 
Tender Committee, or the Chief Operating Superintend- 
ent who accepted the recommendations, blamcworthg. 
The officers in the Chief Operating Superintendent's 
Office who dealt with the Regional Traffic Supcrintrnd- 
ent's letter. cannot also be blamed. 

111. We consider that the Ch~ef  Operating Supermtendent 
erred when he lightly &sposed of the offer from the 
same contractor a few days before the recommendation 
of the Tender Committee was rece~ved. to do the work 
in the tranship dump shed "under the agreement for the 
transhrp shed" The implications of this offer should 
have been appreciated by the Chief Operating Supcrin- 
tendent and he should have recordcd that this letter- 
should be put up when the recommendations of the 
Tender Committee were received We consider that 
this was somewhat an error of judgment on the part of 
the Chief Operating Superintendent and fecl that the 
nccds of thr. ca+ would be rnct by the cnmmunlcntrtrn 
of thc Railway Board's di-spleasurc to him " 

4. Thc Railway Board in generally accepting the conclusions of  
the Committee took note of the Enquiry Committee's etucidation 
that the adoption of the Standard Agreement in the present case of 
a w h i p  dump shed was in itself 'not altogether inappropriate" 
and that the main fault was in the Tender Committrc "not making 
due allowance for the particular clause when considering the tsnder- 
sd rates in relation to the difference betweem the working canditirrns 
at a dump shed on the one hand and at a gods shed or n tranship 



shed on the other". It  was further observed by the EnqCliry Com- 
mittee that "none of the officers at  hlgher levels can be held blame- 
worthy for not having gone sufficiently into the details of the Agree- 
ment to have detected the error of the Tender Committee, though 
it would have been creditable if any of them had done so". The 
Enquiry Committee also stated that "the Regional Accounts O!Bcer 
on the Tender Committee having offered his recommendations as 
part of the .Committee, that Chief Operating Superintendent 
was justified in believing that the financial concurrence on 
behalf of the Financial Adviser and Chief Accounts Officer existed". 
In all the circumstances of the case and having regard to the consi- 
deration that the Tender Committee was dealing with a contract 
in respect of a Translupment Dump Shed for the first time, it was 
decided by the Railway Board that the disciplinary aspect of the 
case would be met sufficiently by imposmg the penalty of censure 
on each of the three Senior Scale Officer constituting the Tender 
Committee and this has since been done. 

5. As regards the Chwf Operating Superintendent, the Railway 
Board while agreeing wlth the Committee, that there was "some- 
what an error of judgement" on hls part at one stage, have decided 
not to pursut the matter further. taklng into consideration also the 
fact that tht. officer retired from railway service in September 
1957 

f i  C;etwral ~nstruct~trnh h v c  heen ~ssiied to Railway Adminis- 
tratmns (copy rmclosr d )  ornphasislng the responsibility of the 
f~flict.~.s servlny: on thv Tt.nder Committee. 

7. This has been seen by Audit. 



MINISTRY OF RAILWA YS 
(RAILWAY BOARD) 

No. 57-B (C) 3024 New Delhi $he 28th May. 1959. 
To 

The General Manager, 
All Indian Railways. 

A case has come to the Board's notice. through an Audit Para, in 
which a clause in the Standard Form of Agreement for handling 
contracts applicable to a Goods Transhipment Shed was applied on 
a certain Railway to the case of Transhipment Dump Shed without 
an adequate appreciation o f  the somewhat different circumstances 
prevailing in a dump shed. Also. the Tender Committee, who con- 
sidered the various offers. failed to bring out in their recommtn- 
dations that due allowance would be necessary for the implications 
of the particular clause in the context of the conditions likely to 
operate in a Dump Shed. 

The Board desire that Railwav d: Project Administrations shoitlcl 
notify the Tender Committees. ihat in addition to their generally 
known responsibilities, they have a special responsibility to careful- 
ly scrutinise the rates tendered with reference to the scope of the 
various provisions in the Agreement governing the contracts. Such 
a scrutiny should be done with the object of ensuring that no unln- 
tended benefit accrues to the contractor on the basis of certain 
clauses in the Agreement, which may be appropriate for one kind 
of contract but may not be so for another category. 

This may kindly be brought to the notice of all concerned. 
Receipt of this letter may please be acknowledged. 

For Director. Finance. 
Railway Bwrd. 

No. 57-B(C)30U Dated thr  28th  May, 1959. 

Copy forwarded for informatJon to:- 
I. The General Manager, Chittaranjan Locomotivr Works. 
2. The Chief Mechanical Enginetr. ICF. Perambur. Madras. 



3. The General Manager, & Chief Engineer, Rly. Electrification, 
Calcutta. 

4. The General Manager & Chief Engineer, GBP, Mokameh. 
5. The Railway Liaison Omcer, New Delhi. 
6. The Chairman, Railway Service Commission, Bombay' 

Ca1cutta:Allahabad~Madras. 
7. The Director Research, RT & RC, Lucknow. 
8. The Director. Mechanical Engg. Standardisation, 

Chittaranjan. 
9. The Director, Civil Engg. Standardisation, New D~lh i .  

10. The Director, Rail Movement, Calcutta. 
11. The Principal, Railway Staff College, Baroda. 
12. The Dy. Director, Rail Movement, Moghalsarai. 
13. The Secretary. Railway Rates Tribunal, Madras. 
14. The Engineer-in-Chief. Metre Gauge Coach Factorv and 

Locomotive Component Works, Varanasi. 
15. The General Secretary. Indian Railway Conference Associa- 

tion. New Delhi. 
16. F (PP) , F (X) I ,  F (XI 11. RS.. Mech., Works and Electrical 

Branches. Railway Board. 

For Director. Finance. 
Railuvzy Board. 

No. 59-B (C ) -3024 Dated the 28th May, 1959. 

Copy to the A. D. A. I .  (Railways) for information. 

For Director. Finance, 



APPENDIX XI 

MINISTRY OF RAILWAYS 

MEMORANDUM 

Para 11 of the Railway Audit Report. 1957-Outstanding freight bills 
against a firm-S. E. Railway 

A copy of the Report of the Committee that had been appointed 
to hold an enquiry and to fix staff responsibility in this case has 
already been furnished to the Lok Sabha Secretariat under Ministry 
of Railways (Railway Board's) Office Memorandum No. 57-B (C) -3027 
dated 10th September. 1958. 

2. The Railway Board have accepted the finding of the Com- 
mlttee that in the absence of x-elevant rccords, it is not possible to 
fix specific responsibility on the booktng staP for having given to 
the firm concerned the facility of hwking under "wight  only 
system" without proper aiithnrlty. 

3. So far as the respons~blllty o f  the .kcounts staff 1s roncrnmi .  
i t  has been possible to fis this only on one deal~ng cltrk and a w~b- 
head who had however. already ciernittc.d stvvicc and b r m  settled up 

4 The quest~cm why staf! fiabihty 1vas not i~tllowtd up t*arller 
has also been gone ~ n t o  b\ a Commlttcc o f  Otficers In M m h ,  1959 
The Committee have ob.wwcrj that though the qutbstlon of irregular 
boolungs by the forwardmg stations tvas known during 1952, the 
question o f  staff llabillty was apparently lost s ~ g h t  of. while dealtt~g 
w t h  the more ~mporter~t  rind immediate  sue tri reccwery of as much 
amount as was possible tc, mltigntc- the financ1;tl loss t o  the Railway 
T h e  haw found that In vlew of the large number nf odRcers who 
had dealt with the cast at onth time ur t he  rrthcr, both in thc Accounts 
and the Commercial Dt.partnwnts, ~t 1s not pms~ble t o  fix responat- 
bility on any indrvidual officer for thc staff I~ability nut havtnfi b c n  
followed up then and there Thc.lr- conclusion has b w n  accc*p!d by 
the Railway Board 

5. As regards the queutlrm r r f  obvwt~ng thc r.r.currcnct* crf such 
irregulerities. the Enquiry Committee camp to t hr! conct uston that 



the irregularity arose due to non-observance of a procedure that had 
been laid down. Arrangements have since been made to enforce 
the procedure and further detailed instructions in that connection 
have been issued by the Railway Administration. 

This has been seen by Audit who have reserved their comment. 



APPENDIX XI1 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

NOTE 
Sw:-Non-recovery of siding charges at  revised rates on the Western 

Railway-Recommendation No. 12 contained in the 15th 
Repont of the Public Accounts Committeee (2nd Lok 
Sabha) . 

Item (ii) of recommendation No. 12 of the Public Accounts Com- 
mittee and Railway Board's interim remarks thereon are reproduced 
below in juxta-position: - 

Even granting that some delay 
was inewtablr thc Rrulwav 
Administration ~hould have 
taken steps to caut~on the \I  J n g  
owners In time about the con- 
templated revwon and commu- 
nicate the actual amount payiablc 
after makbg necessary caliula - 
tions as was done at the time ot 
second revdon. Such a course 
would have avoided the contrcw- 
asv o v a  the date of effect of the 
revised rates and firll~tated t hr. 
recovery The Commrttee &we 
that this suggest~on be exam~ned 
by the R3ilway Boerd and a 
trocedure evolved to b:: followed 
by all the Railway Ahimtrdtrons 
in such crses of rcvLrlon of sldlns 
charges In futurc 

\KThilc ccrtuin siding twnerh may not 
object to the revi\ion of siding charges 
from a spccificd &te. if they were 
cautioned sufticicntly in ad\vncc but 
without hpccifying ttlc rr vired rate of- 
siding charges, i t  is possihlc that 
certain other siding owners may rcgclrd 
such 8 '.cautioning" as inlljcquatc 
cnmpliancc. with the provisions of the 
.Sgrccmcnt wirh thr railway. if thc 
revised rate is not Intimated to them 
s i x  months bcforc the prc-qwxd dare 
of revision. 'I'hc qustion whether 
in such ~ s c s ,  i t  would bc p:xsihk for 
the railways legally t o  cnhrcc the 
revised siding chirrgcs from the pro- 
pscd  bte .  has b x n  rct'c~red to the 
Law Min~stry r nd on rmip t  of 'heir 
advice, thc matter will be further 
considered and o suitahk prtrccdurc 
evolved to bc followcd by all the 
Railway Administrations in such cdscs. 

2. The agreements in force on the Western Railway in respect of 
the sidings in question could be grouped under four dffferent cate- 
gories, namely: - 

(i) those having both the termination clause as well as the 
clause for enhancement of the siding charges after gfv- 
ing six months notice in writing; 



(ii) those having no clause either of termination or of enhance 
ment of siding charges; 

(iii) those having termination clause (requiring six months or 
one month's notice) without having any clause of 
enhancement of siding charges; 

(iv) those having only enhancement clause but no termina- 
tion clause. 

3. Ministry of Law were asked for their opinion on the following 
points: - 

(i)  whether in the case of siding which came in the first and 
fourth groups referred to in the preceding paragraph, 
mere cautioning the siding owners in advance, of the 
railway's intention to enhance the siding charges without 
specifying the actual revised rates to be introduced, 
would have been an adequate compliance with the pro- 
visions o f  the agreements, or whether it was necessary 
that even at the time of cautioning the siding owners 
the revised rates to be introduced should have been 
specified; and 

( i i )  in the case of sidings which come in the second and third 
groups referred to in the preceding paragraph- 

(a) what procedure was necessary to follow to secure an 
enhancement in the rates of siding charges; and 

(b)  i f  any advance notice was necessary. whether mere 
cautioning the siding owners of the railway's intention 
to enhance the siding charges without specifying the 
actual revised rates to be intrt.jduced would have been 
an adequate compliance with the requirements of ad- 
vance notice. 

4. The Ministry of Law has espressed their opinion in the matter 
rar under: -- 

"The right t o  revrse sidmg charges will be available only 
wherc such right has been specifically reserved or pro- 
vidtul for 111 the Agreement. Accordingly in the case of 
Agrtwmcnts coming under Groups (1;) & (iii) referred 
to In para 2 suprc thc Railway cannot unilaterally raise 
the rates. The only means of securing any increase in 
the charges stipulated in the Agreement is by 'consent 
of the other party, I.@., by agreement between the Rail- 
way and the siding contractor. There is no question of 



advance notice or caution in such cases. The actual 
amount of increase as well as the date from which such 
increase should take effect should be agreed to by the 
party concerned. 

As regards the agreements containing a clause reserving the 
right to alter the rates, the clause provides for a speci- 
fbc period of notice of "such intent". A mere "caution" 
will not therefore, SUBC~. There should be a specific 
notice of six months of the intention to make the 
change. The further question whether the actual 
amount of increase should be specified in the notice is 
not, however. free from doubt. The 'intent' may be 
the mere intention to enhance the amount or it may 
mean the actual enhancement. The safer view to take 
would be to give in the advance notice the actual 
increase con tern plated wherever possible Where, 
however, it is not possible, it would be sufficient to 
give in the advance notice some approximate estimate 
of the contemplated Increase with the proviso that the 
actual increase will be worked out in due course." 

5. The ad\*ice as given b?. the Minisrty of I,aw is being studied 
and appropriate instructions :o Railways will issue after further 
consultations with the Law Ministry, which scern necessary to 
evolve a suitable course of action in the case of the sidings covered 
by agreements of types ( i l )  and (iii). paragraph 2 above. 

6. Lok Sabha Secretariat also desired to know whether the 
agreements entered into w ~ t h  the s ld~ng owners mentioned the rates 
of siding charges. From the four agreements obtained from thc 
Western Railway for reference, reprcsentmg the four differer~ t 
types of agreements, it has h e n  observed that rates of siding 
charges are specifically ~ncnt~oncd in each of those agreements. 

This has been seen by Audit 

Dated the 20th Notwnber , 1959. Rollway Board. 



APPENDIX XI11 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

NEW D a m ;  
No. 59-B (C) /PAC j 11 j 15th Report118 dated the 20th Oct., 1959. 

OFFlCE MEMORANDUM 

SUB:-Public Accounts Comini;.tee-Action taken or proposed to be 
taken h!/ the Minis t rg  of Rai1u .q~  (Railway Board) on para 
62 of the 15th R ~ p o r t  of the Pztblzc Accotmts Committee. 

The undersigned 1s d i r ~ t c d  to refer to Lok Sabha Secretariat 
(Public h c o u n t s  Cmmit tce ' s )  0.37. No. 2 (IX) (2) -PAC 59 dated 
14th August, 1959 

2. As desired by the Public Accounts Committee in para 62 of 
their 15th Report (Sccond Lok Sabha), the question why the Divi- 
sional Engineers in charge of the work viz., Doubling of Delhi- 
Agra Scction etc. failed to exercise th t  necessary check over the 
Permanent Way materials has been investigated further by the 
Cencrnl Manager of  the Cen:ral Railway. As a result of this in- 
vestigation, i: transpires that the loss of materials occurred over the 
following lour works: - 

( i )  Mathura-Dclhi Doubling-Stage I: April 1948 to Decem- 
ber, 1950. 

(ii) Mathura-Dcbihi Dlmbling--Stage 11: January, 1949 t; 
December, 1951. 

( i i i )  Agra-DcIhi Section Relaying-Stage I: May, 1919 to 
Scptct~ibcr. 19-4!). 

(iv) Agra-Delhi Sec~ion Relaying-Stage XI: March, 1951 to 
July, 1951. 

Further, durmg this them were changes in the incum. 
bents of the post of the Dlvts~onal Ensnccr no less than 9 times 
while 5 temporary .I\ssistclnt Engineers and 3 .Assistant Engineers 
(Cl. 11) wcre in charge of the various works from time to time. 



With the violent disturbances in the officer position in the years 
following Partition, this was largely unavoidable. I t  may be correct 
that neither the magnitude of the work nor the circumstances under 
which it was executed are  sufficient reasons in themselves to con- 
done the failure of the Divisional Engineers, or other officials for 
not enforcing the necessary check of the Material-at-site &counts. 
The Railway Ministry would, however, plead that the difficult cir- 
cumstances of the immediate post-partition period and the extreme 
urgency with which these Works had to be carried out, may be 
taken into consideration as mitigating factors. Though the Divi- 
sional Engineers and the Asstt. Engineers issued instructions to 
their subordinates regarding the maintenance of the material-at- 
site accounts, the frequent changes in the ir)cumbents and the pre- 
occupation with the execution side of the works on hand unfortu- 
nately led to omission in the matter of seeing that these instruc- 
tions were carried out and that nor was a detailed check made of 
the material-at-site Accounts. In fact, on the completion of the 
first stage of Delhi-Mathura Doubling the then Chief Commissioner, 
Railways. congratulated all these connected with the speedy exe- 
cution of these works and thls will show the over-riding ~mportance 
of the  quick completion of the works in the view of the Covern- 
ment a t  that time. 

As regards the Permanent Way Inspectors, there were 8 Inspec- 
tors who were in charge of the section from time to time during 
this period. One of them is dead and another has since retired and 
has been settled up. As it is very difficult to pin-point specific 
responsibility for failure to maintain material-ataite Accounts cor- 
rectly on these Inspectors at this distant date. it Is considered that 
it would be sufficient if the displeasure of the General Manager is 
conveyed to the Inspectors still in service. and recorded in their 
Confidential Reports files. The Railway Ministry once again sub- 
mit. for the consideration of the Public Accounts Committee, that 
as the work undertaken under abnormal conditions of the post-parti- 
tion period, and was carried out under a tight time schedule, the 
Committee may kindly take a lcnient view of the case and close 
it finally. Strict instructions will, however, he issued to Railways 
to ensure that regular checks are carried out by the Div~rrional 
Engineers and other officials in future. as required under the extant 
orders. 

The A.D.A.I., (Railways), to whom the above mcmorandun~ has 
heen shown, has offered the following comments: - 

"Audit is of the opinion that the fact that there were changem 
in the incumbents of the  posts and that the work was 



carriedi out under a tight time schedule may not be 
sufficient justification for not taking action against the 
officers responsible." 

Additional Member, Finance, 
Railway Board. 

T o  
The Lok Sabha Secretariat, 

(P.A.C. Branch), 
New Delhi. 



APPENDIX XTV 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
NOTE 

SUB:-Para 10 of Audit Report (Railways), 1958-Charges on 
account of haulage of oil products at Budge Budge. 

In paragraphs 71 to 74 and in Recommendation No. 21, reproduced 
below, of their 15th Report, the Public Accounts Committee raised 
the general question about the levy of siding charges where a sid- 
ing is to the mutual benefit of both the Company and the Railways. 

"In case where a siding is to the mutual benefit of both the 
Company and the Railways. the decision regarding levy 
of siding charges should be fair and not a t  the cost of 
the exchequer. The Committee desire that the matter 
should be reviewed by the Railway Board in the light 
of their observations." 

The self-contained note* forwarded under Railway Board's 
Memorandum No. 59-B (C) IPAC12I'XV dated 22-8-59 therefore. 
merely dealt with the general question and it is presumed that the 
points made therein and the conclusions reached have been accepted 
by Audit. 

2. It now remains to apply these conclusions to this particular 
case. 

3. So far as the spccrfic case of sidings in the West Yard a t  
Budge Budge is concerned. no records are available tn ind~catc  
whether initially the mitintit-c to lay the lines in the particular 
location was taken by the Railway and the Oil Companies therc- 
after constructed their installations close to the railway lines a t  
Budge Budge or whether the initiative for choosing the location was 
with the firms. 

4. In the year 1930. the following principle w i s  enunciated by 
the Agent, ex-Eastern Bengal Railway : - 

"Speaking generally where the facilities are  provided as a 
convenience for Ra~lway woking there is no charge 
but where the siding is more expcnsfvc than required 

---.----- - - * - - - - - . .- - - - - --. - 
Not primed 



for Railway working in order to provide facifities for 
the convenience of the consignee, charges should be 
levied." 

In accordance with that principle it was then decided not to levy 
my siding charges for the sidings in the West Yard at Budge 
Budge. 

The conclusion is, therefore, warranted that the position was 
specifically examined and the facilities in question were considered 
as having been provided for the convenience of Railway working. 

5. As regards the point that there are 24 loading and unloading 
points, which are exclusively used by a few Oil Companies, and 
that the Rai lmy could have laid 3 or 4 general loading points. for- 
different kinds of oil products leaving it to the Company to bring 
their products for transport from and to these points, due regard 
has *a be had to the following facts:- 

( i )  that the number of pvints to be provided depends on the 
volume and variety of traffic to be handled and the 
mere fact that  21 such points are provided does not by 
itself ~rnpl .  that the arrangements are for the mnveni- 
ence of the Companies; 

An idea of thc volumc of P.0.L trafic dealt with at Budge 
Budge can be obtained from the fact that the terminal 
earnings alone on P.O.L. traffic dealt in the West 
Yard at Budge Budge during the year 1957 amounted 
to Rs. 5.59 lakhs approximately. 

( i i )  that the traffic bring In 'dangerous' liquids would call 
for the provision of a separate loading point for each 
variety of oil and for each Oil Co. separately as the 
loadlng will be by pipe lines. 

(iil) t h 3 ~  the regulations on the subject in the Red Tariff 
have to be taken into account. 

5. A s~crtch map of the Budge Budge Yard, indicating, infer aha, 
the drn~arc;~tlon line br.t\vccn the Railway Yard and the Calcutta 
Port Trust Lxnd has been called for from Eastern Railway and wi l l  
be sent shortly. 

This has not bwn secn by Audit in view of the limited time 
allowed for the reply. 

NNV Deun; Additional Member, Finance, 
Dared, the 24th October. 1959. Railuay Board. 



APPENDIX XV 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
MEMORANDUM 

SUB: -Para 12 of Audit Report, Railways, 1958-Avoidable 
eqenditzcre on water charges-Cent ral Railuia y. 

Recommendatton No. 23 contamed 171 Appendrx I 1  of the 
15th Report of the Public Accotcnts Coinmtttee (Second 
Lok Sabha) -1958-59. 

The questlon of the tlme taken over thls case at different stager 
has been further investigated as deslred by  the Publlc Accuunts 
Committee, with a n e w  to assess the fallure to warn the Munlcr- 
pality in tlme that payments durlng the internal were provisional. 
A chronological statement of events as received from the Fbilway 
Administration is enclosed as Annexurc 'B', and i n d ~ c a t ~ s  the dlffe- 
rent stages of correspondence from the trme the draft agreement 
was received in April 1952 by the Chief Engineer o f  the Harluay 
from the Municipality. (1.e. some tlme hefore the cbxplry of the 
currency of the earlrer agreement, w h ~ c h  w a s  for n durntwn of 
10 years from 10th May. 1942) untrl the new a.greenwnt was finalrsed 
in 195657. 

2. Admittedly. there was fa~lure  on the par1 of thr. Railwilv 
Administration to reach, at a sufficientl~ early stage. a firm under- 
standing with the Munlc~pallty to the effect that. whatever agrw- 
ment was reached In renewal of the one whrch had csplrcd, would 
apply from the date of expiry of the old ameement. and that ln the 
meantime any payments made should be regardcvi as nr.i~v!slond 
and as being subject to readjustment evtmtually In accrwinnc~c wrth 
the renewed agreement The position. hnwcvw. has hr consder- 
ed in the light of clause 15 of the earlier agreement which rends as 
follows: - 

'This Agreement holds g t ~ d  for a pcnrd of 10 yertm 
from 10-5-1942 and therefow until the c*xpirntron of O 
months' notice whlch can be grvcn by ~ t a t w r  party t o  
the other des~rous of terminat tn~ the Agrtrnc*nt " 

The Rallu-ay Mlnlstry rcsprctful l~ suhrnrt that t h ~  hlu.r~t ipal~tv 
are not likely to have agreed to  any undemtandtng o f  a provinrnnal 
*>ayment. Judging by thrh Municipality's latw att nude aa when. 
in their letter of 20th May, 1957 thry refused to agree tu 



87 
retrospective effect of the new agreement in the absence of 6 months' 
notice as prescribed in clause 15 of the old agreement, i t  is very 
likely that the Municipality would not have accepted anything less 
than a formal notice. Such notice would not have been altogether 
feasible, because, the Railway was entirely dependent for its water 
supply on the Municipality and there was no certainty that the new 
agreement would be finalised within those 6 months to the satisfac- 
tion of the Railway. 

3. It will be seen from the statement appended as Annexure 'B' 
that the officers of the Railway, in fact, made every effort to seek 
to embody in the new agreement such beneficial clauses as existed 
in the former agreement, though, unfortu,nately these measures did 
not prove successful. The fact that the Municipality, in the new 
agreement, proposed to delete the provision of two separate rates, 
viz., ( i )  a lower rate for ordinary conditions and (ii) a higher 
'famine' rate, for water supply to the Kailways, and indicated only 
one rate approximating to the earlier 'famine' rate, made it neces- 
sary for a certificate to be obtained that water shortage would con- 
tinue to be a permanent feature. It has to be admitted that, in the 
course of this correspondence, the Railway Administration was 
under a genuine belief that the new agreement, when finalised, 
would take effect from the date of the expin- of the earlier agree- 
ment; this belief was strengthened both by the Municipality's letter 
of April 1952 which implied that new rates would apply to water 
supplied after 9-5-1952 and by a further letter of 12th November, 
1955 from the Municipality to the Chief Engineer of the Railway in 
which a reference was made to "renewal" of the agreement. Even 
after approval to the revised agreement was conveyed to the Muni- 
cipality in May 1956. the hlunicipality signified their concurrence 
to the revised agreement only on 15th Januap. 1957. and as from 
1-1-1957. as will be seen from the attached Annexure 'B'. It would 
nppclr thcrcfore that the Municipality took full advantage of the 
Railway's dqwndcncc on them for water supply as an opportunity 
:o continue the earlier agreement. which was more favourable to 
thc Municipality. as long as possible. 

1. Thcrc was adnuttedly protracted correspondence at different 
Ic\*els of the Railway. which could have more effectively covered 
a shortcar period, in which case the additional expenditure to the 
Rnilwnv would hnvt. been reduced. Considering. however, that time 
was taken by different offices in making reasonable enquiries in the 
public intcrpst twforc finalising the new agreement. the Railway 
BcMrd plead that the* cast may not be treated as one of such delay 
c,r as to call for further pursuing of the question of 
fixing rcspt,nsibility. Remedial instructions have also been issued 
by 01c Rnilwrty Rclorci to prcvcnt the recurrence of such cases in 
future as far as passib]@. 



This has been seen by Audit who have observed that they 
do not agree with the hypothetical opinion in the latter part af 
para 2 of the Memorandum. 

(COPY) 
No. CE1355. 

MEMORANDUM 
Under Registered Post Dt. 22-4-1952. 

From 
The City Engineer, Municipal Corporation, Jabalpur. 

To 
The Chief Engineer, 'central Railway, Bombay V.T. 

The present agreement of water supply for 10 years to the CIP 
Railway (Central), Jabalpur terminates on 9-5-1952. For the supply 
of water after the said drtte, i t  is necessary t o  draw a fresh agree- 
ment. In this behalf I herewith cnclosc a draft agreement for 
favour of your perusal and approval please. One approved copy 
may please be returned to the undersigned for taking necessary 
action in the matter. 

Enc: Draft agreement in duplicate. 
Sd/- City Engineer, 

Jabalpur Corporation, Jabalpur. 
- - -- ----- - - - -- 

(COPY) 
MEMORANDI73f 

Letter No. TSj3702. Dated 8-10-1955. 
From 

The Secy., City of Jabalpur Corporation, Jabalpur. 
To 

The Chief Engineer. Ccntral Railway. Bombay. 

Sm:-Demand !or water m a k  charges and rlre exectiting of 
water supply  agreenwn t. 

Kindly arrange to execute the water supply ilgreemcnt early for 
want of which the meter charge bills arc pending for payment. =/- b y . ,  

Jabalpur Corporation, Jabalpur. 
Copy forwarded to the Divisional Engineer, Central Rly., 

Jabalpur, with reference to his No. AW. J. 3 139 of 304-1955. 
Sdi-B. P. Wadia, 

Secy., Jabalpur Corporation, Jabalpur. 



(COPY) 
MEMORANDUM 

Office of the City Engr., City of 

Jabalpur, Jabalpur Corporation, Jabalpur (MP) . 
Dated the 12-11-1955. 

No. C.E.W.W.155 

The Chief Engineer, 
. Central Railway, 

Victoria Terminus, Bombay. 

SUB:-4abalpur water supply agreement with Central Railway, 
Jabalpur. 

The renewal of the agreement of water supply between the 
Jabalpur Corporat~on, Jabalpur and the Central Railway, Jabalpur 
is pending slnce a very long time. In this connection, certain infor- 
mation asked for by thc Divisional Engineer, Central Railway, 
Jabalpur h a w  been furnished by this office but nothing has been 
donr so far. 

I shall be grateful i f  you kindly look into the matter and arrange 
to execute the requlred agreement ~mmcdlately as the water supply 
to the Central Railway. Jabalpur without an agreement has been 
<bjectcd to by the Audit Department. 

Thanks. 

. . Sd/- City Engineer, 
Jabalpur Corporation, Jabalpur. 



MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 59-B(C) ,PAC, 11; 15th Report.23. New Delhi, 291 h June 1959. 
To 

The General Managers, All Indian Railways. 

General Manager, C.L.W., Chittaranjan. 

General Manager & Chief Engineer. Railway Electrification, 
Calcutta. 

Chief Administrative Ofliccr. ICF, Perambur, R.ladras-Pi. 

Director General, RDSO. Xeu. Delhi. with spare copies for 
Director, Railway Research, Lucknow ctc. 

Engineer-in-Chief. Loco Component Works, Varanasi. 

Principal, Rail~vay Staff College, Bart~ia .  

SUB: Ensuring effective attention to the interests of thc 
Go\-ernment In connection with renewal of exccu- 
tion of agreements involving payments in Rnilwny 
authorlt~rs to outside parties. 

A case has come to the notlce of t he  Public .+ccwntz Commrt- 
tee, through an Audit paragraph. in which p;l.nwnts t ~ b  nn outsidrb 
party, whlch were bang  made at e certain ratt. spc~lfir.d in an 
original agreement, cont~nued to be made at that rate rkuen after 
the expiry of the currency of the agrrement, p n d ~ n g  thr* execu- 
tion of a fresh agrtement for a further p r l t d .  T h ~ s  was obligatory 
under the contractual pro\-islon stipulatmg that the carllcr agree- 
ment would operate even after 1t.s expiry. unless the p r c s c r ~ M  
notice of termmation was lrsued by ellher party tn the other In 
the particular case, the outslde party had submltted to the Railway 
Adrninlstration, before the expiry of the earlier agreement, the 
draft of a fresh agreement on terms which prima jacte were ,soin+ 
what more favourable to the Rail way Adrn~nistra tion than those 
contained in the earlier agreement. Whtlc the Railwav Admanis- 
tration continued to press for still more favourablcb tcrms. i t  was 
not appreciated that, in the meantime, payment s t  the less favoura- 
ble terms applicable under the earlier agreement had to be mode. 
as the mere submission of a fresh draft agreement by the outside 



party to the Railway did not constitute the requisite notice under 
law. The Railway Administration, without checking up the con- 
tractual provisions of the earlier agreement, acted in the belief 
that the new agreement, when finalised after negotiations, would 
apply retrospectively from the date oT expiry of the original agree- 
ment. The outside party eventually refuted this understanding; in 
the absence of requisite notice, such retrospective application could 
not be enforced, with the result that there was some avoidable 
additional expenditure trver a certain period. 

2. In vlew of the lapse in this case, the Railway Board desire 
that Railway, Project and other Administrations should review all 
agreements ~nvolving payments to outside agencies, with a view to  
see that whatever action is necessary, either to renew the agree- 
ment on terms more favourable to the Railway Administration than 
thosc opcratlng earlier or to terminate it, is initiated sufficiently in 
advancc* and completed effectively and speedily keeping in view the 
datc of cxpry  o f  the ra r l~er  agreement 

3. These instructions may be conveyed to all authorities sub- 
ordim te to you. 

(C. T. VENUGOPAL), 

(C. T. VENUGOPAL) 
Director. Finance. Railway Board, 



C h a  J q i d  sfJfCHlnlt of t i * n r ~ ~ , f w m  tho r i m  tlrc dr,rft agreemenr wlr recavad r t t  1952 until the ncw agreement wasfinalised tti  
1956-57 

-*- -- - - -  . - -  -- - 

S~rial  Izttcr 
N+r . ----- - - - - - - . - - - - - - - - . - -  Precis of correspondence 

From '1'0 

Jablpur hlunicipzrlity Chicf IIngincer . . Draft agreement received for approval. 

Chief I<ngitiecr Divisio:~al Engineer, Jahalpur The Divhional Engineer was asked to exa- 
mine the implicatioils of the draft agree- 
meat and have discussion with the Mu- 8 
nicipality and report. 

Divirinn;ll Enginmr. Jab& Jahalpur Corporation . The Divisiimal Engineer reminded the 
pur Corporation to return the Notes Discussed 

on the revised draft agreement. 

The Corporation waq informed that the 
draft agreement will be discussed with 
them by thc Railway representative. 

Divisional Iinghccr, Jahal- (:hid Engineer, flomhay The Notes taken during the discussion on 
Pur 14-8- 1952 with Municipality were sent 

to them for confirmation, by Divisional 
Engineer, Jabalpur confirmation was 
awaited. 



Divisional Engineer, Jabal- 
Pur 

Chief Engineer, Bombay 

Chicf Engineer, Bombay 

P i ~ r ~ c i a l  Adviser and Chicf 
Acc>unts O W a  4 

Chief Engineer, Bombay ' 

Divisional Engineer, Jabal- 
Pur 

Chief Engineer, Bombay 

Financial Adviser and 
Chicf Accounts Officer, 
h m b ~ y  

Jabalpur Corporation 

Divisional Engineer, Jabal- ' 
Put 

Chid Engineer, Bombay 

The Diviqional Engineer reported that the 
Municipality returned the Notes and the 
draft agreement on I 1-1 1-1952, which he 
forwarded to C. E's m c e  on 17-11-1952 
for further orders. 

Concurrence of tho Financial Adviser and 
Chief Accounts Officer to the enhanced 
rates (i.e., water and m:ter rates) provided 
in the New Agreement was sought. 

The Corporation was advised that the 
e n h m ~ ~ d  wlter and meter rates were 
under examination. 

'f he Financial Adviser and Chief Accounts 
Officer aiked the Chief Engineer to re- 8% 
qucst the M~rlicipAity to agree to a 
cheaper rate f )r water supply i? view of the 
large quantity of water taken by the 
Railway and put in Railway meter instead 
of paying hire charges far municipal 
meters. 

Copy of Financial Adviser and Chief A c  
counts Officer's letter dated 6-3-rg~3 
sent to the Divisional Engineer, Jabalpur 
for remarks. 

The Divisional Engineer, Jabalpur re- 
plied on xg-3-1953 that the rate of Re. 
I/- per 2,400 gallons was lower than 



Letter 
!%No. Date Precis of oorrespondena 

Re. -/a/- per I ,ooo gallons charged b Y 
the railway to the outsiders for any kind 
of water but the Railway was losing heavilY 
on the present rate. 

12 t4-4-1933 Chicf Bnginecr, Bombay 'The Financial Adviser and 'Thc Financial Adviser and Chief Accounts 
Chief Accounts Officer Officer was advised on 14-4-1953 in 

terms of Divisional Enginm's letter 
referred to awve. 

Financial Adviser and Chief Chief Engineer, Bombay The Financial Adviser and Chief Accounts 
Amunts Officer Officer again advised this office to take up 

with the Municipality for reconsidera- 
tion of the revised rate and not to apply 
to the Railway the rate for supply of 
water to outsiders and also required the 
details of rates and quanvities consumed 
by others in relation to Railway's con- 
sumption aqd rates for domestic and 
industrial purposes. 

g4 12-5-1953 Chief Engker, Boarbay Divisional Engineer, Jabal- The Diviqional Engineer's repon on the 
P r  Fhancial Adviser and Chief Accounts 

Officer's queries was asked for. 

15 ;r66rg33 Diviskma! Enginm, Chief Engineer 
Jablpur 

Divisiwal Enpincer's report received witb 
a copy of the Municipalitp's letter dated 



y-6- 1953, water supply details called 
for by Financial Adviser md Chief 
Accounts Officer. 

Financial Adviser and Chief The Fbxcia! Adviser and Chicf Accounts 
Acxounrs OKccr Officer was advised of the details. 

1;inancial Adviser and Chief Chief Engincur, Bombay The Financial Adviser and Chief Accounts 
Acmunts Officer Officer again stressed that efforts should 

bc made to get lower rates as the Railway 
is consuming I 13 of the total water supply. 
Since the Municipality was charging 
Re. I per 4000 gallons for domestic use 
and Re. I for 2400 gdons for non-domestic 
use, it was to Railway's advantage to 
segrcgatc the requiremmts for domestic 
purposes and enquired how much was 8 
for domestic use. 

Chief Engineer Bombay Divisional Engineer, Jabalpur The Divisional Engineer was asked to 
comment on Financial Adviser and Chief 
Accounts Officer's letter. 

Divisional Engineer, Jabalpur Chicf Engineer, Bombay As there was a change of officers in the 
Municipality a report was promised by 
them later. 

~:hief Engineer, Bombay Divisional Engineer, Jabal- The Divisional Engineer had been reminded 
Pur in the matter. 

Ilivisional Engineer, Jabl-  Chief Enginc~r, Bombay The Divisional Engineer had i n f o 4  that 
Pur Corporation's reply was awaited. 



Ltner 
S. No, 'Dote Precis of comrpondena 

Fmm To 

aa a-la-1953 DirisionolBngintet, Jabalpur Chief Engineer Bombay As the Municipality did not reply, thc 
Divisional Enginm fixed up a mcetiry 
for dwnrssrng the subject with the Mum- 
cipality. 

Do. Do. The Divisional Engineer sent a report with 
a copy of the Municipality's letter No. 
CE/WW/r&zx, dated 1-2-54. The Mu- 
nicipality was not prepared to apply 
two rates for domestic and nondomestlc 
uses as it would involve loss to the Muni- 
cipality and other consumns would ask 
for similar treatmeat. 

y 27-2- r 954 Chief Engine, Bombay Financial Adviser and Chief The Financial Adviser and Chief Accou~lts 
Accounts Officer Officer was advised in terms of above send- 

ing a copy of Municipality's letter and 
was also informed that there was not 
alternative but to accept the rate of 2400 
gallons per rupee. 

Financial Adviser and Chief Chief Engineer, Bombay The Financial Adviser and Chief Accounts 
Accounts Officer OScer accepted justification to take water 

at qm gallons per rupee on obcainiag 
General Manager's sanction. 



Chicfhgineer, Bombay Fulanc~al Adviser and Chief 
Acc'ounts Officer 

Financial Adviser and Chief Chief Engineer, B< mbay 
Am~unts Officer 

Divisional Engineer, Jahal-' Chief'Enginecr, Bcmbay 
Pur 

Chief Engineer, Bombay Financial Adviser and Chief 
Accounts Officer 

Chief Engineer General Manager 

General Manager, Bombay Ch icf Engineer 

Chief Enginm, Bombay Divisional Engineer, Jabal- 
Put 

The Firmcia1 Adviser a d  Chief Accounts 
Officer was asked to m v e y  his confirma- 
tion to the ehnanced meter rates also. 

The Fkancial Adviser and Chief Accounts 
Officer's concurrence to the enhanced 
meter rates received on 23-3-1954. 

Divisirral Ergineer asked the Chief En- 
gineer whether a certificate from the 
Public Works Department in regard to 
famine conditions as required in the old 
agreement was required or not for passing 
current water bills. 

The Financial Adviser and Chief Accounts 
Officer's concurrence to the issue of the 
certificate from Public Works Ikpart- 
ment was sought. 

General Manager's sanction for the en- 
hanced rate of water and meter was re- 
quested so that the same could be in- 
corporated in the fresh agreement. 

General Manager's sanction to the revised 
rates for water and meter wer d v e d  
on 15-7-1954. 

The Divisional Engiaev was infbrwd of 
General Manager's sanction to the revised 
rates and further action to the urccudob 



Letter 
5 No Date - Precis of wrrcspondcncc 

From To 

of the agreement would be taken on 
receipt of a reply from Financial Adviser 
and Chief Accounts Officer to C.E.'s 
Office query made on I -7- 1954. 

Chicf Enginccr, Rombay IXvisional Engineers, Jabalpur 

(:hicf Enginccr, Bornhay Divisicral Evgincer, Jabal- 
Fur 

Divisional Engineer. J a h l -  Chit f Erpi~eer,  RcmEay 
pu r 

Finarcid Adviser and Chief Chic f Engineer, Bcmbay . 
Accvmrs Officcr 

Divisio~al E r g i r m ,  Jabal- Chicf Ergireer, Bcmbay . 
Fur 

The Chief Engineer was informed by the 
Financid Adviser and Chicf Accounts 
Officer that a certificate by an icdependent 
party such as Public Works D-t 
was required. 

The Divisior a1 Ergineer, Jaklpur was 
advised of the above. 

Chicf Erpireer's Cffice was advised by the 
Divisioral Engineer, Jabalpur that 
the Municipality was requested to submit 
the certificates. 

The Finaxial Adviser ard Chief Accowts 
Officer reminded C.E.'s officeabout the 
certificatts so as to pass the Water bi. 

The Divisirrd Er pircw, Jabalpvr inti- 
mated that the Municipality has been 
reminded about the cettificate. 



Financial Adviscr and Chicf Chief Engineer, Bcmbay . The Financial Adviser and Qlief Accounts 
Accounts Officcr Officer again reminded for certificate to 

pass the bills. 

Chicf Engineer. kmbay . Financial Advi~cr and Chief The Firancial Adviser and Chief Accounts 
Accounts Officer Officer was informed that certificates 

were awaited frcm Municipality. 

Divisional Enginecr, Jahal- ('hit f Ergirtrr ard Firan- The Divisirral Engineer informed the 
Pur cia1 Adviser and Chief hlunicipality to submit the necessary 

Accmunts Officer certificates regarding water shortage 
to expedite the execution of the proposed 
water supply agreement as the same was 
pending for a long time and urged them 
to expedite their reply. 

1)ivisional Engineer, Jabal- Chief Ihginecr and Fin- The Divisional Enginecr informed Chief 
Pur ancial Adviser and Chief Engineer's Ofice that necessary mi- 

Accounrs Officcr. ficatcs from Municipality were received 
reaardinfi water shortage and theffforc 
requested that arranganent be made for 
executing the water supply agreement with 
the Jabalpur Corporation. 

Chief Engineer, Rambay Financial Adviser and Chicf A copy of the revisod agreement sent to 
Accounts Officer Financial Adviser and Chief Accounts 

Officer for approval and to say whether 
Genval Manager's approval themto should 
be obtained. 

Jabalpur Corporation (:hief Engineer, Bombay . The Corporation advised Chief Engineer 
that sincc the information as required by 







APPENDIX XVI: 

MINISTRY OF RAILWAYS 

(&WAY BOARD) 
MEMORANDUM 

Re: Para 15 of Audit Report, 1958-Central Railway-Purchase 
of Bu&r Outer Cases 

Recommendation No. 25 of the Public Accounts Committee in 
this connection, as embodied in Annexure I1 to their 15th Report 
(2n Lok Sabha), 1958-59, focusses attention on the question how, 
when the action to submit the indent was initiated in October 1955, 
an emergency purchase nearly a year later was justified and whe- 
ther the emergency was not the result of inactivity of the Rail- 
way Administration durlng this interval. A statement is enclosed 
as Annexure 'A1-based on details supplied by the Railway Admi- 
nistration-showing in chronologtcal sequence the steps taken dur- 
ing the intenrenmg period. While it is now clear that there was 
no slackness or inactivity as such, there was admittedly delay in the 
final assessment of the demand through inter-departmental corres- 
pondence. The time taken was unavoidable to some extent and 
arose from the need to decide the type of buffer cascs for which in- 
dents should be placed, as the buffer cases then used (W-360) had 
become obsolete. In the meantime, as the trend of consumption 
had gone up and the item NA-18 had not becn stocked during the 
preceding three years, the Warks Manager assessid the require- 
men:s afresh and asked the !ocal Assistant Controller of Stores 
to procure 1310 numbers of NA-18 outer buffer cases instead of W- 
360 type. 

2. The period of 4 months which was taken after the dtrect pur- 
chase was sanctioned is not cons~dered abnormal havtng regard to 
the normal time occupred tn the issue of tender enqu r i a  and place- 
ment of orders. It is noteworthy, however, that after the stocks 
of NA-I8 buffer cases were exhausted in September 1953, the Rail- 
way Administration made commendable efforts for about two years 
to keep wagons requiring these outer buffer cases in service, by 
using available stocks of W-360 buffers, using NA-18 buffers re- 
moved from condemned wagons and by repairrng damaged NA-18 
and W-360 buffers to an extent not normally done. 



3. As regards the wisdom of the purchase made at the -higher 
rate, about which the Public Accounts Committee have expressed 
a doubt, it is explained that, after the order was placed on 7-1-1957 
and the import licence secured on 23-4-1957, the flrst lot of 402 
numbers was received in December, 1957, ie. ,  roughly within 7 
months' period from the date of receipt of the import licence as sti- 
pulated in the purchase order and the order was completed by 26th 
February, 1958. Had the order been placed on the lowest offer, the 
material could not have been received till nearly 12 months after 
the period of receipt of the consignment against the higher offer. 
During the period from January to October 1958, i-e., immediately 
after receipt of the consignment of NA-18 buffer cases, as many as 
2313 wagons requiring such buffers were dealt with in the Railway 
Workshops; but for the timely receipt of the buffers from Decem- 
ber, 1957, wagons would have been put out of commission with pos- 
sible loss of revenue, quite apart from the hold-up of traffic offering 
for movement. The procurement of the material through D.G. S. & D., 
allowing the normal period of 9 months taken by that authority to 
issue acceptance of tender, would !-.ave involved an addtional period 
of about 2 months during which, even on the basis of 200 wagons 
put out of commission per month, there would have been consider- 
able loss in earnings (average earning capacity of Rs. 33/- per wagon 
per day). 

4. The Railway Board plead that, in the circumstances as they 
developed. purchase at a higher rate on emergency basis proved to 
bc justifiable, but admit that the additional expenditure could have 
bwn avoided to some extent had the initial process of assessing thc 
demand etc., been completed quickly through personal discussion. 
Considering, however, that the delay took place in a number of 
ofllces. the maximum delay being only 2h months at  one stage being 
in the office of the Assistant Controller of Stores, who had already 
retired and been settled up and was only on temporal?; re-employ- 
ment till January, 1959, the Railway Board plead for the case being 
now closed. Remedial instructions have also since been issued (copy 
enclosed). 

This has been seen by Audit who have observed that the facts 
and figures given in the memorandum are under verification by 
LmM. 



Statemsnt shmmng m chr~tt~logrcal sequence the steps taken from October 
dIJj5,to J J Y A J , ~  19j7 for rhz Praiurrln,lrt of NA-18  B ~ f f e r  Cases. 

(I) Asstt. Controller of Stores, Jhansi, placed a re- 
coupment memo on Controller of Stores, Bom- 
bay, for 375 Nos. W. 360 buffer cases . 

(2) This was returned to Asstt. Controller of Stores, 
Jhansi, by Controller of Stores, for resubmission 
along with relevant drawings after re-check of 
the description to the drawing 

(3) After making further investigation and red 
checking, Asstt. Controller of Stores, Jhansi, 
cakd for drawings W;'. 360 from the Chief hlcchn- 
nical Draughtsmun, Bom bay 

(4) Chief Mechanical Draughtsman, Bombay, advised 
the Asstt. Controller of Stores, Jhansi, that 
drawing W. 360 had been candled and was 
superseded by W. 392 

6) Asstt. Contmller of Stores, Jhansi, wmte to Works 
Manager, Jhansi, asking whether W. 392, which 
was a stock item, could be usrtd instead of W. 360 

(6) Works hlanager, Jhansi, referred this to Chief 
hiechanical Draughrsrnan, Bombay, and asked 
for check and confirmation that W. 392 could be 
used in place of W. 360 

(7) Chief Mrchancial Draughtsman, Bombay, advised 
Works Manager, Jhansi, that N.A.-18 could bc 
used in place of W. 360 whch had brvn cancxl- 
led 

(8) Works hhnagcr, Jhansi, taking into account 
all factors at the time assessed thc consumpion 
and advised .bstt. Controller of Srorcs, Jhrmsi, 
to arrange procurement of Ijro Sos. of K A -  
18 instcad of W. 3 b -  Ths item was not sttxAcd 
prev~ously by the Storcs IIcprrrunent during 
the last three years . 

(9) ACOS JHS's letter forwardq to COS Purchase 
Application for 13x0 Nw. NA-18 stating that 
this itun was being rccuupd in l~cu of 
W. 360 and asking for prucurancnt against U'. 360 
vrdr itun (I)  to bc rropped . 

(10) ACOS JHS's h e r  (item 9) reccivd in the 
stuck Gcwuol Scction, COS'r Office . 



(I I) Check exercised for availability in surplus list of 
C. Rly. and all Rlys. list and passed to minor 
purchase section . 

(12) Minor purchase section collected drawings from 
CME and scrutiniscd the application and found it 
to cost more than Ks. lo,oool- . 

(NOTE.-Minor purchase section received during July 
1956 on an average 352 applications and these are 
taken up on "first come, first served" basis for 
inviting tender. The average time taken for 
manufactured item requiring drags. and specns. 
is about 6 weeks). 

(13) Minor purchase section passed on papers to Ma- 
jor purchasc section to trcat as special power pur- 
chase with sancrion to waive procurcmcnt through 
D.G.S.&D. 

(14) Action takcn in the Major purchase section as 
indicated in the progress sheet maintained in that 
section copied below : 

P. A. reccived from DHQIP1,'PIIjDCS:TIII in 
M.P.S. . 

Rcfcrrcd to indenting afficcr for drgs. or clarification 
of dcmand . 

Orders i surd  abcut mode of purchase, r.e., Limited 
Tenders,'Advcrtiscd Tenders . 

Filc scnt to Accccrrs Cffice fcr crr.currcnce . 
Filc rcccivcd back h e r  ccwcurrerce 
Filc sent to G.hL fw sanction of Emerpcnq Purchase- 

File rcccivcd back from G. 31. after sanction 
Drnft tcndcr doccments approved . 

Drafr tender scnt to Typing section to cyclostyIc the 
documcnrs . 

Tender drrcumcnts rccci~cd back in hIPS 
LTs issucd ( I )  lcttcr i\sucd to PWES for advcrtisemcnt 

( 2 )  10 appear on I? and 1p-9-56 

Summnn of tenders prcpared and scnt to Accounts 
Qitict for pn-chcck 

Summary of tcndcrs rcceivcd hack from Accounts 
cmcx . 

Norm prtpami for Tcndcr Committcc and circulated 
announcing claw for thc mccting of the Tender 
Cmmincc . 



Proceedings of Tender Committee prepared . 
Proceedings signed 
File sent to GM's mcc for acceptance . 
File received back from GM's Office 
File sent to Accounts Office for pficheck of letter of 

acceptance . 
File received back from Accounts OfKa duly chc- 

cked . 
Letter of acceptance signed 
Letter of acceptance despatched . 



MINISTRY OF RAILWAYS 

No. 59-B(C) IPACjII!XV!25 New Delhi, dated 1-7-1959 
TO ! I 

General Managers, All Indian Railways including General Mana- 
ger, Chittaranjan Locomotive Works. 

General Manager & Chief Engineer, Railway Electrification, 
Calcutta G.B.P. 

Chief Administrative Officer, I.C.F.. Perambur. 

Director General, R.D.S.O.. New Delhi with spare copies for 
Director, Research, Lucknow etc. 

Engineer-in-Chief, Loco Component Works, 'Jaranasi. 

Principal, Staff College, Baroda. 

SUB.: Ensuring effective attention to the financial interest of the 
Railways before resorting to direct purchase. 

While dealing with an Audit paragraph pertaining to a direct 
purchase by a Railway Administration on the ground of emergency, 
the Publlc Accounts Committee observed that, in their opinlon, the 
emergency was the result of the inactivity of the Railway Admi- 
nistration for a prolonged period. On further examination of this 
case, it has come to notice. that, after the urgency of the require- 
ment came to notice. there was delay in final assessment of the 
demands as a result of incfftctlve 1n:er-departmental correspon- 
dence and the decision wa!: not taken quickly through personal dis- 
cussion ns required In an emergency. As a result, the argument 
of emergency d ~ d  not h a w  qu:te the same force at the time the direct 
purchase eventually was made 

2. The Railway Board des~re that Railway Administrations, be- 
fore resortrng to dircst purchase under their special powers, should 
emre not only that there is an urgent outstanding demand and no 
stocks, but should also see to what extent the situation has not 
arisen as a result of lack of effective action at an earlier stage. It is 



108 
also necessary to assess as precisely as possible, at the time of decid- 
ing on direct purchase, what net advantage would accrue to the 
Railway Administration on comparison with what would be the re- 
sult if the purchase is made through the DGS&D at that stage. A 
careful assessment is also necessary if, in connection with such 
direct purchases, any offer higher than the lowest offer is accepted, 
to make certain that the purchase at the higher rate is not of doubt- 
fuI advantage in the circumstances of delayed action such as might 
have developed. 

3. These instructions may be conveyed to all authorities concern- 
ed subordinate to you. 

(C. T. VENUGOPAL) 
Director, Finance, 

Railway Board. 



APPENDM XVII 

MINISTRY OF RAILWAYS 

MEMORANDUM 

Para 121 of the Fifteenth RepmtWastefu l  expenditure due to 
the excessive sanction of cleaners in the Loco Running Sheds of 
Division. 

The Public Accounts Committee, in the course of the discussion 
on item 11 of Appendix I of their Fourth Report with Railway Board 
on 25-7-1958, expressed the view that they were not satisfied with 
the punishments awarded to the staff at fault in this Case. They felt 
that the higher officers had been dealt with too lightly. 

2. The officers including non-gxetted staff against whom action 
was taken in this case, the nature of punishment awarded and the 
monetary equivalent of the punishment, where such assessment is 
feasible, are given below:- 

h n k h  ment Moncnry 
awarded cquivalen- 

I. Assistan' Personnel 
Officer 
(S nce re ired). 

2. Divisional Accounts 
Officer. 

3. Divisional Mccha- 
n i d  Engineer. 

4. Acco'mtant 
(since retired). 

5. Sub-head 
(Timc scale Rs. 
160-10-250). 

Withholding of 5% 
of he Special Cont- 
r bution to P. F. 
otherwise payable 
to him. 

Censure 

Communication of 
Board's displeasure. 

Withholdinb of 15% 
of he Specla1 Cont- 
ribution to P. F. 
otherwise payable 
to him. 

Withholding of 'he 
next increment for a 
period of two y c m  
without afTecting 
the future incre- 
ments. 

Ra. 866 .oo i "- 
Rs. 360.00 j 
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3. As desired by the Public Accounts Committee, the Railway 

Board have reviewed the case with specific reference to the rela- 
tive punishments awarded. They have come to the conclusion that 
the higher oilicers have not been dealt with lightly, and that the 
punishments awarded to them are equitable and in conformity with 
the lapses on the part of each individual. In the case of the 
Accountant however the punishment has been reduced to withhold- 
ing of 7)% of his Special Contribution to Provident Fund amounting 
to Rs. 4331- instead of 15%. 

4. In this connection, it may also be pointed out that the Assis- 
tant Personnel Officer concerned had preferred an appeal to the 
President against the Railway Board's order withholding 5% of his 
Special Contribution to Provident Fund. The U.P.S.C. to whom the 
appeal was forwarded considered that there were no grounds for 
interference with these orders and that the officer's appeal might 
be rejected. The advice of the Commission has been accepted by 
the Ministry of Railway. 

5. This has been seen by Audit. 



APPENDIX XVIII 
MINISTRY OF RAILWAYS 

MEMORANDUM 

Indian Railway Conference Association 
(i) What were the main considerations for setting up of this 

organisation? 

(ii) When was it set up? 

The Indian Railway Conference Association came into existence 
in 1904-05. At that time the old N.W., E.B., O&R and R&K Rail- 
ways were the only ones under Government management and the 
rest of the major railways in the country were managed by Com- 
panies incorporated in England. With such independent railway 
administrations it became essential to have a central organisation- 

(a) to frame rules for management of interchanged traffic; 
(b) to maintain wagon pools; and 
(c) to conduct neutral examination of wagons at  interchanged 

points. 
To begin with, these were the main functions of the Indian Rail- 

way Conference Association. 

In course of time this central organisation became the forum for 
the railways to interchange views and discuss matters of mutual 
interest. In their capacity as experts. the Members of the Indian 
Rail&-y Confrrence Association also advised Government on rail- 
way matters. It was, however, always understood that the 1.R.C.A 
would not interfere with the internal administration of any railway. 

(iii) (A)  What are the present functions of this Association? 

About the year 1923 the Railway Board, more or less in its pre- 
sent form, was created as a Department of the G o v e r n m 4  of India 
for managing railways, and about the same time, two major sys- 
tems which had till then been Company managed, namely the E.I. 
and G.I.P. Railways were transferred to Government manage- 
ment. Later on, Government took over a number of Company 
managed systems and the position by the end of 1950 was that all 
Class I Railways in the country were Government managed. 



These changes naturally resulted in substantial changes in the 
working of the I.R.C.A. Despite the Government of India increas- 
ing the extent of its direct control of railways, the Indian Railway 
Conference Association has been allowed to continue to handle its 
essential tasks regarding rules in respect of interchanged tramc, 
wagon pools and neutral control, because it is not only unnecessary 
to alter the established procedure and practice in these respects but 
also this arrangement is useful and convenient. Accordingly, it 
has also recently been decided to revive the various interchange 
committees. 

From April, 1952, therefore, the functions of the I.R.C.A. had been 
limited to the following only: 

(a) to frame rules for the management of traffic interchanged 
between Indian Railways; 

(b) to maintain records of wagon interchanged-B.G. and M.G. 
separately-between Indian Railways as well as between Indian 
Railways and Railways in Pakistan, as directed by the Railway 
Board; and 

(c) to conduct the neutral control of examination of Broad Gauge 
and Metre Gauge wagons at interchanged junctions and other points. 

Details af the above functions are given in Annexure I. 

(B) How is it financed? 

The Indian Railway Conference Association consists of the follow- 
ing Branches: - 

(a) General Branch 
(b) Wagon Interchange Branch 

(c) Metre Gauge Wagon Pool Branch 

(d) Neutral Control Headquarters Branch 
(e) Neutral Control Junctions including Neutral Umpiws. 

The expenditure incurred is allocated to the different member 
RaiIways as follows:- 

General Branch: 
The following railways pay a fixed sum per year as indicated 

below towards the expenditure of the General Branch and the balance 



of the cost of this Branch is borne by the Indian Government Rail- 
ways in equal proportion:- 

--- - 
Railway Fixed amount to be 

contributed 

Rs. 
Bukh'iarpur Bihar Light 
Bombay Port ?-rust 
Calcutta Port Commissioners 
Dchri-Rc,htas Light 1,5oo/- each. 
Madr~s Port Trust 
M/s McLeod & Co.'s Light 

M/s Martin Burn Ltd. 3,0001- 

Associate Members b 5 d -  
-. - . 

The rate of contribution is to be reviewed every three years, on 
the basis of actual expenditure incurred during the previous three 
years. 

Wagon lnterchanged Branch: 
Broad Gauge.-The cost is borne by all the Broad Gauge Railways 

(including Calcutta Port Commissioners Railway), in proportion to 
the total number of wagons interchanged between the Broad Gauge 
Railways. 

Metre Gauge.-By all the metre gauge railways, parties to the 
metre gauge wagon pool, in proportion to the total number of wagons 
interchanged between those raiiways. 

Neutral Control Headquarters Branch.-The cost is borne by the 
Railways having u junction or junctions under Neutral Control, in 
proportion to the total number of wagons interchanged at the respec- 
tive Neutral Control Junctions. 

Neutral Control Junctions: 
(i) At junctions of two milways the cost is borne equally bet- 

ween the two railways. 

( 5 )  At junctions of more than two railways, in proportion to 
the number of wagons interchnged to and from each 
railway, except that the cost of any work performed 
solely for the working railway (of the Neutral Control 
Junction concerned) shall be borne wholly by the work- 
ing railway. 



(iv) What control (Administrative, Financia2 and other) is 
exercised on the afiairs of this body by the Railway 
Board? 

A list of Rallways party to the I.R.C.A. is enclosed as Annexure 11. 
Except for an associate member (Burma Railways) and for minor 

privately managed Railwuys such as Martin & Burn Ltd. Railways, 
the entire membership cons~sts of Government Railways. Most oi 
the work of I.R.C.A. is therefore connected with, and is of largest 
interest to, the Indian Government Railways. The Railway Board, 
being the controlling body for the Indian Government Railways, 
naturally consfitiou the worlung. The extent of specific control exer- 
cised by them is as indicated below: 

Budget 
The Budget prepared by the General Secretary of Indian Railway 

Conference Association in conjunction with the Association's 
Accounts Officer and as approved by the Association is submitted to 
the Railway Board for their sanction. 

Financial Powers within the Budget sanction and powers in 
establishment matters: Subject to the general condition that the 
expenditure is covered by Budget provision, the Indian Railway 
Conference Association exercises the same powers in establishment 
and cognate matters, as are exercised by the General Managers of 
Indian Government Railways, with certain limitations. 

The Railway Board exercise the powers of senction in those cases 
which are beyond the powers of the Association, as laid down in the 
Fundamental Rules and General Constitution etc. of the Indian Rail- 
way Conference Association. 

Service Conditions of employees 
The conditions of service of the employees of the I.R.C.A. are more 

or less the same as are applicable to the staff of Indian Government 
Railways. The provisions of the codes and rules applicable from 
time to time to Indian Railway Establishment in matters relating 
to pay, Provident Fund, pension, gratuity, etc., as well as free medi- 
cal attendance, free passes and privilege ticket orders are applicable 
to the staff of the 1.R.CA. 

The I.R.C.A. have their own Provident Fund known as I.R.C.A. 
Employees' Provident Fund which is generally invested in Govern- 
ment securities. 

Powem in respect of other matters 

The work of the I.R.C.A. is inter-related in many ways with the 
work in the Railway Board's of8ce. 



All interchange rules contained in the 1.R.CA. Publications, as 
well as the rules and conditions contained in the Tariffs issued by the 
I.R.C.A., are controlled by the Railway Board, and any alterations or 
additions therein are given effect to only with the approval of the 
Railway Bcmrd. 

The records of wagon interchange are maintained in the I.R.C.A. 
Office as directed by the Transportation Directorate of the Railway 
Board. 

Also, the particulars of Daily Interchange Wagon Balances and 
their summaries, Interchange Brakevan balances, balances of end- 
falling trucks, loading figures etc. are furnished by the Indian Railway 
Conference Assocktion Office daily to the Transportation Directorate 
of the Railway Board for the purpose of day to day control and regu- 
lation of the wagons in the Board and the Metre Gauge Wagon Pools. 

The expansion of the Neutral Control examination of wagons at 
various points k s  been and is being done at the instance of the Trans- 
portation and Mechanical Directorates of the Railway Board. 
Changes in the rules regarding the Neutral Control Wagon Exarnina- 
tion are notified only after they are authorised by the Railway 
Board. , 

(v) What are the types of cases which are norinally referred to 
the Indian Railway Conference Association? 

The following types of cases are generally referred to the Indian 
Railway Conference Association: - 

(a) Regarding chmges considered necessary in the existing 
rules contained in the I.R.C.A. Conference Rules and 
other publications relating to interchange of trafilc, with- 
in the country as also with Pakistan. 

(b) Classification of new commodities for the purposes of 
freight charges. 

(c) Changes in the existing packing conditions of commodities 
or when new packing conditions are required to be iaid 
down. 

(d) Enquiries for particulars of movements of wagons from o w  
railway to another, for the purposes of tracing missing 
consignments and disposing of unconnected wag- 



(e) Cases for settlement of inter-railway liability in regard to 
compensation claims paid by a railway on through booked 
consignments. 

(f) The introduction of wagon examination by 'Neutral Exami- 
ners' at  junctions between Railways where it has not 
been previously done. 

(g) Examination of wagons repaired in major workshops by 
Neutral Examiners to ensure working to Q proper stand- 
ard of repair work. 

It may dso be stated that the future of the I.R.C.A. as an indepen- 
k t  organisation was also reviewed by the Railway Board in 1957. 
The point for decision was as to which of three alternative courses 
should be adopted - 

(i) to leave the I.R.C.A. as an independent organisation; 
(ii) to retain the organisation in its present form but as an 

Attached Office to the Railway Board; 

(iii) to disband the I.R.C.A. ofRce and incorpomte the work and 
organisation in the respective Directorates of the Board's 
office. 

In addition to the Indian Government Railways, a number of Light 
Railways, Port Trust Railways and Burma Railways are  at present 
parties to the I.R.C.A. It was felt that the unitary character of the 
Association should not be disturbed. The Board have. therefore, 
decided that the I.R.C.A. should continue functioning as an indepen- 
dent organisation, as at present, for the time being. 

NEW DEIJII; 
Dated: 22-7-1959. 

Case No. 59-B (C) -2498. 

Director, Finance, 
Railway Board. 



Functions I I 

Indian Railway Conference Association 

The existing functions of the Indian Railway Conference Asso- 
ciation are: - 

(1) to frame rules for the management of traffic interchange 
between railways; 

(2) to maintain records of wagon interchange Broad Gauge 
and Metre Gauge separately-between Indian Railways, 
as well as between Indian Railways and Railways in 
Pakistan, as directed by the Railway Board. 

(3) to conduct the Neutral Control of Examination of Broad 
and Metre Gauge w a g x s  at interchange junctions and 
other points. 

Function (1) 
2. In regard to item (1) of the functions mentioned above, the 

I.R.C.A. publishes the following books and tariffs:- 
(i) Conference Rules, Part 11, containing rules for the inter- 

change of rolling stock and traffic between Indian 
Railways. 

(ii) Conference Rules. Part 111, containing rules lor train 
examiners and for the equipment and maintenance of 
rolling stock for the purpose of interchange between 
Indian Railways. 

(iii) Fundamental and Subsidiary Rules for the interchange 
of traffic between India and Pakistan. 

(fv) Railway Telegraph Routing Instructions, applicable over 
Indian Railways. 

(v) Railway Telegraph Code for use on Indian Railways. 
(vi) Alphabetical List of Railway Stations in India. 
(vii) Concessions on Railways of foreign countries to em- 

ployees of Indian Railways. 
(viii) Safety First Manual. 
(ix) Goads Tariff containing General Classification of Goods 

and General Rules for acceptance, carriage and delivery 
of goods, applicable over Indian Railways. 



(x) Goods arranged according to classes, etc. 
(xi) Coaching Tars containing Gpneral Rules for the con- 

veyance of passengers and the rules, rates and condi- 
tions for the conveyance of trains carrying passengers 
or other traffic such as luggage, parcels, animals, etc., 
applicable over Indian Railways. 

(xii) Railway Travel Concessions allowed to students and 
others. 

(xiii) Military Tariff containing rules, rates and conditions 
for the conveyance by railway of traffic for the Army, 
Navy and Air Force, applicable over Indian Railways. 

(xiv) Red Tariff containing rules and rates for the convey- 
ance by rail of explosives and other dangerous goods, 
applicable over Indian Railways. 

(xv) All-India Railway Time-Table (English edition). 
(xvi) All-India Railway Time-Table (Hindi edition). 
(xvii) Quarterly Directory of Principal Railway Officers, 

Deputies and Divisional Superintendents with their 
Headquarters. 

(xviii) Railway Map of India. 

(xix) Broad Gauge Map showing track restrictions. 
(xx) Metre Gauge Map showing track restrictions. 
(xxi) Statement containing data of generating stations, etc., 

on Railways. 

(xxii) Statement showing particulars regarding maintenance 
of train lighting equipment on Railways. 

[Note.-The publications mentioned at items (vi) , (ix) , 
(xi), (xii), (xiii), ( x i v ) ,  (xv), (xvj), 
(xvii) and (xviii) are priced publications, the sale 
of which to the public is arranged by this office]. 

3. The functions of the Commercial Committee which consisb of 
the Chief Commercial Superintendents of Railw,~ys, are as under: - 

(a) To consider and recommend alterations or additions to 
the General Classification of Goods. 

(b) To examine and make recommendations on prcrposals 
affecting rates and conditions and all   tatters tmding 
towards uniformity and simplification o! the tariirs. 



(c) To consider and recommend alterations or  additions to the 
General Rules for Goods and coaching trafRc, including 
Military traffic. 

This Committee meets four times a year to dispose of the subjects 
referred to it. On an  average more than fifty subjects are  dealt with 
at  each meeting. This Committee also functions as an  Arbitration 
Committee for settlement of inter-railway liabilities in regard to 
compensation claims paid by a Railway on through consignments, 
when inter-railway liability cannot be determined under the normal 
rules. I 

Under the Commercial Committee there is a Sub-committee 
consisting of the Rates Officers of the Railways represented on the 
Commercial Committee. This sub-committee meets along with the 
Commercial Committee to examine and make recommendations to the 
Commercial Committee in regard to the ciassification of new commo- 
dities and their packing conditions as well as revision or alteration of 
the existing classifications. , 

4. In regard to item (2) of the functions, the records relating to 
the following are maintained in this office:- 

Function (2). 

(i) Total number of wagons made over from one Railway to 
another a t  an interchange Junction. This information 
is received telegraphically every day from each 
interchange junction (including Pakistan)-both Broad 
and Metre Gauges. 

(ii) Total number of brake vans made over from one railway 
to another at an interchange junction. This information 
is received telegraphically every day from each inter- 
change junction-both Broad and Metre Gauges. 

(iii) Movements of individual wagons passing an interchange 
junction including Indo-Pakistan interchange junctions- 
both Broad and Metre G a u g e s a n d  passing through 
certain specific points in India other than Interchange 
junctions and transhipment points. The particulars of 
individual numbers of wagons are submitted by each 
of these statmns daily on an approved profonna. Regis- 
ters are maintained in this office containing the individual 
wagon numbers of all Broad and Metre Gauge Railways 
in Indm and Pakistan in which the movements of wagons 
are posted. 

(iv) A l M a y  statement is furnished to each Railway, including 
Pakistan h i lwnys ,  showing the particulars of wagons 
interchanged cach day during that period and the debit 



and credit position of each Railway in the Wagon POOL 
This is compiled from the returns received from inter- 
change junctions. 

(v) Separate books are maintained containing the individual 
numbers of wagons owned by each Broad and Metre 
Gauge (including standard wagons of Pakistan Rail- 
ways), their types, carrying capacities, etc. Each Rail- 
way (excluding Pakistan Railways) sends an advice to 
this office every month containing the particulars of the 
individual numbers of wagons added and deducted. Up- 
to-date records of ownershlp of wagons are thus kept in 
this office. 

(vi) Similar registers are maintained containing the individual 
numbers of brake-vans owned by each Broad and Metre 
Gauge Railway. Each Railways (excluding Pakistan 
Railways) sends an advice t.o this office every month 
containing the particulars of the individual numbers of 
brake-vans added and deducted. Up-to-date records of 
ownership of brake-vans are thus kept in this of3ce. 

(vii) Particulars of loading of wagons on each railway each 
day are furnished to this office telegraphically and these 
are recorded in specific registers. Each Railway also 
furnishes to this office periodically a statement of loading 
of wagons. The month is divided into 3 periods-1st to 
10th; 11th to 20th and 21st to the last day of the month. 
From these statements this office prepares a comprehen- 
sive statement for each 10-day period containing the load- 
ing particulars of each Railway and this statement is 
submitted io the Indian Railways and the Railway Board. 

(viii) A monthly statement is received from Railways contain- 
ing the particulars of wagons temporarily out of service 
in the previous month. These particulars are also 
recorded in a register. 

(ix) A monthly statement is prepared and furnished by this 
&ce to Railways and the Railway Board indicating the 
wagon performance on each Indian Railway, i.e., owner- 
ship of wagons, wagons temporarily out of service, inter- 
change wagon balances, loadings, turnround, etc. 

(x) To ascertain the actual number of Indian Railways' wagons 
on Pakistan Railways as well as their individual numbers, 
a sta:ernent is prepared each month and furnished to the 
Pakistan Railways for veriftcation A similar statement 



of Pakistan Railways' wagons in India is also prepared 
for verification of the statement when submitted by 
Pakistan. ' 

(xi) To have a check and to decide the correct wagon balance 
of each Railway, a periodical wagon census is held on all 
Railways, including Pakistan Railways. The Railways 
furnish all particulars of the wagons enumerated on each 
Railway to this office, from which particulars the final 
census results are struck by this office and the details are  
furnished to Railways. 

(xii) When certain types of wagons (which are marked 'N.P' 
indicating non-pooled) belonging to one country, are de- 
tained beyond a specific period in another country, a 
penalty is leviable This office keeps separate records of 
these wagons and raises penalty where due against Pakis- 
tan Railways as well as accepts or rejects on behalf of 
Indian Railways when similar claims for penalty are 
preferred by Pakistan Railways. 

(xiii) Hire charges are payable by debtor Railwavs to creditor 
Railwavs in the Waeon Pool A monthly statement of the 
Hire charge  to be debited and credited to the Railways, 
including Pakistan Railways is prepared by this office and 
sent to the Accounts Officer as well as to Pakistan Rail- 
ways. 

(xiv) To trace missing consignments in reqard to compensa- 
tion claims preferred against Railways, each Railway 
makes enquiries from this office about movements of 
wagons concerned. This office furnishes full information 
about '.he movements of wagons passing different inter- 
change junctions and other specific points, when asked for 
by Railways. The number of such enquiries during the 
period from J..?uary 1957 to June 1957 is 15,227, the 
average per dav being 106- 

Ftinction (3) .  
5. In regard to itcm ( 3 )  of the functions. the I.R.C.A. 

conducts, as r7 Neutral authority. the mechanical examination of 
wagons at important interchange points between the various Railwap, 
thus ensuring that no wagon passes from one Railway to another that 
is unsafe to run and that a mechanical standard of maintenance as 
high as circumstances permit is sustained. This examination is con- 
ducted as under:- 

Trains on arrival from the Using Railway are given a prelimi- 
nary examination by Neutral staff who indicate to the 



Railway staff by chalk-marking all deficiencies, damages, 
loose fittings; wagons found unAt being rejected. On the 
expiry of the time allowed for repair. the Neutral Staff 
examine the trains, record damages and deficiencies and 
bill the same against the Using Railway. On receipt of 
the train ordering advice from the Transportation staff. 
trains for despatch to the Using Railway are given II 

preliminary examination by Neutral staff who indicate tn 
Railway staff by chalk-marking all deficiencies, damages 
and loose fittings. On the expiry of the time allowed for 
repairs, the Neutral staff examine the trains, record 
damages and deficiencies and bill the same against the 
Working Railway, wagons found unfit being rejected. 
After completion of repairs by the Working Railway staff, 
the Neutral Staff obtain the Driver's signature on the 
vacuum brake memo. regarding efficiency of the 
vacuum brakes on wagons and then issue to Transporta- 
tion staff a fit certificate for the trains. 

Damage-labelling of rejected wagons and issue of fit and unfit 
certificates as also issuing of memos. for transhipment 
of contents of wagons rejected is done by Neutral staff. 

Note (1)-The time-limit normally allowed for examination, 
repairs, etc.. are- 
for trains from Using Railway . . 2 hours. 
for trains to Using Railway . . 2 hrs- 15 mts. 

Note (2)-Although inter-Fkiilway adjustment of expenditure 
has been discontinued, billing for damages, deficiencies 
and loose fittings continues to be carried out in accordance 
with the Schedules of charges laid down in rules for the 
purpose of comparative statistics. 

This examination is conducted by trained technical outdoor staft 
appointed under the I.R.C.A. 

As the usefulness of the Neutral examination of wagons has been 
fully recognised, trained staff under the I.R.C.A. are also posted at 
almost all the Workshops for examination of wagons turned out after 
repairs. 

For s i m k  reasons, Nrutral Control stdl are also posted at certain 
important Marshalling Yards. 

From each point where Neutral Control staff are posted, the 
foIlowing statement are furnished by the Neutral Control s M  to 



this oface which are sumrnarised and circulated to Railways bring- 
ing to their notice all salient points to enable Railways to take suit- 
able action for a high standard of maintenance of wagons:- 

(i) Monthly statement on prescribed forms of damages, defi- 
ciencies and loose fittings charged on interchanged 
goods stock at each junction. 

(ii) Statement from junctions showing detentions to damage- 
labelled wagons at the various stages in the passage of 
the wagons through junctions and detention to through 
wagons. 

(iii) Statements showing typical instances of heavy deten- 
tions to individual wagons at all stages in the passage 
of wagons through junctions. 

(iv) Weekly statements from each junction showing number 
of wagons interchanged, rejected, amounts of charges 
for damages, deficiencies, etc.; chief items charged for, 
detentions to wagons, percentage of rejections, average 
debit per wagon. 

(v) Statement showing shortage of material at each junction. 
(vi) Statement showing wagons if any detained for over 10 

days awaiting receipt of non-standard repair material. 
(vii) Statement showing wagons examined in Workshops and 

noticed with damages, etc. 
(viii) Statement showing wagons on sick-lines at Marshalling 

Yards, etc., esamined and noticed with defects. 
(ix) Statements showing wagons offered by Railways in 

interchange and rejected by Neutral staff under rules 
for reasons which could have been prevented b'j Rail. 
way staff. 



List of Railways party to the Indian Railway Conference Assoda- 
t i o n  

Railways. 
Bukhtiarpur-Bihar Light. 
Bombay Port Trust. 
Calcutta Port Commissioner. 
Central. 
Dehri Rohtas Light. 
Eastern. 
Madras Port Trust. 

(-4rrah Sararam, Futwah 
Islampur, Howrah Amta, Messrs. Martin Burn Ltd. Howrah Sheakhala and Rlys. Shadara (Delhi) Saharan- 1 pur Light Railways. 

Ahmadpur Katwa. Burdwan Katwa Messrs. McLeod & and Bankura Co.'s Rlys. Damodar-River Light Railway. 

Northern. 
North Eastern. 
Southern. 
South Eastern. 
Western. 
Burma (Associate member) 



APPENDIX XIX 

MINISTRY OF RAILWAYS 

Note containing further information relating to 'the working of 
the Indian Railway Conference Assoeiation- 

1 .  The I.R.C.A. is publishing certain books and pamphlets such as 
Railways Telegraph Code, Alphabetical List of Railway Sta- 
tions. All Indian Railway Time-Table (English and Hindi Edi- 
tions) Railway Map of India, etc. Are these the legitimate 
duties for I.R.C.A.? Could not the publication of these be ar- 
ranged more appropriattly b?/ the Railuiay Board's Office? 

The publications referred to such as the Telegraph Code, Alpha- 
betical list of Railway Stations etc.. contain information about, and 
are required for reference by, all stations/Railways in India, irres- 
pective of whether they are Government Railways or Company 
Railways. Therefore, the I.R.C.A.. which deals with all inter- 
change matters and is a body made up of both Government and  
non-C;overnment Railways, is the appropriate organisation t o  be 
entrusted with the publication o f  such kwks. 

Q u l t ~  apart from ~t bemg Inappropriate for the Railwa>- Board, 
whlch IS the Ccntral adrn.n~strative author~ty  ior the Government 
Ra~lways,  to undertake thc. p~bl~ca!lon of these books covering all 
Ra~lways,  no th~ng  tvould be gaincd by such a h ~ g h  level body 
undcr tak~ng the work o f  printmg, whlch is a matter of detail calling 
f t i r  l.cxr!. little P X C ~ ~ C ' I S P  o f  judgement 

l'tw availab~lity o f  thc wqulslte machrnery in the I R C -1. for 
printing o f  books such as the C;oods and the C o a c h m ~  Tariffs a t  
rrgular intervals. prov~dcs further justificatmn for entrusting the 
p r ~ n t ~ n g  o f  books such as t t x  Tcicgraph Code also to that body. 

The publicnt~ons pr1ntc.d by the  I.R.C.A. fall undcr two catego- 
rim, narnrly, ( i )  those intended purely for departmental use and 
( i i )  those which are  available to the public also. In costing the 
former i.c. thase intended for departmental use, in addition t o  the  



direct cost of paper, printing etc. 50% thereof is added to cover 
riverheads. As for the latter category, a further 25% is added as 
margin of profit. Recoveries made from the public or from the 
Railways, as the case may be with reference to actual supplies of 
publications made, are credited to thc working expenses of the 
I.R.C.A. while the bills for printing charges etc., are debited thereto. 
The net expenditure which includes also the net effect of the above 
debits and credits during the year is divided among the parties to 
the I.R.C.A. as explained in para (iii) (B) o r  the memorandum 
sent with this Ministry's O.M. No. 59-B (C)  -2498 dated 23rd July, 
1959. The approximate expenditure in bringing out the various 
I.R.C.A. publications during the last three years :.wi the income 
by sale whether to the Railways or to thc public is gl\x>n below:- 

N o ~ t  .- ( a )  The cost o f  publlcatlons docs not shotv all thc llabillties 
Incurred durlng the year. It represents o n l ~  ttw bllls 
actually paid durlng the year whether pertalnlny! to 
that year or thc prcvlous year. 

(b) Similarly, the amount reallsed by sale o f  publrcatltms 
to Rlys. shotvs the cred~ts  actually rw.cr~vt.ci during 
the year whether pcrtamng t o  that year or the pw-  
vious years. 

(c) The cost of stocks 1s not cvaluatcd ctnnualiy hut is 
carrled forward numerically Th t  evaluation of the 
stock has been done on cost basis as lwlow:-- - 

1956-57 Rs. 9.500 

Hs. 38.000 

3. The ZRCA murnta~ns stat~stu-s of Irzovrment and zirtercha~iye of 
u v q p r s  and ftirnishes p e n c d w d  returits t o  the vartoris Rudu+nyx. 
Could thts work ?tot be hand1c.d hp the Transptrrfatttrn 1)irectnrute 
of the Ratlway Board's 0llrc.e. 

The details of work done by the Wagon Interchange Branch 
have been given in the annexurc appended to the Memorandum 



furnished to the Public Accounts Committee under this Ministry's 
O.M. No. 59-B (C) -2498 dated 23rd July, 1959. 

The statistics of movements and interchange of wagons are  
maintained in the I.R.C.A. Offke on behalf of all Bailways. 
Periodical returns and such other information as are required by 
Railways relatirig to movements of wagons are furnished to Rail- 
ways by the I.R.C.A. These statistics are compiled from the daily 
returns furnished direct to the I.R.C.A. by the Interchange junc- 
tions and other stations concerned. 

The work done consists of items such as posting of various perio- 
dical returns, preparation of daily interchange balances of wagons, 
cornpilation of periodical traffic reports and monthly wagon per- 
fwmance statements. preparation of hire accounts and checking of 
hjrc accounts submitted by Pakistan Railways, maintenance of 
recurds of railways' ownership of wagons etc. with periodical recon- 
ciliation, recording of movements of individual wagons passing 
through interchange junctions. undertaking census of wagons, trac- 
11';: o f  missing Lvagnns, ctc. ctc. 

The work. thus, is malnly of a routine nature, involving cornpila- 
tlon o f  data for which there has to be correspondence directly with 
I o t v c ~  formations like stations. divisional offices etc. 

It would. fisstly, be somewhat inappropriate for a central admi- 
nistrative authority like the Railway Board to deal directly with 
stations, divisional offices etc. 

Secondly. as has bren esplained in the note dealing with Subject 
No. -I. entrysting the work to thc Railway Board will not result in 
any economy. On the contrary. it will result, to a greater or less 
extent. in diversion of the attention of the Railway Board from the 
important functions of administration. making use of the statistical 
figures compiled and presented by the I.R.C.A.. to the routine work 
of compilation itself. 

4 .  I s  ~t cowiderud necessorg for the type of work handled bg the 
I!R.C.A. t t ~  12s present set up, a Neutral and independent Organi- 
sat lo^ as i t  was origtnnllp enrlsaged in 1905 should continue? 

The tvpc. of work now being done by the I.R.C.A. may be broadly 
classified as under: - 

(i) Framing and publishing the Rules and Regulations for the 
interchange of traffic; 

( i i )  The giving of advice on commercial matters to the Ran- 
way Board by the Commercial Committee; 



(iii) Maintenance of statistics of movements etc. of interchang- 
ed wagons; and 

(iv) Neutral control i.e. neutral inspection of wagons at inter-- 
change points and workshops, to ensure that wagons- 
are in a state of good repair and deficiencies etc. a r e  
appropriately made good. 

2. (i) As regards the first item, namely, the Rules and Regda- 
tions for through booking of traffic, this is a matter concerning 
not only the Indian Government Railways but also the non-Gov- 
ernment Light Railways and the Port Trust Railways which are not 
under the administrative control of the Ministry of Railways but 
have arrangements for through booking of traffic with the Main Line 
Railways. The Commercial Committee of the I.R.C.A. functions as 
a consultative and co-ordinating body for all the above Railways in 
matters dealing with interchange of trafflc. This particular func- 
tion could be dfectively discharged only under an independent 
organisation like the I.R.C.A. in view of the differing interests 
involved (v i t .  Main Line Railways, Light Railways and Port Trust 
Railways). Historically, the I.R.C.A. was no doubt evolved when 
a substantial portion of the Railway system in India was Company- 
owned and or managed. Even though in thc recent years all the 
major Railwags h a w  come under Government ownership and 
management (under the control of the Railway Board) the existence 
of the Light Railways ~ t c .  necessitates the continuance of  the his- 
torically evolved common crrganisation. n a m e l ~  the  I R.C.A.. f o r  
purposes connected with inte~rhange of traffic. 

(ii) Another Important functlon of the Commercial Commlttce 
of the 1.R.C.A is to adwse the Rallwap Board on mattcrs refcried 
to them by the Board The ~ndqwndent character o f  the Commt,r- 
clal Committee enables i t  to arrlvc a1 dcc.lsion\ after- frc-I. i i n d  frank 
expression of oplnjon by thc Members at equal levrl Thc same 
Committee functlonlng under the aegls of thc Railway Rn~rr i ,  
instead of an independent organisatlon like the 1.R C.A. would not. 
it is considered, be equally effective, as the presence of the superior 
administrative authority (namely of a senlor officer of the Railwav 
Board) would in practice tend to limit the free exchange of views. 
The Committee, under the present system, 1s also in a psilion to 
discuss, with representatives of the Trade across the table and at a 
non-governmental level, subjects such as clasviRcation o f  cammodi- 
ties for freight charges. In view of these advantages known in 
actual practice to be derived from the independent character of the  
Commercial Committee functianing under the I.R.C.A.. the Railway 



Board have, in fact, recently decided, in principle, to rwive  certain 
other Committees and Technical Sections in the I.R.C.A. prevfow 
functioning, such as the Operating Committtse and the Engineering 
Section. 

(iii) As regards item (iii) paragraph 1, namely, statistics of 
movements and interchange of wagons, it has already been explain- 
ed  in the Memorandum under Subject 3, that the nature of the 
work is such that it would be somewhat inappropriate to have it  done 
under the aegis of the Central administrative authority like the 
Railway Board. 

(iv) As regards item (iv), namely, neutral control, the work is 
.of a routine, executive nature, done in the field, at widely distributed 
points. This work is a very useful instrument in maintaining the 
condition of wagons to a better standard. The staff employed for 
this purpose are Train Examiners and Wheelmen whom it would 
not be quite appropriate to place directly under a central authority 
like the Railway Board. Further, the neutral control serves also 
'the C.P.C. Railway, which is not under the administrative control 
af the Ministry of Railways. 

3. The issue that arises really is, whether on grounds of economy 
.or efficiency any change in the present arrangenients shourd be 
effected. 

4. The staff dealing with the items of work under consideration 
are almost entirely engaged in executive functions and wouM be 
required in the same numbers elsewhere if the work is transferred. 
'The supervisory posts in the I.R.C.A. are also few, so that the scope 
for economy by relieving them of the work of supervision is practi- 
cally NIL. Thus no economy will accrue by the transfer of these 
items of work from the I.R.C.A. to the Railway Board or some other 
wganisation. 

5. From the aspect of efficiency also, burdening the central admi- 
nistrative authority, namely, the Railway Board, with the work of 
collection of data and statistics from lower formations like stations 
etc., as well as with the executive work of wagon inspection, would 
hardly be desirable, and will, to some extent, tend to divert the 
attention of that high level body to routine executive matters. 

6. It has been explained in para 2(i) above that need still exists 
for an independent organisation to deal with matters of common 
interest of the Main Line Railways and other units like the Light 
Railways and the Port Trust Railways. Once the need to have such 
rn tndependent b&dy like She I.R.C.A, to deal with problems of 



interchange rules for through traiHc, is recognised, in the light of 
what has been stated in paragraphs 2 (iii), 2(iv), 3, 4 and 5 it would 
be a definite advantage to entrust to that body the other items of 
work now performed by the I.R.C.A. as well. 

7. It  is submitted, that in all the circumstances explained, i t  
would be best if the unitary character of the I.R.C.A. is not disturb- 
ed and it is ullowed to continue to function as an independent 
organisation, as at present. 

5. At present the entployees of the company-managed Railways are 
also entitled to a free travel concession on the Indian Gwern- 
ment Railways. What is the  financial implication of this con- 
cession? 

Government Railways at present interchange with the non- 
Government Railways privilege passes and PTOs on the usual scale 
applicable to similar staff of Government Railways. The financial 
implications of these concessions are not easily computable. The 
number, class, etc., of passes issued to the company Railway staff 
for journeys on Indian Government Railways is not readily avail- 
able and it will be an enormous task to get full details thereof and 
then evaluate the same in money terms which quite apart from the 
considerable labour involved. may not also represent the correct 
picture inasmuch as the concessions are of a mutual nature. For a 
broad appreciation it may be stated that considering that the num- 
ber of staff on company Railways is approximately only 11 1 gazetted 
and 5,741 non-gazetted as against 4,009 gazetted and 1,107,013 non- 
gazetted for Indian Government Railways, the effect of the conces- 
sion should not be relatively very material. 

6. What is uhe estrnated cost o! the I.R.C.A. publtcatmns whwh a re  
supplied free to the non-government Railways and bod~es 
(figures in respect of last three years under each non-gouern- 
ment railway etc. may be given)? 

A statement is enclosed showing the estimated cost of the I.R.C.A. 
publications which were supplied free to the non-Government 
Railways. (Statement 'A'). 

The I.R.C.A. publications are not supplied free to any other non- 
Government bodies. 

One copy of each publication is supplied free to the National 
Library and one copy of each of certain publications to the Director- 
General of Intelligence and Statistics. The cost of the publications 



supplied to the National Library and to the Director-General of 
Intelligence and Statistics is shown in Statement 'B'. 

Copies of the All-India Railway Time-Table are supplied free to 
Ministers, Deputy Ministers, Parliamentary Secretaries, Lok P b h a  
and Rajya Sabha Secretariats and the Members of the National 
Railway Users' Consultative Committee. The cost of free copies of 
the All-India Railway Time-Table supplied to Ministers, etc. is shown 
in statement 'C'. 

This has been seen by Audit who have observed that they make 
no comments on the opinions expressed in the note and that the 
flgures given under questions No. 2 & 6 are not susceptible of 
verification by Audit. 

NEW DELHI; Additional Member, Finance, 

Dated the 30th September, 1959. Railway Boar& 



Statement 'A' 
. ' .  ," 8 

Statement showing the estitnared cost of the I.R.C.A. publications (indud- 
irrg Alp-iudia Railwav Time- Table) whck were supplied free to the Non-Gwern- 
m a t  Railways, during 1956-57. 1957-58 and I 958-59. 

1956-57 1957-58 1958-59 --- 
S. Nan-G.wernmmt Railways Cost of Cast of Cost of 
No. publica- publica- publica- 

tions t ions tions 

( I )  B.B.L. Railway 
(2) B.P.T. Railway 
(3) C.P.C. Railway 
(4) D.R.L. Railway 
(5) .M.P.T. Railway 
(6) Martin&Co. 
(7) 1McLeod & Co. 
(8) *Burma Railway 

Rs. Rs. 

Statement 'B' 

C I;[ of i;:: copies of th: 1.R.C.A. publicmom supplied to the National 
Library :- 

Ks. nID. 

C ) i t  of fre: ck,pics of th- I R (1 .A publ~carions supplvd t 1 rhc Dimctw- 
G:l:ral of Intelligence and Statistics .- 

1956-57 18.25 
1957-58 1 5 . 0 0  
1958-59 12.00 

......... .. ....................... ,. . . . . . . .  .. 
*Through an w m  gh', a r t 8  n pub1 a. onr dur ng the lam 3 y u n  were no: sup- 

p1:cd .a Burrna Ra lrrys The cost of free copies of these publia" ans tr a* under :. - 



Statement # C' 

Cost of free copies of the All-India Railway Time-Table supplied to the 
Ministers, Deputy Ministers, Parliamentary Secretaries, the Lok Sabha and 
Rajya Sabha Secretariats, Members of the National Railway Users' Consults- 
tive Committee :- 

RF . 
1956-57 498 
1957-58 528 
1958-39 528 



APPENDIX XX 

Note in regard to the points arising out of para 14 of the Audit 
Report (Railways) 1959. 

The  Railway Board cctaveyed their dccision to placc orders on 9 firms 
on 27-5-55 on the basis of tenders submitred hy the firms and rhc contractors' 
acceptance of the same virtually const~tutcci rhr contract. Iwrmal agrec- 
ments were, howcver, csccuttci larrr uther \ r ~ l h  the ind~v~dua l  railway or 
with the Railway Board acct~rding 10 the valur of each agrecmcnt. ?'he 
following are the details of rhc dates on which such agreements were exe- 
cured : 

- - - -- - - 

K1\. to whrch (2uant11y 
Name of the firm \uppl~cs on Order l h t c  of t hc agcc-  

\\ere 10 he pons)  mi nr 
made 
-- --- - -- - - - - 

I 2 3 - 4 -- 

(6) 'G' 

S E .  RIy 
S.  HI!. 

,. 
K'. KIy. 
Ii. RIy. 
(: Rly. 
N. Kly. 
w. KIy. 

*Such delays have been taken up generally with 
tions (Copy of Bd's letter of 18-7-58 ~mcloaed). 

No agrermcnt was 
rxc iurccl 

I 5-2-56 

13-8-53 
So aprecment kvds. 

c x r ~ ~ r c d  
I 8- I C-55 

the Rlv .  AdmWtra- 



- -  - - . -  - -- - -A - - - --- - - - -- 
(7) 'E' . W. Rly. I tooo RG Not executed* 

S. Rly. 4000 MG I 7-1 -56 
C .  Kly. JOOO MG 28-12-56 

(8) 'D" . S. Rly. r 7000 BG 8-1 0-55 
E. R1y. 8000 BG 6-7-55 
W. Rly. xoooo MG Not executed* 

(9) 'F' . N Kly. 4000 BG 18-6-56 
S. lily. 4000 MG 6-12-55 

No timc limit as such'waq placed by the Railway Board on the Iron & 
Stecl Controller for  releasing the material. In Railway Board's letter Iio. 
55/W/z1916 dnted 27-5-55 addressed to the hiinistry of Commcrcc & Industry 
and the Iron and Sreel (:ontroller, it was suggested that allotmtnt of the 
quantities "may pleasc he made and supplies arranged as soon as possible". 

'Such delays have been taken up generally with the Rly. Administra- 
tions (Copy of Bd's letter of 18-7-58 e~ctosed). 



(COPY) 

MINISTRY OF RAILWAYS 

No. 57iW-6/MSCI/23 New Delhi, 18th July, 1958. 

To 
The General Managers, 
All Indian Railways. 

RLP: Execution of agreements relating to the Manufacture and 
supply of Cast Iron Sleepers. 

It  has come to notice that agreements in respect of the orders 
placed on the firm for manufacture and supply of Cast Iron Sleepers 
plates are executed long after the acceptance of tenders. The Board 
desire that in future such agreements should invariably be executed 
as expeditiously as possible and in any case within three months 
from the date of placing the order. 

Please acknowledge receipt. 

(Sd.) Deputy Director (Works), 
Railway Bourd. 



APPENDIX XXI 

MINISTRY OF RAILWAYS 

dote in regard to the points arising out of para 14 of the Audit Report 
(Railways) 1959 regarding purchase of Cast Iron sleepers- 

What were the reasons for the nm-inclusion of the condition, viz. 
that contractors could supply 4 tons of Cast 1 ~ 0 n  sleepers for 
every 3 tons of pig iron supplied to them bg Government in 
contract agreement? 

A reference is invited to the letter issued by the Ministry of 
Railways to the Iron & Steel Controller on 27-5-1955, indicating 75 per 
cent. raw material against each of the orders placed-copy of which 
letter was also endorsed to the firms. It will be seen from this letter 
that the tonnage ordered in each of the contract agreements was com- 
puted on the basis o f  4 tons o f  cast iron sleepers to be supplied by the 
contnlctor for every 3 tons oi p ~ g  iron ( raw material) arranged by the 
Ministry o f  Railways. It \vas evidently considered that the contract 
agrwmtnts  in cfirct covered the position which had been notified in 
the instructions to the tenderers in the following terms:- 

"Appr-oxi~~~otely l.(i8.000 tons of Tata off-grade and IISCO low 
Mnngancsc Gradta 111 Pig Iron \\.ill be available for allot- 
ment to Firms upto 75 per cent. of the order placed on 
them. T ~ n d c r e r s  must state. as provided for in the 
Tendcr Schcdulc form. particulars of the materials they 
espect to use t . )  meet the halance of requirements of Raw 
materials and melting losses and the price taken into 
account whcn tendering. No such materials will ordi- 
narily bc supplicd by Rni lmys  but should the Rail\vays 
find any such scrap available, they will have the option 
to ask suppliers to take over the scrap with suitable 
adjustment in prices, if required." 

It may be observed in passing that if the supply of pig iron had 
been actually rmde as anticipated and indicated in the  tender. the 
n e d  for inclusion of R seplrate specific clause regarding supply of 4 
tons of sleepers for every 3 tons of pig iron would not have arisen 
at all. 
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APPENDIX XXII 

MINISTRY OF RAILWAYS 

MEMORANDUM 

SUB:-Para 40 of Railway Audit Report, 1951-Heau?, Station out- 
standings. 

The Ministry of Labour & Employment h v e  stated that various 
propsals  for amendment of the payment of Wages Act are still under 
their active consideration and that it would take some time more 
before these arc finalised. They have also asked the Ministry of 
Railways on 8-6-1959 to advise them of the specific amendments to 
the tZct which would meet the Railtvay Ministry's requirements. 

In regard to the outstanding traffic debits, there has unfortunately 
been some deterioration in the position as revealed by the latest 
figures ending November 1958. The table given below shows the 
amount of admitted debits outstanding for the last 4 ymrs:- 

Da c Ralarce of adm r r d  7'01al srarton Hathvat s' ncclrnc 
dch t \  o~rrsrand ng 
n lakiis ~n cmrer 11 c n v o  

394 in ly tu-59  
g Rrvinrd Eurin~ncr. 

A certain portion of increase in the magnitude of admitted debits 
outstanding can be ettributcd to the increase in the traffic earnings. 
while some increase is partly due to the bifurcation of the N.E. Rail- 
way and the teething troubles on N.F. Railway. Gcncrsl Managers o f  
the various railways h a w  been addressed demi-nfHcially to tighten up 
mtqsures to expedite recovery o f  the  outstanding admitted debits in 
Board's D.O. No. 56-B (C) -2498/XVII/27 ,KW, dated 27-6-1959. Instruc- 
tions were also recently issued vide Board's letter No. %ACII/ 
OSD(A/cs)I/lG, dated 29-1-1959 revising the prc~edurc  in order to 
expedite recovery o f  admitted debits. 



As already stated in this Ministry's draft memorandum, dated 
17-8-1957 [Appendix XXXI of Vol. I1 of 4th Report (Second Lok 

Sabha)], delay in amendment of the Payment of Wages Act in this 
regard in itself hes not prevented the recovery of admitted debits 
from the station traffic staff to any significant extent. 

This has been seen by Audit. 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
C. T. Venugopal, 
Director, Finance. 

D.O. NO. 56-B (C) -2498/XVII/27,'KW 
New Delhi, the 27th June, 1959 

My dear* 

The Half Yearly Arrear Report for the half year ending 31-12-1958 
sent by your F.A. & C.A.O. indicates some deterioration in the magni- 
tude of admitted debits outstending. The enclosed statement shows 
the amount of admitted debits outstanding year-wise in each of the 
last 4 years. It will be seen from the statement that, on most of the 
railways, the outstandings have increased. The Public Accounts 
Committee in commenting on the need for speedy recovery of these 
outstandings have observed as under in this connection in their 15th 
Report (Second Lok Sabha ) 1958-59: - 

"The Ministry of Railways may state the improvement effected 
in the recovery of outstandings of traffic debits." 

It is appreciated that, with the increase in traffic earnings, there 
will be some tendency for increase in the amount of admitted debits. 
Added vigilance is, therefore, necessary. Instructions have elready 
issued in Board's letter No. 56-ACII/OSD (Accounts) I 16, dated 
19-1-1959 revising the procedure to ensure prompt recovery of admit- 
ted debits. The Board trust that necessary steps have been taken 
by the Railways to adopt the procedure laid down therein. 

You will no doubt give special attention to bring out the progress 
in this matter suitably in the Half Yearly Arrear Report for the half 
year ending 30th June, 1959. which is sh(.)rtly due for submission. 

Yours sincerely, 
C. T. VENUGOPAL. 

D.A.-As above. 

'GMs, All Indian Rlys. (by name) 
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APPENDIX XXIII 
MINISTRY OF RAILWAYS 

MEMORANDUM 

Pura 13 of Audit Report, Railways, 1956-Central Railway-Construe 
twn of a Colliery siding for a private company without se t t lemat  
of terms. 

The Public Accounts Committee in column six of item 19 o. 
Appendix I of their 15th Report (2nd Lok Sabha) has observed as 
under: - 

"The result of investigation in the matter of fixing responsi- 
bility for the omission to settle terms before construction 
of the siding might be communicated to the Committee." 

The  aforesaid observations are apparently with reference to the fol- 
lowing remarks in the Ministry of Railways' Memorandum which is 
reproduced as Appendix XVII of the Public Accounts Committee's 
15th Report, Vol. 11:- 

"As regards the staff responsibility for the omission to settle 
the terms with the colliery before construction of the 
siding and for the inordinate delay in settlement, the 
matter is under investigation." 

The matter has been examined further with reference to the old 
notings and correspondence of 1945. 1946 and 1947. The basic decision 
to ask the G.I.P. Railway to go ahead immediately with the construc- 
tion of the siding was taken at a meeting on 24th December, 194: 
with the old Department of Supply, at which the then Member, 
Transportation, Railway Board, and the then Director, Finance, Rail- 
way Board, were present. (The former retired from service before 
Partition and the latter early in 19J9.) On 29th March, 1946, the 
Railway Board indicuted to the Railway Administration that, in view 
of the Railway Board having taken the ultimate financial responsibi- 
lity for bearing the cost of the siding, the siding charges should be 
so fixed as to cover the interest, depreciation and maintenance charge 
of the entire siding and not merely of the movable assets. The 
Railway Administration, beforc ;i could enter into an agreement with 
the firm on these lines, considered it necessary t o  point out to t h ~  



Board the anomalous circumstances under which the s a g  was 
being constructed and stated that it would be a siding which:- 

(i) would be situated on land paid for, and therefore, the pro- 
perty of MIS. Amalgamated Coalfield Ltd.; 

(ii) would be solely for the use of one concern, k., M/s. 
Amalgamated Coalfields LM; and 

(iii) would take off from the Amalgamated Coalfields Ltd. 
Datla Colliery Assisted Sidings, which in turn took off 
from the South Panara assisted siding of MIS. Budhoo La1 
Jagan Nath. 

bnder the circumstances, the Railway Administration felt that the 
firm might claim some measure of control over the proposed siding as 
?t  would be constructed on their lands, and might also refuse to  Pay 
.siding charges based on interest, maintenance and depreciation charg- 
,es on the full cost of the siding. The Railway Administration, there- 
fore, suggested t h ~ t  the most appropriate method for eliminating the 
various anomalies would be to purchase the surface rights of the land 
outright. The suggestion of the Railway Administration had to  be 
considered in the Railway Board's Office, after securing the necessary 
legal advice, and it w s  eventually decided to acquire the land vested 
in the Company. There was thus no oversight or negligence on the 
part of the Ex-G.I.P. Railway Administration who, in fact, pointed out 
in a letter to the Railway Board on 25th September, 1947 that the 
new siding had been opened to traffic on 21st March, 1947 and that 
an urgent decision was necessary if there were t o  be no difficulties in 
making collections from the firm in respect of the past transactions. 
In the special circumstances of the case, an examination of the 
different aspects was urmvoidable, and the fact that the Railway 

.Administration did not notify the firm until early in 1949, the siding 
!charges computed in the manner suggested in Railway Board's letter 
of March 1946, has not prejudiced or weakened the Railway's claim. 
A revised calculation of the dues resulted in reducing the amount 
from Rs. 1,46,630 to Rs. 94.000, rrs against the "compromise offer" made 
by the firm of Rs. 70,000; the reduction cannot be ascribed even 
indirectly to the delay in notifying the siding charges to the firm, but 
was on the consideration that the arrear charges for interest, main- 
tenance and depreciation could with some justification be scaled down 

Qin proportion to the lower output of coal, taking 1953 as a normal year 
for which full charges at 6i per cent. are deemed due. This was done 
having regard to the firm's contention that they would not have 

developed the collieries until about 1954 but for the express request 
of the Government who needed coal for national purposes in 1S7. 
The enclosed statement of calculations will indicate that the amount 



of Rs. 94,000 represents the a m u n t  that was finally considered as 
reasonably recoverable from the Arm. As this amount has since 
been paid by the firm and as there was no delibemte neglect or over- 
sjght on the part of the Railway Administration as such, the Ministry 
of Railways submit with all due respect that it is not necessary to 
proceed further with the question of fixing responsibility. 

This has been seen by Audit. 



Statement of CatcuZatConr 

Arrear charges for interest, maintenance and depreciation scaled 
down in proportion to lower output of coal, taking 1955 as a nonnal 
year for which full charges @ 64 per cent. are deemed due:- 

Normal year to be taken as 1953. 
Normal production to be-1,91,000 tons. 
Full payment per year-Rs. 20,235-12-0. 

Normal production would have been-1,50,000 tons. 
Actual production for the period-21,000 tons. 
Charges due-20,235-12-0 X 150 X 14 

- .  -= 2,2251-. 
191 TOO. 

1948 Proportionate charges due 34% -Rs. 6,881/-. 
1949 Proportionate charges due 63%)-Rs. 12,7491-. 
1950 Proportionate charges due 7 3 5  -Rs. 14,773/-. 
1951 Proportionate charges due 6gCd -Rs. 13,9631-. 
1952 Proportionate charges due 66% -Rs. 13,356/-. 
1953 Full payment - Rs. 20,235/12/-. 

1954 1-1-54 to 5-7-54, 186 

365 
Proportionate full production charges due- 

Total charges due 
Less collected in excess 

Rs. 10,312 

Rs. 94,49412 
Rs. 952 

Net amount due 

Rounded off to 
- 

Rs. 94,000 



APPENDIX xxw 
MINISTRY OF RAILWAYS 

MEMORANDUM 
b j  

RE:-Para 9 of Audit Report, Railways, 1957-Heavy amears in t h  
recovery of rent for Railway land leased to outsiders. 

The observations of the Committee in regard to prompt recovery 
in all such cases are noted for future guidance. Railway Adminis 
trations have also been addressed in the matter (vide attached copy 
of circular). 

I 

The Committee were informed, during the discussion of this AudQ 
Para in July 1958, that the amount of old arrears outstanding %, 
1-5-1958 stood at about R s  1,32,000. Vigorous efforts have been, rrnu 
continue to be, made for realisation of these arrear dues, as far as 
possible by negotiations in the first instance before resorting to legal 
proceedings. These efforts have met with some success in that these 
earlier arrears outsknding in respect of the 3 stations under reference 
amounted to Rs. 1,26,861 (approximately) on 1-5-1959, against 
Rs. 1,68,275 mentioned in the Audit Para (a still earlier figure of old 
outstandings mentioned in the Audit Para was Rs. 2,05,000 as or 
3l-I2-1954/3l-l2-1955) . The progress is slow due to the efforts of the 
licencees to evade or delay pyment  as much as possible. Actio 
has been taken in some of the cases to file suits in the courts, and ix 
other cases eviction proceedings or other legal action is proposed t,,! 
be taken as the situation demands. It will be appreciated that when 
the licencees protested against the general enirancement of occupation 
fees in respect of railway land ordered from 1-10-1950, some timr 
was taken over consultations with the State Governments concernet 
and with the Zonal Railway Users' Consultative Committee, and 
meantime the arrears mounted up. 

3. On this particular Railway, the security deposits held by the 
Railway in such cases generally amount to 3 months' occupation fee, 
which has recently been enhanced to 12 months' occupation fee; the 
agreements also provide for payment of the occupation fee month12 
in advance as well as for the imposition of penalty and serving of 
eviction notices in the event of non-payment of charges. Forfeiture 
of the security deposit, as suggested by the Public Accounts Corn 
mittee, is evm now open to the Railway Administration in 44 out o' 



"f-'cases excluding generally only the cases pertaining to land legsed I .  . 
" dor to 1932 when it was not the practice to obtain security deposits. 

xfeiture of security deposits in most of the cases is thus possible and 
- action in this respect will be taken when the final decisions to take 

bhe mses to Court or to evict the licencees are taken. The amount 
10 be forfeited, in any case, will form only a small fraction of the 
'wear outstandings, as the licencees deliberately allowed payments 
LO fall into arrears for many months together in view of their being 
m a r e  of the fact t h t  the Railway had no power for summary ejec- 
tion under the Government Premises Eviction Act 1950, which was 
held by more than one High Court to be ultra vires of the Constitution. 
P7ith the enactment of fresh legislation, vit., Public Premises (Evic- 
tion of Unauthorised Occupants) Act, 1958, it is hoped that the posi- 
tion will improve and that it may be readily possible in future to 
ecure the eviction of defaulting licencees which will obviate accurnu- 
fation of smears of rent, while making efforts through legal or other 

-.tion to recover the amounts due to the Railway. 

. This has been seen by Audit who have observed that the amount 
of outstanding as on 1-5-1959 mentioned in Para 2 above is under 
verification by Audit. 



MINISTRY OF RAILWAYS 

No. 59-BC-PACi ll (15th Report J9. New Dellti, dated the 29th Jun. 
195* 

The General Managers, 
All Indian Railways 
including 

G.M., C.L.W. and 

CAOR, I.C.F., Madras 

SUB: Prompt recovery and accountal of railway dues on account o? 
rent or licence fee of land or other railway premises leased c 
licensed to outside parties. 

A case has come to the notice of the Public Accounts Committee 
through the Railway Audit Report in which, due to rent for Railway 
land leased to outsiders at  a number of stations on a certain railwa3 
not having been paid for months together, the amount of outstand- 
i n g ~  recoverable mounted up steadily. 

Railway plots or other premises, etc., in Railway settlements or 
a t  outstations are usually allotted to outsiders under temporar 
occupation licence agreements. The Board desire that these licenc 
agreements where not already containing the necessary provisions 
should clearly provide for payment of occupation fees monthly it 
advance for security deposits equal to a reasonably adequate num- 
ber of months' occupation fees (say 12 months' fees) which woulc 
be liable to forfeiture in the event of non-payment of fees say for 
2 or  3 consecutive months, and for imposition of penalty or for sew- 
ing ejection notice in the event of non-payment of charges promptly 
If there is anv argument or representation about the rate of recoveqr, 
it is necessary that such arguments should be resolved quickly by 
a reference to State Governments where i t  is necesserv or  desirable 
to  obtain the market value of land from State Government author!. 
ties, or by a reference to the Zonal Railway Users' Consultative 
Council, etc. Only by these means can it be ensured that outside 
parties do not use the plea of absence of prompt reply to their 
representations in support of their continued default in payment. 



The Board appreciate that there were certain IlmiWi01~ unda 
Government Premises Eviction Act, 1950, but with the enactment of 
fresh lealation, the position hae been tightened. The Board t r ~ t  
that Railway Administrations will not allow legitimate Government 
dues to fall into arrears on any account through lack of timely and 
effective action. 

In this connection, Railway Administrations are also aware that, 
in the Audit Report, Railways, 1959 attention has been drawn 
the arrears in the recovery of rent for land leased thrmgh State 
Governments in connection with "Grow More Food" Campaign. 
The procedural machinery in this connection should be tightened 
where necessary to see that payments made by the State Govern- 
ment through treasuries and accounted for through exchange 
accounts are promptly linked and shown in the relevant register to 
watch that payment is received promptly by the Railway Adminis- 
tration from month to month. It should be ensured that at any 
time there ia a clear record to show readily the area of surplus land 
handed over in this connection as well as the period for which pay- 
ments are outstanding. Vigorous efforts should continue to be Bade 
to complete the recoveries on this account. 

C. T. VENUGOPAL, 
Dtrector, Finance, RdCZway Board. 



APPENDIX XXV 
MINISTRY OF RAILWAYS 

(-WAY BOARD) 
MEMORANDUM 

Fixation of Price of Locomotives supplied by TELCO. 
In order to ensure that the prices for the locomotfves to be 

delivered by Telco from 1st April, 1958 onwards are Axed sufaciently 
in advance the Railway Board called upon Telco to submit their 
quotation in February, 1957, which they did in October, 1957. Since 
then the matter has been under the active consideration by the 
Railway Board. In order to arrive at an early settlement a number 
of meetings were also held by the Railway Board's ofacials with 
the representatives of Telco and the price of Rs. 3,74,994 per loco 
was offered for deliveries during the period 1958-60. Telco, how- 
ever, could not agree to this offer and demanded Rs. 3,92,861. As 
the matter could not be resolved by negotiations, the only alterna- 
tive according to the agreement was to refer the dispute to arbitra- 
tion. 

According to the agreement, matters of dispute between the 
Railway Board and Telco, if any, have to be referred to two arbit- 
rators and an Umpire. As this procedure was likely to delay the 
fixation of prices, it was mutually agreed by both the parties that 
this dispute of prices to be paid by the Railway Board for locos to 
be delivered during 1958-80 should be referred to the rvbitration 
of one arbitrator. The matter has, accordingly, been referred to 
Shri J. N. Majumdar, a retired Judge of the Calcutta High Court. 
The arbitrator entered upo!~ the terms of reference from 8th Octo- 
ber, 1958 and the matter is now under his consideration. 

With regard to the suggestion that the Railway Board should 
frame the issues for arbitration precisely to facilitate a decision 
quickly, it is submitted that the dispute as referred to the arbitrator 
is on the specfffc question of settling the price between the two 
figures mentioned above. Each of the specific items comprising the 
above figures have also been detailed so as to indicate what the 
disputed amounts are under each one of them. The issues, therefort, 
have been framed in a precise manner. 

This has been seen by Audit. 



LIST OF AUTHORISED AGENTS FOR THE SALE OF P A R L T A M E ~ T A ~ ~  
PUBLICATIONS OF THE LOK SABHA SECRJ?I'ANATI NEW DELSCE* 

-- 
Agency N ~ m e  and Pddrees A ency Name and sddress A p ~ y  N~mc md 
No. of th. bent ko. of the Agent No. d the Apa 
--- 
1. Jain B O O ~  Agency, Con- 26. The International Book Ser- 50. Chmdnlrmt Chi- -1 

naught Place, New Ddhi. v~ce, Deccon Gymkhm, Vom, Gandhi Rcad, Ah- 
r 2. Kitebirran, 17-A. Kmla  Poona-4. m d o b d .  

Nehru Rmd, Allahabad. 27. Bahri Brothers, 188,. hi- 51. S. K d s h m a J W  dr 0.. 
3. British Book Depot, 84, pat Rai Market, Delhl-6. P. 0. T-h, Tim 

I Hatrntgani, L~ycknow. 28. City Boclknellers, Sohan- chirafl-I. 
4. Im er~al Book Depot, 268, gan) Street, Delhi. 52. Hydcrobad Boa m, M ~ L  Strect, Poona Camp. 29. The National Law House, Abid RMd (Gun F w ~ ) -  
5. The Popular Book Depot Near Indore General Lib- H ~IembMl. 

(Regd.), Lamington Road, m y ,  Indore. 53. fb M. Gulab Sir@ & Sml 
Bombay-7. 30. Charles Lamben & Co., (P) Ltd., Press h, Me 

6. H. Venkatar8mieh & Sons, 101, Mahatma Gandhi thura Road, New Ddbi. 
Vidyanidhi Book Depot, Road, Op . Clock Tower, 54. C. V. Verkhacbqh 1 r 

A e w  Statue Circk, Mysore. m art, ~omEay. Nm Ra~lray Statma, &a- -. International Book House, 31. A. H. Wheeler & Co. (P) Iakudl. 
Main Road, Trivmdmm. Ltd., 15, Elgin Road, Allah- 5s. The Chidamb9f.m Pro- 

8. The Presidency Book Sup- abad. vlslon Sfcrcs, Ch1dtmb8ma. 
plies, 8 4 ,  Pycroft's Rood, p. M. S. R. Murthy & Co., 56. M. &mvrl & Saaf, 
Triplicane, Madras-5. V~sakhapatnam. R a h a y  Book Stall, Udu- 

9. Atma Ram & Sms, Kash~ 33. T h e  Lnyal Bonk Depot, pur (Rajasthan). 
mere Gate, Delhi-6. Chhlpi Tank, Meerut. 57. The Swadcsamitm Ltd., 

10. Book Centre, Opp. Patna 34. The Goode Companaion, Mount Road, M8dr.s-2.. 
College. Paica. Barcda. 58. The Imperial Publithmg 

I I. J.M. Jaina & Brothers, Mori 3s. Uniwrsiry Publishers, Rail- Faiz Bazar, D v -  
GatcrDelhi-6. way Road, Jutundtn Gty. ~ ~ , & c h i - 6  

12. The C u t e  LPw Times 36. Students Stom, Rsghanslb gg Azrcz Gene& Agtncy, 17. 
Offict, Cutt.clr-2. Bazar, Jammu-Tmvi. T W  R o d ,  Tira#mi, 

13. The Ncw Book Depot, Con- 37. Amar Kltab Gh*, Diagonal 60. Current Bock Stem,  Ma- 
navght Place, New Delh~. Road, Jamchcdpur- I. mti Law, Raghumth Dadrrji 

1.1. The New B v k  Depot, 79, 38. Allied Traders, Motia Park, Street, Bcmbay-I. 
The Mall, Slmla. Bhopal. 61. A. P. Jambul~rgzm, Trade 

IS. The Central News A cncy, 39. E. M. Gopalkrishna Kone, Represcntati\e & Markctin 
2 190. CMnouJlt Arms, (Shri + a1 Maball, Nonh Cn?sul~ant, Prudmcial Barn? 
dew Dclhi. Ch~r ra~  &reet, Madura. Bulldmg, Rashtrapa~i Rood, 

r6. Lot Mi- District Court 40. Friends Rook House, Smmdcrnbad. 
R d ,  Bhavnagar. MU., Aligarh. 62. K. G .  Assemdarn & Son, 

I:. Reeves 81 Co., 29, Park 41. Modern Book House, 286, Cloughpct, P.O. Ongola, 
Street, Cslcutra-16. JQU ahar Ganj, Jabalpur. Guntur Distt. (An&&. 

1s. TheNew Book DeW,  Modi 42. M. C. Sarkar & Sons (P) 63. The Ordm Bwk No. 3. Nagpur. Ltd., 14, Bankim Chatterji ~ l l i ~ ~  Bridge, Atmrdkbed. 
19. The Kashmir Book Shop, Street, Calcutra-12. 

Rcqidcncy Rood, Srinapr, 43. People's .Book House, B-2- 64. The Trivcni Publishers, 
KaJ mir. 8tgl1, Nuem Shahi R ~ ,  Masulip~ulsm. 

20. The English Bqok Store, H derabad Dn. 65. De- Book Stall, Fcrgu- r-L. Crnauttht Cucus,Nm )I. d. ~ ~ ~ m u n  L ~ o . ,  hd., sm a n a e  ~ d ,  p~~t t l~ , .  Delhi. 3, Old Gmr: Hause Street, 
21. R m a  KriBna & Sans, 16- Calcutra. 66. Jayana Bwk Depot, <=hs 

prwah  Kum, Karol ~ t &  n, h i l ~ ~ g h t  P h ,  New 45. l'hacker Spink & Co. (1938) Nm Dtltu-j. Ihlhi. Private Lrd., 3, Esplanade 
zz. Inrem~tional Book House bit 3 67. 'Wand9,663,  UIldo G~Ic,  

private ~ t d . ,  9, A& m, 46. Hindustan D i w  Publishcro, Aimtr @i.uhut). 
h ~ ~ b a ~ .  Market StrtCl, Secunders- 68. oxford (L strtiaoaf bad. Co., Scindm HOW, COW 

23* lbok Sfore, 47. Lormi Nanin Agarwal,Hos- ~h, N~ D ~ ~ .  M. M. Quccnsw, New pitd R&, ~ p ,  Defhi. 
24. The .Kalpton Publishers, 48. Law Book Co., Sardar Patel 69. M u a h  Pus(& ... %3 AMhabPd. BPlsmllndkP, G.n-* Tnchtn~poly-3. . T O r a ~ o r e ~ h  8 Scrnm mklm . . rJ. S. K. Brothtn, I~Al6s, CP. ~ r i w t e - ~ t d . ,  210, h;. 70. OPndhi Somriti 'Ihor, 

W . U ,  Kaol Bqh, IWhl-s. Naotoii Rod,  Bombay-I . Bbmruop. 






